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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI

0.A.NO. 255 OF 2025

T.Desappan, S/o.Thangavel,

No. 13, 2nd street, Ramamoorthy Nagar,

Ennore, Kattivakkam, Tiruvallur,

Tamil Nadu – 600 057 Applicant

-V-

1 .The Union of India,

Rep by its Secretary to Government,

Ministry of Environment & Forest & Climate Change (MoEF & CC),

Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2.Tamilnadu Power Generation Corporation Limited (TNPGCL),

Rep by its Managing Director,

7th floor, NPKRR Maaligai, Anna Salai,

Chennai, Tamilnadu – 600 002.

3 . The Tamil Nadu Coastal Zone Management Authority,

Rep by its Member Secretary,

No. 1, Jeenis Road, Panagal Building,

Ground floor, Saidapet, Chennai – 600 015. : Respondents

REPLY STATEMENT FILED ON BEHALF OF

THE 2nd RESPONDENT

I, J.E. JOHN DALTON, aged about 58 years, son of I. Joseph Ebenezer, Chief

Engineer / Projects, 5th floor, Western Wing, NPKRR Maaligai, No. 144, Anna

Salai, Chennai– 600 002, Tamil Nadu, do solemnly affirm and state as follows:
n

6 1. 1 am the Chief Engineer/Projects of Tamil Nadu Power Generation

Corporation Limited (TNPGCL)> duly authorized to file this reply statement

on behalf of the 2nd Respondent herein, Chief Engineer, and am

conversant with the facts of the case from the available records and
circumstances of the present Original Application.

Chief dl;gii£er/Projects
TNPGCL

144, Anna Salai, Chennai-600 002.
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2. The above application in O.A. No.255 of 2025 (SZ) has been filed by the

applicant herein under Section 14, read with 18(1) of the National Green

Tribunal Act 2010 seeking the following reliefs:

a. To direct the 2nd respondent to remoue atI concrete pillar and other

structures cohstructed in uiotation of the original approved alignment

while obtaining Environmental Clearance (EC) and Coastal Regulation

Zone (CRZ) clearance, in the Kosasthataiyar and its backwater and

Qutside the river for its 2 X 660 MW Ennore SEZ coal fIred Thermal

Power Plant at Vayalur village, Ponneri Tatuk:, Tiruvatlur District, Tamil

Nadu.

D. Declare that clause 7 (ii) (c) of EIA NotifIcation, 2006 is applicable to the

subject violation of the 2"d respondent as the alignment of the coat

conueyor is entirely different and neuer been assessed for impact as

required by law and cleared by competent authorities.

c. Direct the 2"d respondent to obtain environmental and CRZ Clearance

for its coat conveyor for the SEZ thermal power plant.

d. Direct the lst respondent to prosecute the 2"d respondent for violation Of

the EIA NotifIcation, 2006 and the CRZ NotifIcation, 2011 committed.

PRELIMINARY SUBMISSIONS
a

3. 1 submit that the grounds raised by the applicant are false, vexatious,

misleading and are vehemently denied in their entirety as follows, and the

applicant must be put to strict proof of the same in order to substantiate

such baseless allegations –
a. The E.c dated 07.Ol.2014 and C'RZ clearance dated 01.01.2014 are

valid J subsisting2 and stand extended. There iS no violation since

there is no additional pollution or increase in capacity.
b. Provisions of 7(ii) C of EIA Notification 2006 allows the proponent

to implement changes during detailed engineering if there is no

change in capacity and pollution. The originally approved

alignment is followed in the sensitive CRZ areas, therefore, there is
no violation .

c. TNPGCL’s amendment proposal for entirely revised route of

conveyor was the one that was returned, and not the original route

as approved by MoEF & CC on 01.01.2014 with respect to the CRZ

area .

d. The provision of 7(ii)(c) of EIA notifications 2006 and OM dated

11.04.2022 are applicable for such changes during detailed

engineering if there is no capacity addition or \ncreas/e id pollution'

R

+

Chief dig#eer/Projects
TNPGCL

1441 Anna Salai, Chennai.600 002.



aj

The subject conveyor satisfies the conditions and the specified

provisions shall be applicable accordingly.

TNPGCL is proceeding with construction of pipe conveyor and

cooling water pipe lines as per the original route approved by MoEF

& CC &CC in CRZ area and the best possible (least affecting) route

in Non CRZ area as per the provision of 7(ii) C of EIA Notification

2006, as reeommended by the SCZMA while obtaining extension of
EC and CRZ clearance on 17.09.2025. Now the EC & CRZ

clearance and CTR are valid up to 31.03.2030.

The lands utilised for the conveyor and CW pipeline is clearly

mentioned as poromboke land and classified as 'industrial area’

and is not notified or declared as a wetland. The land use map
prepared by IRS Anna University substantiates the same.

The construction is legally approved as per EIA Notification 2006

and CRZ Regulation of 2011. The principle of sustainable

development includes the improvement of livelihood of people and

development of such infrastructure that is essential to uphold the

rights of people and enable growth while being conscious of

protecting the environment.

e.

f.

g.

a 2. 1 submit that, at the outset, present application is not maintainable since

similar prayer was sought by the petition in OA No.226 of 2025 and hence

present application is hit by principle of res judicata. The orders passed in

M.A. 13 of 2024 in O. A. 162 of 202 1 and the subsequent measures taken

for removal of the identified concrete pillars as additionally reported to this

Hon’ble Tribunal in O. A.226 of 2025 thereby squarely cover the reliefs

sought in the current application.

3. 1 submit that, all the allegations, averments and contentions contained in

the application are categorically denied in toto as being false, misleading,

misconceived and contrary to facts and law. Any allegation or averment

not specifically admitted herein shall not be deemed to have been admitted

but is expressly denied. The Applicant has failed to place any credible,

cogent or legally admissible material to substantiate the allegations made

against Respondent No. 2 and has not discharged the burden of strict

proof as required under law.

R

+

4. 1 submit that, I have read the contents of the above application and herein

submit the true and correct facts in response to tUe allegat@rs and

Chief gngir6er/ProjectsTNPGCL
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averments made by the Applicant in the Original Application. I am filing

this reply statement in my official capacity on behalf of the 2nd Respondent

and reserve the right to file additional reply statement by TNP(;CL at a

later stage .

5. 1 submit that, the Tamil Nadu Electricity Board (TNEB) was constituted in

July 1957 under Section 54 of the Electricity (Supply) Act, 1948 in the

State of Tamil Nadu as a vertically integrated utility entrusted with the

functions of power generation, transmission and distribution. Over the

decades, the electricity infrastructure has been expanded to cover all

villages and towns across the State. Subsequently, TNEB was restructured

with effect from 01.11.2010 into TNEB Limited, Tamil Nadu Generation

and Distribution Corporation Limited (TANGEDCO) and Tamil Nadu

Transmission Corporation Limited (TANTRANSCO). Further, pursuant to

(J.O.(Ms.) No.6, Energy (B2) Department, dated 24.01.2024, TANGEDCO

has been reorganized into Tamil Nadu Power Generation Corporation

Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited

(TNPDCI,) and Tamil Nadu Green Energy Corporation Limited (TNGECL)

6. 1 submit that, for the Ennore SEZ Coal based Supercritical Thermal Power

Project which relates to the subject Coal Pipe Conveyor and CW Pipeline

system project, TNPGCL (Erstwhile TANGEDCO) obtained prior

environmental clearance vide EC dated 07.01.2014 & CRZ clearance dated

01.01.2014 with validity up to 06.01.2019 and 31.12.2018 respectively.

On 14.08.2018, amendment to the EC was obtained from MoEF & CC for

the change and reduction in plant capacity from (2 X 800 MW to 2 X

660MW) due to spare management. Further, EC & CRZ clearance was

automatically extended for 2 years as per notification of MoEF &; CC dt

12.04.2016 & 06.03.2018 respectively with validity up to 06.01.2021 and

31.12.2020. Furthermore, EC & CRZ clearances, extension for 3 years was

obtained on 09.04.202 1 with validity up to 31.12.2023 from MoEF & CC.

It is pertinent to note that vide Notification No. S.O.908(E) dated

02.03.2021> clause 7(ii)(c) of the EIA Notification dated 14.09.2006 was

substituted to state that projects shall not require prior EC if there is no

change in production capacity or increase in pollution load.le

7. 1 submit that, in view of COVID-19 Pandemic, the period between

01.04.2020 to 31.03.202 1 was not considered as per SO no 221 (E) dt

18.1.2021, thereby extending the validity up to 31. 12#24 On

Chief jjgjKeer/Projects
TNPGCL

144, Anna Salai, Chennai-600 002.
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15.05.2024, TANGEDCO submitted application for the revised route

alignment of the sea water pipeline and coal conveyor belt. Further,

application for extension of validity of the EC and C:RZ clearance was

submitted in PARIVESH portal on 19.11.2024, and the same was

extended up to 31.12.2025 vide clearance issued by MoE;F & CC on

17.09.2025. Furthermore, as per O.M. dated 30.10.2025 of MoEF & CC,

the period of halting of the project due to NCLT and other court cases was

to be construed as a 'zero period’, thereby extending the validity of the EC

and CRZ clearqnce up to 31.03.2030. The requisite and necessary

'consent to establish’ (CTE) under Air and Water Acts have been obtained

with validity till 31.03.2030.

8. 1 submit that the abandoned concrete structure in CRZ area have been

already removed on 21.07.2025 and the compliance has been reported

through counter affidavit filed in OA 226 of 2025 by CE/Ennore SEZ TPP.

The provision of 7(ii)C of EIA notifications 2006 is applicable to the subject

coal conveyor and CW pipeline since there is no increase in capacitY or

pollution levels. TNPGCL is abiding the law by heeding to the

recommendations of the SCZMA by adopting the originally approved route

of pipe conveyor in CRZ area and the best possible route with lowest

chances of causing any ecological harm in the non-CRZ area which lands

belongs to TNPGCL, TPIPL and Ennore Port. The same has been

acknowledged by MoEF & CC on 20.05.2024 and was agreed upon while

issuing extension of validity of EC and CRZ clearance for the captioned

power project on 17.09.2025. Since the foreshore facilities, i.e., the coal

conveyor and cooling water lines are a part and parcel of the thermal
power plant for which EC and CRZ clearance have already been obtained

in 2014 itself, and is currently extended and valid.

a

9. 1 submit that pursuant to order of the Hon’ble Madras High Court in W-P.

No. 16353 of 2021 dated 22.10.2021 directing TANGEDCO to remove

rubble and concrete material in the river and backwaters has been

complied with. Removal of 5460 m:3 of the abandoned concrete structures

in the Kosasthalaiyar river was completed and compliance has been

reported to this Hon’bIc Tribunal by way of letter submitted by the Public

Works Department (PWD) on 12.03.2024 and reply filed in O.A. No.226 of
2025

a

Chief #ginbgr/ProjectsTNPGCL
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PARAWISE REPLY

10. 1 submit that the allegations made in para no. 1 of the application are

denied in its entirety as false and misleading and further submit that
there is no violation of EC dated 07.01.2014 and CRZ clearance dated

1.1.2014 and applicant must be put to strict proof of the same in order to

substantiate such baseless allegations.

a

11. 1 submit that the details provided in para no.2 are admitted to the extent

that they record the details pertaining to dates of EC and CRZ clearances

obtained by TANGEDCO and the details of the clearances and extensions
are as follows –

a. On 01.01.2014 CRZ clearance was obtained with validity up to
31.12.2018 (5 years) .

b. On 07.01.2014, Environmental clearance was obtained with

validity up to 06.01.2019 (5 years) .

c. EC & CRZ clearance was automatically extended for 2 years as per
notification of MoEF & CC dt 12.04.2016 & 06.03.2018

respectively with validity up to 06.01.2021 and 31.12.2020

d. On 09.04.2021, validity of EC & CRZ clearance was extended for 3

years till 21.12.2023.

e. Extension of EC & CRZ clearance for 1 year issued as per SO No

221 (E) dt 18.1.2021 in lieu of (;ovid 19 with validity UP to
31.12.2024

f. On 17.09.2025, validity of EC & CRZ clearance was extended till
31.12.2025.

g. As per O.M. dated 30. IO.2025 of MoE;F & CC , the period of halting

of the project due to NCLT and other court cases was to be

construed as a 'zero period’, thereby extending the validitY of the

EC and CRZ clearance up to 31.03.2030.

12. 1 submit that the allegations levelled in para no.3 of the application are

categorically denied as false and misleading since the applicant fails to
factor in the effect of O.M dated 30. 10.2025 as per which the period of

halt of project due to court proceedings can be considered as 'zero period’
for the validity of EC & CRZ clearance based on valid documents. The

subject project was delayed by court procedures for a period of 4 Years 3

months. Hence> necessary application for extension of C:TE under Air and

Water Act was filed with TNPCB along with submissions of varpo is orders

a

a

Chief ga deer/ProjectsTNPGCL
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from judicial forums which halted the project activities. TNPCB has
issued extension for CTE under Air and Water Act on 13.01.2026 with

validity up to 31.03.2030. Therefore, any and all allegations of illegal
constructions are baseless and false.

a

13. 1 submit that the details provided in para no.4 are admitted to the extent

that the coal conveyor and CW pipeline are part of the foreshore facilities

essential for the functioning of the power plant and are part and parcel of

the power plant. The available and subsisting EC and C:RZ clearances

issued by the MoEF & CC based on the recommendations of SCZMA and

EIA/EMP studies is inclusive of the clearances for the coal conveyor.

14. 1 submit that the allegations made in para no.5 of the application are

vehemently denied as false, devious and misleading since the concrete

pillars and foundations referred by the applicant in the alleged deviated

alignment have already been removed as per the direction of NGT (SZ)

issued in final order of MA 13 of 2024 in O.A. 162 of 2021. The subject

conveyor corridor falls across the B canal and backwater on industrial

land belonging to TNPGCL, TIIPL and Ennore Port, and not on wet land.

As per the provision in the 7(ii)(c) of EIA notification 2006 and OM Dated

11.04.2022 and as submitted before NGT(SZ) through MA 13 of 2024, it is

confirmed that the originally approved route in CRZ area of conveyor is

being constructed as per CRZ clearance 01.01.2014 with best possible

route in Non CRZ area, i.e., on industrial land belonging to TNPGCL, TIIPL

and Ennore Port.

15. A) I submit that the averments made in para no.6 are misrepresenting

the factual circumstance and it is further submitted that as per the

recommendations of NGT’s Joint Committee and final order dated

31.01.2022 in O.A. No. 162/2021, TNPGCL (erstwhile TANGEDCC))

applied for amendment in CRZ clearance to MoEF & CC for the deviated

alignment in CRZ area after obtaining necessary recommendations from

SC'ZMA under the 2011 CRZ regulations on 09.08.2023 based on

Environmental Impact Assessment/Environment Management Plan (EIA

/EMP) conducted in 2023. However, MOEF & CC directed to appIY for
fresh 'terms of reference’ (TOR) under violation as per EIA notification

2006 and CRZ regulation 2019. In view of the considerable delay in
execution of pipe conveyor and in order to avoid further unnecessary

expenditure from public exchequer, TNPGCL has decided to adopt the

original approved route in CRZ area and best possible route in/the non-

8

a

Chief gag&neer/Projects
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CRZ area by balancing the needs of energy security and environmental

conservation and have proceeded to commission the power plant for the
beneficial use of State of Tamil Nadu. The recommendations of the

committee have been complied with and the rubble and debris from earlier
constructions have been removed.i

B) I submit that necessary application under 7 (ii) C of EIA Notification

2006 was filed with MOE;F & CC on 15.05.2024 stating the above as per

OM dated 11.04.2022 of MIOEF & CC and the same was acknowledged by

MOEF & CC on 20.05.2024. In respect of NCTPS Stage III, the amendment

for laying ash slurry pipe line was withdrawn since it was proposed to

utilise the existing ash slurry pipe lines of NCTPS I & II in case of

emergency since the entire stage III ash is going to be disposed through

silos. The abandoned concrete structure in Kosasthalayar river was

removed and PWD has issued necessary letter to N(3T(SZ) in this regard
on 12.03.2024.

16. 1 submit that with respect to the averments made in para no.7 of the

application regarding the breaches in NCTPS Stage I ash slurry pipelines,

they have now been rectified by replacing the old pipelines with new

pipelines and compliance regarding same has been already filed before

Hon’ble NGT(SZ) in O. A Nos. 227 and 230 of 2025.

17. 1 submit that the averments made in para no.8 of the application are

denied in its entirety as false and misleading since TNPGCL approached

MOEF & CC only after obtaining SCZMA recommendations for the revised

route which was finalised after conducting necessary EIA/EMP study.

TNPGCL has decided to adopt originally approved route in CRZ area for

pipe conveyor and CW pipelines with best possible route in non CRZ area,

and this was intimated to MOEF & CC vide letter dated 15.05.2024, and

acknowledged on 20.05.2024. The application for extension of EC and

CRZ clearances have been directed through MOEF & CC ’s Parivesh portal
and includes all information as mentioned above. Pursuant to EAC

meeting held on 24.01.2025 and upon directions of the MoEF & CC,

necessary recommendations of SCZMA was again obtained on 24.05.2025

and submitted to MoEF & CC. Based on the above recommendations,

MOEF&CC has extended the validity of EC&CRZ clearance on 17.9.2025

with validity up to 31.12.2025. The Respondents have ensLrred strict

6

a
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compliance with the provisions of Clause 7(ii)(c) of EIA Notification 2006

and OM dated 11.04.2022.

18. 1 submit that the averment$ made in para no.9 of the application are

denied and refuted since the applicant has failed to take note of the fact

that the Government of Tamil Nadu is still in the process of transitioning

to the 2019 Coastal Regulation Zone (CRZ) regulations, and has not fully

replaced the earlier 2011 regulations due to pending approval of updated

(.'oastal Zone Management Plans (CZMPs). The Union Ministry (MoEF &

('(.') has instructed states to continue following the approved 2011 CZMPs

until the new 2019 maps are finalized and officially approved. In view of

the above-mentioned context, the deviations pertaining to the subject

conveyor could have been considered as per the provisions of O.M. dated

19.02.2021, but the MoEF & CC did not consider the same and returned

the amendment proposal. TNGCL has addressed MoEF & CC to

reconsider the amendment proposal based on CRZ regulations 2011 for

which necessary confirmation letter obtained from the Government of
Tamil Nadu. As there was delay in consideration, TNPGCL has decided to

adopt originally approved route in the CRZ area and best possible route

in non-CRZ area to commission the power plant to meet out the power

demand of the State of Tamil Nadu. Hence, TNPGCL submitted the

proposal on 15.05.2024 under 7ii(c) of EIA notification 2006 and O.M.

dated 11.04.2022, which was acknowledged on 20.05.2024. The facts

mentioned above have been brought to the notice of this Hon’ble Tribunal

in MA 13 of 2024 for its consideration and the same petition has been

disposed of with directions to remove the abandoned concrete structures

in the CRZ area. The above direction was carried out and submitted

before Hon’ble N(.JT(SZ) vide counter affidavit filed in OA 226 of 2025 bY

(,'E/Ennore SEZ TPP.

6

b

19. 1 submit that the allegation made in para no. 10 of the applicatlon is
denied as misleading since the second application referred was withdrawn

from the Parivesh portal in order to avoid multiplicitY of proposaIs

concerning same subject matter.

t

a

20. 1 submit that the averments made in para no. 11 of the appllcatlon are

denied in its entirety as false and misleading since changing of alignment
of the project within the non-CRZ industrial lands owned bY the

Respondent is permissible since it is not causing any additiona)aollution

Chief EnZin4r/Projects
TNPGCL
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or change in capacity, thereby being specifically compliant with the

provisions of 7ii(c) of EIA notification 2006 and as per OM dated

11.4.2022. Therefore, the contention of the applicant is incorrect.

i 21. 1 submit that the averments made in para no. 12 of the application are

denied in its entirety as spurious and misleading since the directions of

the Hon’ble Tribunal in M. A. No. 13 of 2024 was specifically about the
removal of abandoned concrete structures from the CRZ Area, and the

matter was disposed of therewith. Moreover, the final order has also

recorded Ennore SEZ TPP’s intention to adopt the best possible route

within non-CRZ area as stated above in para 17 & 18.

22. 1 submit that the averments made in para no. 13 and 14 of the

application are denied in its entirety as false and misleading since the

relevant EC and CRZ clearances were issued only subject to EIA/EMP

study regarding the impact of the power plant and foreshore facilities
(such as the coal conveyor and CW pipelines from sea area) required for its

functioning. The EIA/EMP studies were conducted in 2011 and again in

2023 - pursuant to direction in O.A. No. 162 of 2021 and as required for

the revised alignment of coal conveyor. While the SCZMA recommended

the revised alignment based on the 2023 study and it was presented

before the E.AC’ and MoEF & CC> the Ennore SEZ TPP was directed to

apply for fresh ToR as per CRZ Regplation 2019. This direction overlooks

the fact that the 2019 regulation is not fully adopted bY the Tamil Nadu

and has therefore processed the proposal in an unfair manner. The

foreshore facilities are part and parcel of the power plant) and thereforep in

light of available and subsisting EC and CRZ clearances issued bY MoEF
& CC based on recommendations of SCZMA, no illegalities arise and there

is no bar on applicability of Clause 7(ii)(c) to the subject project.

23. 1 submit that the allegations made in para no. 15 of the appllcatlon are
denied in its entirety as false and misleading since the lands referred to as

non-CRZ area where the conveyor and CW lines are laid are poromboke

and industrial lands belonging to TNPGCL, TITPL and Ennore POrtJ and

not notified or declared as wetlands. A copy of the land use map prepared

by IRS Anna University also denotes that they are industrial and not
wetlands . \

8

a
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i
24. 1 submit that the allegations made in para no. 16 of the application are

denied in its entirety as false and misleading since TNPGCL applied for

requisite approvals and clearances from MoEF & CC acknowledged on

20.05.2024, and the same was presented again before the EAC/Thermal

Committee while obtaining extension of EC and CRZ clearance till
31.12.2025 that has been granted on 17.09.2025. These clearances have

appropriately factored in SCZMA recommendations, EIA/EMP studies and

has therefore sufficiently studied and factored in the impacts of the power

plant. Therefore, the allegations of the applicant are untenable.

25. 1 submit that the allegations made in para no. 17 of the application are

denied in its entirety as false and misleading since the Hon’ble Supreme

Court has held, in unequivocal terms, that TNPGC=L should be permitted

to carry and complete the remaining work pertaining to the conveYor

system in the larger public interest since EC has already been issued bY
MoE;F & CC.

i

a

26. 1 submit that the allegations made in para no. 18 and 19 of the

application are denied in its entirety as spurious and misleading because

the Ennore SEZ TPP is proceeding with the conveyor alignment based on

valid and subsisting EC and CRZ clearances and is hence acting in

accordance and compliance with applicable provisions of law. It is

pertinent to note that the EAC Thermal committee in 2023 onIY returned

the proposal of amendment for entirely revised route of conveYor, and not

the current arrangement that is covered under Clause 7(ii)(c) of the EIA

Notification, 2006.

::

27. 1 submit that the allegations made in para no.20 of the applicatlon are

denied in its entirety as false and misleading since the Ennore SEZ TPP is

a state-owned thermal power project executed through the public

exchequer under state sector to meet the growing power demand of the
State of Tamil Nadu, facilitate industrial development for economic growth

and ensure energy security to its people. It is to be noted that during

summers> the power demand well exceeds 20,000 MW, and TNPGCI' is

currently struggling to meet out the power demand. The Government of
Tamil Nadu is conscious of and is continuously endeavouring to ensure

that ecological preservation is prioritised and environmental damage is

avoided . h

8

+

Chief Enginger/Projects
TNPGCL

1441 Anna Salai, Chennai-600 002.



12
\

Considering the facts and submissions stated above, I submit that this

Hon’ble Tribunal may be pleased to dismiss the Original Application with

costs, and pass such further orders as it deems fit and proper in the facts

and circumstances of the case, and render justice.

e
Dated at Chennai this the PIlay of May 2026

$9bFb I

Counsel for fhe Respondent No.2

S. T. RAJA
Ms. No. 1192/1999

Stanclina Counsel for
(TF-lPL>CL) f-1 F-iPGCL) (TNGECL)
# I , Goon'es Street. C"hennai-1.

Emaii: onlsairanradvocate@gmail.com
Cell: 94440 27720

iPa

Respondegt No.2
Chief Engineer/Projects

TNPGCL
144, Anna Salai, Chennai.600 002.

VERIFICATION

I, I .}g .I.bmW,T,by „,.ify th,t th, c,nt,nts of paragraphs 1 to 34 of this
reply statement are true and correct to my knowledge, derived from the records

of the RespQndent Companies, and no part of it is false and nothing material

has been concealed therefrom.

th
Verified at Chennai this the b’day of May 2026.

Respondekt No.2
Chief Engineer/Projects

TNPGCL
144, Anna Salai, Chennai.600 002.

4
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BEFORE THE NATIONAL GREEN

TRIBUNAL SOURTHERN ZONE AT CHENNAI

0.A.No.255 OF2025

T.Desappan,

Applicant

Versus

I.The Union of India,

Rep by its secretary to Government,

Ministry of Environment & Forests & climate Change,

& others

Respondents

REPLY STATEMENT FILED ON BEHALF

OF THE 2ND RESPONDENT

S.T.RAJA, Ms.No. 1192/1999

Mobile No.9444027720

Email: omsairalnad vocatcra'£mai1.conr

Standing counsel for the Respondent No.2
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F.No. 11-80/2611-1A.in
Government of India

of Bnvirorwrent & Forests
€IA Division)

CEM&
89 -iAN Zi:}}4 a tIPBhawadParyavaraa

cao Coarplex, LocIhi Road,
New Delhi - 1 IO O03

k
Gg&nm.an gBa

,dr

Dated: January 1, 2014

Chief Bngineer (Projects),
M/s Tamil Nadu Genentioa & Distribution Corp. Ltd.
3rd Floor, Bastern Wing, NPKRR Maaligai,
144, Anna S&lai, Chennai - 600 O02

To,

Contact Person Details:
Shri Br.R.Gaaapathy Saakaran,

Subject: CRZ Clearance for construction of coal conveyor and cooling
water system for the proposed E:anon SBZ Super Tbetmal
Power Station (2x800 MW) at Vayahrr village, Poo:red Talukl
Thiruvalltlr District, Tamil Nadu by MIs Tamil Nadu
Generation and Distribution Corporation Ltd- - Reg•

This has reference to letter No: 15686/EC3/2011-2 dated 04.10-2011
from Principal Secretary, Environment & Forests Department, Tamil Nadu
and your letters dated 27.06.2012 and !9.11.2013 seeking prioF CRZ
Clearance for the above project under the Coastal Rem laban Zone (CRZ>
Notification, 2011. The proposa} has been appraised as per prescribed
procedure in the light of provisions under the Coastal ReWlation Zone
Notification, 20 it on the basis of the mandatory documents enclosed with
the application viz.1 the Questionnaire? recommendation of State Coastal
Zone Management Authority, EIA, EMP and the adciitionai dadfications
furnished in response to the observations of the Expert Appraisal Committe9
constituted by the competent authority in itS meetings held on 5th – 7th
March, 2012 and 28d1 -30th October, 20 13.

t

+

2. it is inter-alia, noted that the proposal involves construction of caa}
conveyor wrd cooling water system for the proposed Ennore SEZ Super
Thermal Power Station (2x800 MW) coal based Thermal Power project at the
existing ash pond area at Vayalur villagev Pac)ned TaJluk} ThiTuvaJlu\
DistrictJ Tama Nadu. The project area is falling in R.S. No. 1,2,47/ 1 O{
BIlllore village, R.S. No. 143 of PuzhuthivakkUm viUage9 R.S.No' 2042 of
Vaya}ur village. TANGEDCO is presently having about 1100 ames of land in
Vayalut Village in Thiruvaaur District for ash dyke of existing NCTPS. Due
to ilnproved ash management, it is proposed to reclaim 500 acres of the
above land for setting up the proposed power project of 2 x 800 MW- Coal
will be transported from Ennore Port through 4.5 km long closed conduit
caa! conveyor. It is proposed to draw sea water through the intake facilitY at
Noah Chennai Thermal Power Station stage –H and the water used for

1

[
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}ros; Buckfrl£ham canal through (;RZ.

5. SPB(' I,FIC CONDITIONS
@

(i)

„,„>nSbXH...aC>n work at the site.

(ii)
!!:b i:e::L : : =B::=n =ft=: 1:=1:E:1:[:vr t)#!i & ? a:IIt oIE:IF+r 1[1H EhH1 ml

(iID

with

(iV) The cod win be transported from Earlore Port through closed
conduit coal conveyor of 4.5 km.

iv) The conveyor route shall not pass t][u9ugh UV hablmlc) in aLS

presented md assured before the committee

(Vi)

(vii)

Explore to develop Green belt along the conveYQr'

me mAne discharge shall meet the nc)Tms
(Protection) Rules, 1986 and its amendments

of Environment

(viii) Periodical moratoring of the
shall be done and repolt
monthly monitoring reports.

sea water at
be submitted along

lscharge point
with the six

2
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(ix) The proponent shall submit Bank Guarantee to the PCB for the
aluount to be fixed by the SPCB so as to irnpose accountability
to meet the standards.

(X) All the recommendation of the EMP shan be complied with letter
and spirit. Aa the nntig&tion rneasures submitted in the EiA
report shall be prepared in a matrix format and the compliance
for each mitigation plan shall be submitted to MoB:F along with
half yearly compliance report to MoB:F-RO.

(A) Construction activity shall be carried out strictly as per the
provisions of CRZ Notification, 2011. No construction work
other than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal Regulation Zone
area

(xii) The project shall be executed in such a manner that there shan
not be any disturbance to the fishing activity.

(xiii) it shall be ensured that there is no displacement of people,
houses or fishing activity as a result of the project.

(xiv} The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive,

q

€xv) The funds earmarked for environment management plan shag
be included in the budget and this shall not be diverted for any
other purposes.

1 :5• L b

6.. C3BNBRAT4 COND£fIONS:

(i)

( ii)

Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

Fun support shall be extended to the officers of this Ministry/
Regional Office at Bengaluru by the project proponent during
inspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in
respect of mitigation measures and other environmental
protection acavlaes.

(iii) A six-Monthly monitoring report shall need to be submitted by
the project proponents to the Regional Office of this Ministry at
Bengaluru regarding the implementation of the stipulated
conditions.

Forests or any other competentMinistry of EnvironmentiV
authority may stipulate any additional conditions or modify the

3

+
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7. These stipulations would be enforced among others under ale
provisions of Water (Prevention and Con&o} of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment (l+otecdon}
Act, 1986, the Public Liability { Insurance) Act, 1991 and EIA NotKlcatjon
1994, including the amendments and rules made thereafter.

8. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, CivU Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act9
1972 etc. shall be obtained, as applicable by project proponents frorn the
respective competent authorities.

9. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded C'RZ Clemulce md
copies of clearance letters are available with ale State Pollution Control
Board and may also be seen on the website of ale Ministry of Environment
and Forests at http://www.envfor.nic.in, The adverdsement should be made
within IO days from the date of receipt of the Clearance letter and a copy of
the saIIIe should be forwarded to the Regional Office of this Ministry at
BengaluIU.

10. This clearance is subject to fInal order of the Horrl>Ie Supreme Court of
India in the matter of Goa Foundation Vs. Union of India kl Wat Petition
{Civil) No.460 of 2004 as may be applicable to this project. 4

:+-
4

existing ones, if necessary in the interest of environment and
the same shall be complied with.

The Ministry reserves the right to revoke this clearance if any of
the conditions stipulated are not cornphed with the satisfaction
of the Ministry.

{V)

(W) In the event of a change in project profile or change in the
implenrentation agency, a fresh reference shall be made to the
Ministry of Environment and Forests.

{vii) The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land development work.

(viii) A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, if any, froa1 whom any suggestion/
representation has been made received while processing the
proposal.

(iX) State Pollution Control Board shall display a copy of the
clearance letter at the Regional Office, District Industries Center
and Collector’s C)ffice/Tehsiklar’s office for 30 days.

P
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r’H .

:[ i . Status of COIIip hance to the %TiaIIS stipulated enviTQnnlenta}
.%$

coM dons md enMonmental sHewwd 3 ml be uploaded bY the proieet
proponent in its website.

12 . Any appeal against this clearance shall lie with {he National Green
Triblrrial: if jiI:eferre dJ within a period of 30 days as prescribed under Section
16 of the }gaaona} Green Tribunal Act, 201CJ.

}3. A copy of the clearance }et&r sbaR be sent by the proponent t?
concerned Parichayat, za}a Paris ad/Niu71icipal Carp@nUan, Urban Locali

any:' were received while processing ale proposa}. The dear anee letter stran
also be put on the web site of the coal}>any bY the proponent-

}4. The proponent shan upload the status of compliance of the stipulated
(-}earwlce conditions, including results of !!!onitore ci data on their web sH:e

md shall update ale same perio<heaDy. It shaH sMultmeou sIY be sent to

SPCB

15. The eIlvironnlerrt ai statelneat for each financial year endmg 3:L81

X986,£rrviroIunent {Protection) Rules, as anIended subsequently, shaH Msa
dong with the status of cornp}tance ofbe put on the web site of the company
he sent to the respective Re#orlaiClearance corldHion$ and shall dso

Offices of MoB:P by e-mail a #VaBy ;B

{L&ilm§ur}
Director (IA-IIB

IIn=ieuetary, &ndronment & Forests Department) Govt. of Tama Nadu,
Saint Geroge Port, <::benn&i.

2. The Chaimm, Central Pollution Col!&dl Board, Padvest! BhamnJ CBD-
cum-Once Complex, East Arjun N agar, Delhi-}lO 032.

3. The Chairrnar!, Tama Nadu Coastal Zone Management Auth<>dV and
PHIlcipd Secretary, Govt. of Taxna Nadu, Environment and :Pores{$ tEC'3>
I)epwulrent, Secretariat, Chennai – 9.

4. The (hairna arI, Twrri} Nadu State Poikatori C:onkoi Board, <=;henna1.
5. The Director I En@onment DepmMentJ Gow. of Tma Nadu, Chennai.
6. The CCFf Re$ona! Office, MinisW of En@roment & Fore$ts(BZ)}

Kelldr{ya ’Sad;; J IV& floorI B&F wings, 1781 Main ROad, Koraraangal& II
Black, Bangalore –' 560 034. ,

7. Guard Fac. /
8. Monitoring :File' /

&

{LaW :K&put}
Director jIA-nI)

5
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it 8 iaN 7'
13012/36/ 2010-IA. II fT)
Government of lack

of Baviroalneat & Forests

SPEnD 40

&G
Ph: al1-2436 4067

e-rnai.1: $arojnroe@yahoo.com
Paryavaran Bhawan

CGO Complex, inch Road
New Delhi- 1 IO Q03

Dated: January 7, 2014

BR+RW$

To

&d't&:,,/ M/s TANGEDCO {Tamil Nadu Electricity Board) ,
5th Floor, Western Wing
NPKRR Maligai, 144, Anna Sdail
Cherlnai- 600 002.

2x800 MW’ Banore SEZ Supercritical Imported Coal based
Theraral Power Plant by MIs TJWGEDc{} at Village V&yaltlrt in
Fourteri :Falul£, in District Thiruvaiiur, in Tama Nadu, - reg.
Entdronmerrtat Clearance.

Sir,

The undersigned is directed to rcfer to your letters dated 26.03.20 12
27.$3.201:2, 30.Q6.2012 and 16.07.20}2 on the subject meliaorled above
The MinistrY of Environment & Forests has exarn j!led the apphcaaon.

2. LIt is noted that the proposal is for setting up of 2x800 MRr Bal110re
SEZ bypercri deal !rnported Coal based Thc1111al P£wer- Plant by -M/::
TANGgDCC) at Village Vayalur, in Porrrleri Ta}uk, in District Thirtlval}ur, in
Tama Nadu- The proposed plant will be established in the existing ash dyke
of M/s North Chennai ’rl-,enna} Power Station (NC-TPS}. Land r£quirerAnt
will be 30C3 acre$ out of which 130 acres will be developed under green be it.
About 40 acres of area will be used for external corridor including sea water
and cod conve}’o= The co-ordinates of the site are iocated w{{h in Latitude
13o}7’Ct2” N to 13(>17’57.3” N and Loragittide 8(.)o18’07”B to 8{,)o19;o s.s” g/
Imported Coal TequiFement wa} be 4.29 MTPA, which will be obtained from
indonesia. MoU has been signed with M/s MMTC Ltd., Netv Delhi on
23’C)6'2C)12 fcm suppIY of Coal- Ash and sulphur contents in irnported coal
will be 12% and o.7-0.8% respectively. About 0.412 X4TPA of ny ash and
O- 103 b{TPA of bot&>in ash will be generated. Fly ash generated shall be
pFoposed to use for Cement Industry. T%In-Rue Stack of 275m shaD be

provided. Water requirement %{}} be 14l545 m3/hr (755 n}3/hr raw water +
!3,79C) m:I/hr cooling water horn sea), which will be met from existing

intake of M/s North Chennai Thennal Power Station. Disc}large will be also
through outlet. of M/ s NC:FPS system. Coal wrjt i be-imported through Enrrore

Port from where it will be transported through pipe conveyor to the TPP site.
There are no national parks, wildlife sanctuaries, heritage sites?

I
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tiger/biosphere reserves etc. within IO km of the project site. Public Hallnb>
was held on 23.02.2011. Cost of the project will b; R;.9180.o Crores. ' '’&

3. The project has been considered in accordance with the prodsions ofthe EIA nod8caaon issued by the Ministry of Environment & 'Forests ddi
S.0. 1533 (E), dated September 14) 2006. -

4. Based on the~ informadorr submitted by youf as at Para 2 above md

&:::„a#o:::)’i=t?It:o::„-H=39=ddS:lr!?I:3T:n£P2T-aj rioT;ITibE
ane your co.=lsultant viz- M/s Ramky Enviro Erl#neers Ltd., Hyderabad,

FT::=JhBo::Jre::TFdo::rE :=;?£=li::kf9g:~!oIEfTlyNE:=Eu::
Environment and Forests hereby accords environmental clearul{,e to' thi
above project under the provisions of EIA notification dated September 14>
2006> subject to the compliance of the following Specific and Generaconditions:

' q

A.

(1)

(ii)

(Hl)

(iV)

(V)

{vi)

(vii)

Speci6c Conditions:

ylslon document speciMag prospective plan for the site shall be
form.ulated and submitted to the Regjonal Office of the hai;;isu;within six months.

Barnes?ing solar power within the premises of the plant pa1.Ucu]ariyat available roof tops shall be undertaken - and ' status if
impleme.ntaUon shall be submitted periodically to the Regjonal Office
of ae Ministry.

No transportation of imported coal by road shall be perIl}itted.

Sulphur and ash contents in the coal to be used in the project shaH
not exceed O.7 % and 12 % respectively at any given time. In case of
variation of coal qualitY at any point of time, fresh referencb shall be
alade to the Ministry for suitable anlendmer lts to envjronmentd
clearance condition wherever necessary.

Bi-flue stack of 275 m height shall be provided with continuous
online monitoring equipments for SO,, NO, and Particulate Matter
(PM2.s & PMla). Exit velocity of Rue gases shaH not be less alan 22
m/ sec. Mercury eHBssions from stack shall also be monitored on

periodic basis.

PGD shall be installed for both the units of 800 MW each.

High Efficiency Electrostatic Precipitators (ESPs) shall be installed to
ensure that paTticu late emission from the proposed plant does not
exceed 50 mg/Nm3,

2
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{{*)

f
t

f
(X)

(Xi)

: ::==S ;f;I:=n1 ::a1::LEri = A]:: +e=s: e e X i S 1Eni n g & S hp and b No ash shaH be

i (xii)
:1: i t a fiT :][ILL i:=e :: 1 eI i ==d : :ib!![i :: C :i ?::/ Ll: PEa :::= = : e : Ta : :h ::
fnY. pol£xt _of time. Adequate safety measures shall atso be

uuplemented to protect the ash dyke fro in getting breached .
(xiii) Fugid\:e e fu'ission af BY ash (dry or \vet) shall be contra} led such. that

t:on : g :i ={}a:: i ;; ibG;}Law:cI:: t LIT! t ::iT : i;:rice::: 3::i ::a T: ::i ( !:/ T:
consultation with the local P&rrchayat.

{xiv} pIo.ng tenn_ studY of Tadio activitY and heavy aletals contents on coal
I? be used shan be carried out through a reputed {istit;;t;'.
TTfeaftEr. meetlani sur for all in-built continuous momltiring fc,;

:::Ii0S::iIIv:E: j=1:1: ):1 :::: ::[][ e t Icas in cod and ny ash ( incl U dh gb ii tom

(**) (::uUnuc?tIS nlo?itodng faT bea\V metals in arId &roi! Ad tie existIng
:?b pond area shan be immediately carried out by reputed instill;{e:Uk-e IIT, C:bernlai.

(XVi) yo yateT bodies including natural drainage system in the area shaH
be di Th2Ebed d1Ie to activities associated with the setting up /
operation of the power p}anf _ *' - '

3
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(*vii)

(XViIi)

COC of atleast 1.3 shall be adopted.
hI

A well designed rain water harvesting system shall be put in place
which shall comprise of rain water collection from the built up and
open area in the plant premises. Action plan and road map for
implementation shall be submitted to the Regional Oflice of Ministry.

(XIX) Hydrogeoiogy of the area shall be reviewed annually from an
institute/ organi7ation of repute to assess impact of surface water
and ground regime (especially around ash dyke}. in case any
deterioration is observed specific mitigation measures shall be
undertaken and Teports { data of water quality monitored regIHariy
and maintained shall be submitted to the Regjonal Office of the
Ministry.

(xx) Waste water generated from the plant shall be treated before
discharge to cornply limits prescribed by the SP(3B/CPCB.

(XXI) Additional soil for leveling of the proposed site shall be generated
within the sites (to the extent possible) so that natural drainage
system of the area is protected and improved.

(xxii) Green Belt consisting of three tiers of plantations of nadve species
around plant and at !east SQ m width shall be raised. Wherever 50 m
width is not feasible a 20 m width shall be raised and adequate
justification shall be submitted to ale Ministry. Tree density shaH
not less than 2500 per ha with survival rate not less than 80 %.

{MCiii} A common Green Endowment Fund shall be created and the

interest earned out of it shall be used for the development and
management of green cover of the nea.

i

(XXIV) The project proponent shall also adequately contribute in the
development of the ne}ghboudng villages. Special package with
implementation schedule for free potable (ibn lang water supply in
the nearby villages and schools shall be undertaken in a time bound
In anTler.

(XXV) An amount of Rs 37.00 Crores shall be earmarked. as one time
capital cost for CSR programme. Subsequently a recurring
expenditure of Rs 7.40 Crores per annum till the life of the plant
shall be earmarked as recurring expenditure for CSR actIvities.
Details of the activities to be undertaken shall be subrnitted within
one month of the issue of this letter along with road map for
implementation .

(xxvi) CSR scheme should address Public Hearing issues and shall be
undertaken based on need based assessment in and around the
villages within 5.0 km of the site and in constant consultation widr

4
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ir the village Panchayat and the District AdarinistratioII. As part of CSR
prior identification of local employable youth mid eventual
earplc)Went in the project after &npartirlg relevant training shaH be
also undertaken. Develaparent of fodder farn!, fruit bearing
orchards, vocational training etc. can form a part of such
propamIne. Coalj>any shall provide separate budget for conlmrmity
development 'activities and incorne generating programrnes.
Vocational training prngrarnme for possible sea employment and
jobs shall be imparted to identi& villagers fr% of cost.

f

Wi) It shall be ensured that in-built monitoring !necharrisrrr for the CSR
schemes identiaed is in place and annual social audit sMI be got
done from the nearest government institute of repute in the regjon.
The project proponent shall also submit the status of
implementation of the scheme from time to time.

{xxviii) An Environmental Cell shaH be created at the project site itself and
shaH be headed by an officer of the company of appropriate seniority
and qualification. It shall be ensured that the head of the Cell shall
directly report to the Head of the Organization.

B. General Conditions:

(i) The treated effluents conforming to the prescribed standards only
shall be re-circulated and reused within the plant. Arrangements shaH
be made that ealuents and storm water do not get mixed.

(ii)

(nI)

A sewage trea&neat plant shall be provided (as applicable) and the
treated sewage shall be used for raising greenbelt/plantation.

• Adequate safety measures shall be provided in the piant area to
check/minirnize spontaneous fires in coal yard, especially during
summer season. Copy of these measures with full detdis along with
location plant layout shall be submitted to the Ministry as well as to
the Regional Office of the Ministry,

(iV) Storage facilities for auxiliary liquid fuel such as LDC)/ HFO/LSFi$
shall be made in the plant area in consultation with Departlnerit of
Explosives, Nagpur. Sulphur content in the liquid fuel waI not exceed
O.5%. Disaster Management Plan shall be prepared to meet any
eventuality in case of an accident taking place due to- storage of oil.

(V)

(Vi)

First Aid and sanitation arrangements shall be made for the drivers
and other contract workers during consLruction phase.

Noise levels emanating from turbines shall be so controlled such that
the noise in the work zone shall be Kmited ta 85 dB(A) from source.
For people working in the high noise area, requisite personal
protective equipment like eaQlugs/ear ruuffs etc. shall be provided.

&

+
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Workers engaged in noisy areas such as turbine area, air compressors
etc shall be periodically examined to maintain audiometr{c record and-
for treaunent for any hearing loss including shifting to non noisy/less
noIsy areas.

Ii)

(vii) Reg)IIar monitoring of ambient air ground level concentration of SO2,
NOxI PM2.s & PNIlo and Hg shaH be carried out in the impact zone and
records maintaIned. If at any stage these levels are found to exceed
the prescribed hrnits, necessary control measures shall be provided
immediately. The location of the monitoring stations and frequency of
monitoring shall be decided in consultation with SPCB. Periodic
reports shall be submitted to the Regional Office of this Ministry. The
data shall also be put on the website of the company.

(VIn) Provision shall be made for the housing of construction labour (as
applicable) within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, cache etc. The housing may be
in the form of temporary structures to be removed after the
completion of the project.

(iX) The project proponent shaH advertise in at least two local newspapers
widely circulated in the region around the project, one of which shaH
be in the vernacu}ar langIrage of the locality concerned within seven
days from the date of this cleafance letter, informing that the project
has been accorded environmental clearance and copies of clearance
letter are available with the State Pollution Control Board/Committee
and may also be seen at Website of ale Ministry of Environment and
Forests at http: //envfor.nic.in.

(X) A copy of ale clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisad / l\4unicipa! Corporation, urban
local Body and the Loca! NGO, if any , from whom
suggestions/representations, if any, were received while processing
the proposal. The clearance letter shall also be put on the website of
the Company by the proponent.

(Xi) The proponent shall upload the status of compliance of the stipulated
environmentai clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shan
simultaneous& be sent to the Regional Office of MO-EP, the respective
Zonal Office of (;PCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM (PM2.s & PMio), SOa, NO, (ambient levels as well
as stack emissions) shal} be displayed at a convenient location near
the main gate of the coInpany in the public domain.

€xii) The environment statement for each financial year ending 31st March
in Form-V as is mandated to be submitted by the project proponent to
the concerned State Pollution Control Board as prescribed under the

6
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Ejny,roTment W3tecdon} Rules, 1986, as alnellded subsequellay,
shall also be put on the website of the colnpany along with th; ${ntfl£of conlphance af enviroluuental clearance conations ;nd shall also be
sent to the res@ctive Regjonal 08rces of the Mini shy by e_mail.

,A

Mi) The No:feet WWaent shaH subarU six monthly reports on the
status of the implementation of the stipulated enviroagneaba
!afeW£ds to the MbdsttY of nBVkoanent and Forests, its
Regional Offi@, CeattIa Pollution Control Board and State
P.al}utiol! Co-tTl Baard. The p,oje<:t proponeat shall upload the
status of eompliaaee of the envirOnIaental elearanee conditions
OF !!eh website and UWlate the same perio(Really and
simultaneousIY send the same by e-mail to the Regional bRice,
Ministry of Baviroruneat and Forests. - ’

(XiV) Re©onal Office of the Maas aY of Envirorlment & Forests will monitor
the implementation of the stipulated conditions. A complete set of
docI}ments including Environmental impact Assessmei{--Repol;-mId
EnldFoament Management Plan along with the additional inforlnatjon
submitted from time to time shall be forwarded to the Regiiiai-;...x6c;
for th:SF use during monitoring. Project proponent will up- load the
compliance status in their website and up-date the same from time to
!ime at least six monMy basis. CriterIa pollutants levels Including
NO* t&am sta€:k & ambient air) shall be displayed at the alain gat;
of the power plant.

(XV) Separate funds shall be allocated for ilnplernentation of erlvironmental
pEotcction !neasures along with item-wise break-up. These cost shan
be included as part of the project cost. The funds earmarked for the
envlronment pFotection measures shall not be diverted for other
purposes and Year-wise expenditure should be reported to theMinistry.

i

(XVI) The project authorities shall irrforYll the Regional Office as well as the
MinistFY regarding the date of financial closure and find approval of
the project by aw concerned authorities and the dates of start of !and
development work and conimissiorling of plant.

(*vii) Full cooperation shall be extended to the Scientists/08icers froln the
Mini;t'y / Re#onal O£nce of the Ministry / CPCB/ SPCB wh, w„,Id
be monitoring the compliance of envirorrmenta} status.

5. The Ministly of Environment and Forests reserves the right to revoke
the clearance if conditions stipulated are not implemented to the satisfaction
of the MinistIY. The Ministry may also inlpose additional environmental
conditions or mo ciib' the existing ones, if necessary.

7



27

!'.. Concealing factual data or submission of false/fa.bd<.nted data and

::i:F:: a::11; o :}p t;IL ::i 1:: e=:r= 1E•]:: : o : #rE:t sb ::IIi:: ieun;3; biTE ::TMpIS :: :thEnvironment (Protection) Acl 1986. –-- f

+

el_, +In case if '?nY deviation y alteration in the p@ect proposed including
TaI banspo:taqon FsYstem from nose submitted to Mis Ministry for

clearance, a fresh reference should be made to the Mhist;; ti-';;'ii's t=
adeciujcY of tIn condidon€s) imposed and to add add{aona1 enviranmen J
protection measures required2 Harry.

I:+ e: :jIFiii::::: :TiIT0 fIll?:i; (iLl::#11 it?:l:E::: j (TIE ; Iii

?;;b S:=1: : d ::; rIV][ == :::1;1 t) ][]E:::IO1To Jg ::i= i J:w :=iTS:=Its :HI1 1 kb =
liability insurance Act1 1991 and its amendments ---–-'------’

Yours fi

6
:iea1Copy to:

1 ' The Sec7ctarYl Ministry of Power, Shrall! Shakti BhNew Delhi II OOO I

;Ta=iTS=:. {ErMronment)’ EnvhonmetFlt Department’ Gaemment

P::al::I==:’th:=n6?kctddW Author@’ Seuu Bhawan’ R-K'

!!Eh =1L ;H!!i== : :1? 0:::b:[]ga :::E %\[IIL ::H&: (=:::: : ::\n gTI Board IN a + 76 )

The District Collector, Thiruvanur Districtp Govt. of Tama NaduGuard file.

2

3

4

5

6

R
6

&
awan, Ran

7
8.

(Dr/Saroj)
Scientist 'F’

8 F
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F. No. 22-27/201S-IA-III
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Ali Ganj, Jor Bagh Road

New Delhi- 110003.

Dated the 12th April, 2016

OFFICE MEMORANUDM

Subject: Notifications issued by the Ministry of Environment, Forest and
Climate Change wide S.O. No. 1141 (E) dated 29.D4.2015 and S.O.
No. 2571 (E) dated 31.08.2015 under the provisions of the EIA
Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigned is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

(i) The Environmental Clearance of the projects which had not cornpleted
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there validity will stand automatically extended to seven (7) years.

(ii) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will also be extended to seven (7) years.

(iii) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extension of validity has not been submitted within
the validity period by the project proponent, their extension of validity
will be decided on case to case basis.

This issues with the approval of the Competent Authority.

hail i
(Dr. Satish C. Garkoti)

Scientist 'F
To

1. All Be Officers of IA Division
2. Chairpersons / Member Secretaries of all the SEIAAs / SEACs
3. Chairman,CPCB
4. Chairpersons / Member Secretaries of all SPCBs /UTPCCs

PS to HMIEFCC
PPS to Secretary (EFCC)
PPS to SS(SK)
PS tO JS(MKS)/PS tO JS(BS) / PS+D J3CGBI
Website of MoEFCC
Guard File
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rfqtgt dQ do Wo–33004/99 REGD. NO. D. L.-33004/99

akc Gazette of _Iindia
e

3{HIUWT
EXTRAORDINARY

SiFT II–WIg 3–=q-WR (ii)
PART II–Section b–Sub-section (ii)

vrfqnni 98;IfVIa
PUBLISHED BY AUTHORITY

+ fR,at, +lnWr, liTEt Q6 , 20184rT@F 15, 1939

NEW DELHI. TUESDAY, MARCH 06, 2018/PHALGUNA 15, 1939

d. 895]

No. 895]

WfqWT,qT3ttWqTjqf\Hq+qmq
„RqW

qf ft?6ft, 6 ;TTy, 2018

sr.gr. 1002( g).–Mr vtvn +, wfqwr, vq 3at qqqT! vfl# +qrqq #t qf©qqqT

+.vr.gr. 19(v), HtlV 6 WTqft, 201 1 (fM qr+ VT% vqvR afb fRfhm qb HfgvH, 2011 VT VTr i),
gTxr%fMrefhrbit6t efhrf%fhRm©tqqtfq7fM 83jt3mqtq+3Eihft,VqTqqt3ttWtnott#t
mrqqrqtfRgmgf#rtfqvf%uTTvq;

air Mr wt6n+3MfRf+mgb gf#qnTT+ WEf+tqTft #tq{vuqjtv+#tqvm bfR?TT!+
IMf#73it3m#f©qqqT ++gft+%BffatTuqft%+qtfqvnqt+#f@twr wvl+ + wr fqfqq
wmTfbit+gv=rT+q+vrnfbn i;

aT tWr ?Tar abT MTR VTf#gwr + 1 TM, 2017 # qFitfq7 wHI 32 dt hB + T% 'ft
f+f+qqq fM f+ alt qf#t7f+witnfqqn gt wqq7%ar {;

at Mr vtrn, rI{m qt t7rq + WIt EU, dR fqfhw viv ©f©q3m, 2011 +fhqf%f8a
+qfluff qt van vnn mdf {;

at Wr vtFR#wltqwr (+Twr) f+FT, 1986 % f+FT5%aTfhIT (4) + WiT qt &TH iHt
?,Tq€TBrjRi3m6MfifbFI aM #f%qTT,2011©r+qft£H mlb f©3m fbMtb fhM 5 %
vrf+m (3) + dr (%) + gMq7m#tVMT+ gf?rIf%%m %tqrqtqfj7 fil

SIT,, aR, Ml TTFK, WTtqWT (+twr) fhFT, 1986 + fhlq 5 % TV-f+FT (3) + & (7) + TFT

qfbT 7mwTtqPr (+Twr) HfqfhFT, 1986 (1986 Tr 29) +t urn 3 +tavErn (1)3+T7qTIT (2) + d; (v)

F

+

1311 Gl/2018 (1)
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2

na wm qTfMit vr wfm nt EU, afkr fRfbm qh qf©lIBm, 201 1 +f+qf+f8T ajt +qftwq mdl {,

aTvfR :-
1 m-tIT 4.2 +, dr (v) + mran f+qfqfb7©Rt@r VTMT, wta :-

av-ta 4.2 % qqqTtf+rfqf87 3gaXT ar VTbIT, WIfI :-

"4.3 ©®T fbnqqFit qi f+qqFilmTWTTqjtw,

i. Hvftf#nqqn,vtvqqr qT qf$q3n#vHEit#gEftqg]#r{,q{qq+f+rhr©r grtv,
qt $ vwqftvq + fRqT fbIT Tmr e, Mv q+t qwr + fqf+rftdt%or + fM fRxn f#IT
mbm,fqn+fRf+ffvwq+fqf#rftdtvw #f+Tqfhitrn#qFl fMI at edt
qfhitvn,qttftm+y+qm##gfBmw+#,wrrfqfhrftdtqwr qf8n;
+vaTfbrqt7 v+vqnf©%wr,?mW€Tqt #fqf+rf+ftzwr +tHf#7fRf+f!%f+6Tft#
hTT3itwrTfh7%hrTf%fmtqftqtj+vvqtfM+yfqf+Frtmgf+mmq#gm {;

Wt qqTTf, wt fhrhr %qf8v +bIITh TnqftvT + f8qT qx gf©qqqT #t nfbg + vO
grtv gt Tn {,3vqtfRqH +qvwlfqwr,qq3#(qqqTjqftq+T+qrqq gTXT gt fM
qTbIT, gig qI HJTtv3m+qrTT+3mf%f+lf+ftqwr qT fh30qT,2018 a6 Tr%+

iii

THr #I

ft+qr $gTI fBI, dIm tif%
fbwr : IT gf#TXT vm + avm, +Trvwr, wr 11, & 3, av-dT (ii) + +wr vr.gr. 19(v) TT{tV

6 qqMt, 201 1 TruqqtR17#tq{=ft3txmqqvrq3+f+qTjvTt#qnf©v f+IIT Tvr qr :-

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II–SEC. 3(I1)]

!q gf©q7n%©Eftqqfhfrqqr + wlvrvnqftEn,3mVUqftVq+qTft gt++t VT(tV&

vm q#=Ftqqf##f+IT +u {DTT;

It!, f+rhr fhnqqw, Knqft£m # qTO Bt+ +t TTft© + qtv qq #t mf# # #In vrtv
#tn€brT BiR Tqr3mvqrqftEm+ VTft6t+#taTft© &vraqf#tgqf#+vftvt fUr
%Bfln vtqrBbTT7%rvqfqgrtvvtmqbTT :

VtR v€3hf%+#au@/#rtnqhr afkrqtqv+vq VTfb%wrgruvqrqftErv gt mTb
f+rTn+fRTf#6Tftqr + vr% hT gqf#+$ftvt qr+qq€rtr+vawfqmft qt f+IT ITt
w+qT#t4wr +8VTT#tgqf#HfbqmT#tT@f#tgqf##fqvqzFft WtB#ff;

11.

[%r. f. 19-27/2015-qI+-.III]

+r. wr. 2557 (w), HtlV 22 HIH, 2013;

Fr.gr. 1244 (+), TTft© 30 giT, 2014;

Fr. Hr. 3085 (v), TTft© 28 Mm, 2014;

Br.wr. 383 (T), 7Tft@ 4 %M, 2015;

Fr.ST. 556 (#), aTft© 17 %RO, 2015;

Tr.gr. 938 (v), TTft© 31 qT+, 2015;

Fr.gr. 1599 (g), TTfhg 16 W, 2015;

Fr.gr. 3552 (+), HtlV 30 fIltH, 2015;

Fr.gr. 1212 (T), Htlv 22 TT+, 2016;

1.

2.

3.

4.

5.
6.

7.

8.

9.

+
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•

“4.3

t

•

[VR II–WS 3(ii)]

S.O. 1002(E).–WHEREAS by notification of the Government of India in the Ministry of Environment and

Forests number S.O.19 (E), dated the 6th January, 2011 (hereinafter referred tO as the Coastal Regulation Zone
Notification9 2011), the L-enual Government declared certain coastal stretches as Coastal Regulation Zone and

restrictions were imposed on the setting up and expansion of industries, operations and processes in the said Zone;

AND WHEREAS, the Central Government have received representations from various stakeholders including
State Governments regarding extension of validity of clearance issued under Coastal Regulation Zone notification and

for consideration of post facto clearance under in the said notification;

AND WHEREAS, the National Coastal Zone Management Authority in its 32nd meeting held on I" November7
2017 had also decided that the above-mentioned issues need consideration;

AND WHEREAS, the Central Government taking into account the above, proposes to make the following
amendments to the Coastal Regulation Zone Notification, 2011 ;

AND WHEREAS, the Central Government, having regard to the provisions of sub-rule (4) of rule 5 of the
Environment (Protection) Rules7 1986) is of the opinion that it is in public interest to dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the said rules for amending the said Coastal Regulation Zone

Notification, 201 1.

NOW THEREFORE, in exercise of the powers conferred by sub-section ( 1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the
Coastal Regulation Zone Notification, 201 1, namely:-

1. in sub-paragraph 4.2, for clause (v), the following clause shall be substituted, namely:-

“(v) The clearance accorded to the projects under this notification shall be valid for a period of seven Years
from the date of issue of such clearance:

after sub-paragraph 4.2, the following sub-para shall be inserted, namely: -2

(1)

(ii)

3vr{61FrTrvqq : 3{arvrwl

Fr.gr. 4162 (BT), TTfhg 23 f++H, 2016;

vr.gr. 621 ( g), TTfhg 23 Hq+, 2017;

Br.Hr. 1393 (#), HtlV 3 T{ 2017;

Tr.gr. 2444 (V), HtlV 31 SeTT{, 2017; aT

Tr.Fr.ft. 1227 (31), TTft© 06 Wg\ 2017 1

10.

11.

12.

13.

14.

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 6th March, 2018

Provided that the construction activities shall commence within a period of five years from the date of the
issue of clearance and the construction be completed and the operations be commenced within seven

years from the date of issue of such clearance:

Provided further that the period of validity may be extended for a maximum period of three years in case

an application is made to the concerned authority by the applicant within the validity period, along with
recommendation for extension of validity of the clearance by the concerned State / Union TerritorY
Coastal Zone Management Authority”;

Post facto clearance for permissible activities.-

all activities, which are otherwise permissible under the provisions of this notification, but have
commenced construction without prior clearance, would be considered for regularisation onIY in such

cases wherein the project applied for regularization in the specified time and the projects wInch are in

violation of CRZ norms would not be regularised;

the concerned Coastal Zone Management Authority shall dve specific recommendations regardlng
regularisation of such proposals and shall certify that there have been no violations of the CRZ
regulations, while making such recommendations;
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(iii) such cases where the construction have been commenced before the date of this notification without the

requisite CRZ clearance, shall be considered only by Ministry of Environment, Forest and Climate
Change, provided that the request for such regularisation is received in the said Ministry by 30lh June,
2018

[F. No. 19-27/20 15-1A-III]

RITESH KUMAR SINGH, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)7
vide number S.O. 19 (E), dated the 6lh January, 2011 and subsequently amended as follows: -

I

2

3

4

5

6

7

8

9

10

11

12

13

14

S.O. 2557 (E), dated the 22nd August, 2013;
S.O. 12 m (E), dated the 30th April, 2014;
S.O. 3085 (E), dated the 28lh November, 2014;
S.O. 383 (E), dated the 4th February, 2015;
S.O. 556 (E), dated the 17'h February, 2015;

S.O. 938 (E), dated the 31“ March, 2015;

S. O. 1599 (E), dated the 16lh June, 2015;

S. O. 3552 (E) dated the 30th December, 2015;
S. O. 1212 (E), dated the 22"d March, 2016;
S.O. 4162(E), dated 23Fd December. 20 16;

S.O. 62 1(E), dated 23rd February, 20 17;
S.O. 1393 (E), dated 3"i May, 2017;
S.O. 2444 (E), dated 31“ July, 2017; and
G.S.R 1227(E), dated 06th October, 2017.

+

RAKESH

SUKUL
Digitally signed byRAKESH SUKUL

Date: 2018.03.09
20:17:19 +05'30'

Uploaded by Dte. of Printing at Government of India Press, Ring Road9 Mayapuri9 New Delhi- 110064
and Published by the Controller of Publications, Delhi- 1 10054,
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No. J-13012/36/20 IO-IA-II(T)
Government of India

Ministry of Bnvironment, Forest and Climate Change

3'd Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,

Aliganj, New Delhi- 110003
Dated: 14.08.2018

’The Chief Bngineer IPr’ljects)
M/s Tamil Nadu Genera :ion and Distribution Corporation Ltd. (TANGEDCO)
5th Floor, Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai-2.

Sub: 2x800 MW Power Generation Bnnore SEZ coal based Thermal Power Project,
Village Vayalur, Penned Taluk, Tiruvallur District, Tamil Nadu by M/s
TAN(;EDCO- reg. amendment in EC.

The undersigned is directed to refer to your online application No.
SirI

IA/TN/THE/ I0506/20 IO dated 8.6.2018 on the above subject.

2. It has been noted that you have requested for an amendment in Environrnental
Clearance for reducing the size of the units from 2x800 MW to 2x660 MW. It has been
noted that Environrnental Clearance has been issued for 2x800 MW Elmore
Supercritical Imported Coal based Therrna1 Power PLant vide Ministry’s letter dated
07.01.2014. It has also been noted that the CRZ Clearance was also obtained for the

proposed foreshore facilities (Coal conveyor and cooling / coolant water pipe lines) of the
proposed project vide Ministry’s F.No. 1 1-80/ 20 1 1-1A.III, dated Ol.Ol.20 14.

3. It has been informed by you that TANGEDCO has adopted the capacity of units
as 2x660 MW instead of 2x800 MW to have uniformity in unit size and spare
management for the captioned power project while calling tenders. In order to establish
the Project under single EPC (Engineering-Procurement-Construction) cum Debt
Financing Basis, TANGEDCO floated international Competitive Bidding. The project was
awarded to the lowest Bidder M/s BHEL on 27.09.2014, and the work was commenced
on 09. IO.2014, Subsequently a competitive Erm of EPC tender has fIled a case twice in
the Honl)Ie High court of Madras to cancel the award to M/s BHEL and requested to
award the EeC contract to them. After hearing the case Honble Hight Court of Tamil
Nadu issued judgment in favour of TANGEDCO on 07.04.2015 and 18. IO,2016
respectively. The work by M/s BHEL was held up for more than 2 years due to cases
pending before Honl)le High Court. On receipt of final verdict from the Honl)Ie Supreme
court, M/s BHEL again commenced the work on 19.10.2016 and works in various fronts
are under progress .

4. It has also been informed by you that the reduction in unit size of the proposed
project involves reduction in both consurnption of resources and pollution level from the
proposed power plant. The time schedule for completion of power project is 42 months

+

Page 1 of 3
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from LOI and expected to achieve COD by 2019-20, A comparative statement of 2x800MW and 2x660 MW details the same as follows:

S.No. 1 Description i Requirement f
} 2x800 Mn/ 1 for 2x660 MW

n a

Change

Reduction in area
of 92 acres

a ]7MTr;37R !2,950 1113/h Reduction of water
requirement 4230
m:3/ hr

3

4

5

6

Coal @ 85% : 4.549 MTPA
PLF

3.79 NITPA Reduction in coal
requirement 0.759
MTPA

Ash
generatIon

i 0.364 MTPA i 0.303 N[TPA Reduction in ash
generation 0.06 1

MTPA
Project
Cost

11,153 Crores 9,799.02
Crores

Reduction hproject cost
Rs. 1354.11 Crores.

Gross } I1,913.6 MU
Energy
Generation

185% PLF

9828.72 MU Reduction in gross
power generation
2084.88 MU

5. The proposal has been considered in the EAC (Themlal Power) hl its 1881 meeting
held on 27.6.2018. In acceptance of the EAC recorurnendatibns and in view of the
clarifications furnished by you, the Ministry hereby x,lends the Environmental
Clearance dated 7. 1.2014 for reducing the unit size from 2x800 MW to 2x660 MW)
subject to following additional conditions:

1.

11

Ill .

An area of 92 acres which shall be available after reduction in size of the units
shall be utilised for raising greenbelt in addition to the greenbelt stipulated
earlier
Revised emission standards issued vide dated 07. 12.2015 shall be achieved at
the time of commissioning of the plant.
The capital CER budget shall be in line with Ministry’s OM dated 1.5.2018 and
the amount shall be spent in the surrounding vIllages in line with the Ministry’sguidelines dated 1.5.2018.

6. All other conditions stipulated in the Ministry’s even letter dated 7. 1.20 14 shall
remain same as applicable.

This issues with the approval of the Competent Authority.

Yourgfaithfully ,

fUel
(I>r.-i KerkM

Director, IA.I

e

Page 2 of 3
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Copy to: -

1. The Secretary, Mkristry of Power, Shram Shakti Bhawan, Ran Marg, New Delhi
110001.

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New
Delhi- 1 I0066.

3.

4.

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi- 1 IO032.

The Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), lst and
IInd Floor, Handloorn Export Promotion Council, 34, Cathedral Garden Road,Nungambakkam, Chennai – 34.

5. The Principal Secretary to Government, Environment and Forests Department,Government ofTmnil Nadu, No. 1, Jeenis Road, Panagal Building, Ground Floor,
Saidapet, Chennai-600 015

6. The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,
Chennai - 600 032

7.

8.

9.

The District Collector, Thiruvallur District, Govt. of Tamil Nadu, Thiruvallur
Coilector Office, Master Plan Complex, NH 205, ’firuvallur, Tamil Nadu 60200 I.
Guard file / Monitoring file .

Website of MoEF&CC

Kerketta)r
Director, IA,I

a
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No. J. 13012/36/ 2010-IA-IItT)
Government of India

Ministry of Environment, Forest and Climate Change

3rd Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,

Aliganj , New Delhi- 1 IOC>03

Dated: 01.02.2019
d====

OH

The Chief Engineer (Projects)
M/s Tamil Nadu Generation and Distribution Corporation Ltd. (TANGEDCC))
5th Floor, Western Wing, NPKRR Maaligai ,
144, Anna Salai, Chennai-2.

Sub: 2x660 MW Ennore SEZ Coal based Supercritical Thermal Power Projectl
VUlage Vayalur, Ponneri Taluk, Tiruvanur District, Tamil Nadu bY M/s
TANGEDCO- reg. extension of validity of EC.

The undersigned is directed to refer to your online application No'
Sir

IA/TN/THE/ I0506/20 IO dated 6.12.2018 on the above subject.

2. It has been noted that you have requested for extension of validitY of
Environmental Clearance dated 7.1.2014 for a period of five years. It has been noted
that Environmental Clearance has been issued for 2x800 MW E;nnore Supercntical
Imported Coal based Thermal Power Plant vide MinistrY’s letter dated 07'O1'20 14'
Further. an amendment in the said Environmental Clearance for reducing the unit size
from 2x800 MW to 2x660 MW has been issued vide Ministry’s letter dated 14.8.20 18'

3. It has been informed that the project activities were held UP for more than 2 Years
due to pendIng court cases in Honl)Ie High Court of Madras though EPC contract was
awarded to M/s BHEL on 27.9.20 1 4. After receipt of fInal verdict from Honl)le Supreme
Courtp M/s BHEL has commenced the work on 19. 10.20 16 and constnrction actlvltles
at various fronts are under progress. It has been informed that the phYsical proWess
mId anuIcial progress of the project has been achieved bY 20% and 40%> respectlveIY'

4. It is to inform that the EC dated 7.1.20 14 was ori#na11Y valid for five Years, I'e-
till 6.1.2019. Further, the Ministry’ Notifications ade S.O. 1141 (Ei dated 29'4'20 IS and
iTo.2944 dated 14.9.20 16 stipulated the validity of EC as seven years instead of five

years. Further, it may be extended by the reWlatorY authoritY concerned bY a mayImim
period of three years if an application is made to the reWlatorY authoritY bY Te
applicmlt within the validity period. The reWlatorY authoritY maY aIs? consult the
Expert Appraisal Committee, as the case may be, for grant of such extenslon'
5. Further, the Ministry ade Office Memorandum dated 12-4.2016 clarified that the
ECs which have not completed five years on the date of publication of Notification i'e'
29.4.20151 their validity will stand automatically extended to seven Years

a a//
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6. The Ministry has examined your application, in the present case, the EC was
valid on the date of Notification dated 29.4.2015 and accordingly, the validity of the
e:dsting EC automatically get extended to seven years, i.e, till 6.1.2021.
7. In view of the above, you are now requested to approach the Ministry at least
three months before the expiry of seven years validity, i.e. before 6.1.2021 for
further extension, if required.

This issues with the approval of the Competent Authority.

(Dr. S. Kerketta)
Director, IA.I

Copy to: -

1. The Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), Ist and
IInd Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai – 34.

2. Guard file/Monitoring file.
3. Website of MoE;F&CC //

(Dr. S. Kerketta)
Director, IA.1

•
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F. No. J-.13012/3§/9©£a-IA'ii (T)

©©v©rm£frerit: of India
M'ItIl&try eg 8rtvir©a&rout, Par©©tg and eliIn ate Ch 81188

{IA Division}

fI

B”d Fiaor, Vayu {3}t3ek

ind £r a PaWnV&raII Bhawan
'ior Eiagb Road, ASK&nj

Ne\v E)cItI.i -, i !0 OD3
6

’ro, i:> REed: OQ® Apd 1, 2Q2 !

The Chief KFrgirxeer / P[oje,ct§ - i
W/ 8 T&rail Nadu G©n®rK&ian and I>i§&i§u€i©n Cgrpar€tHou €TAW{xEDCIO}
$ a F3oor, \Western \ying, DiP}<leN hTa aJigai
!44, AnIta §@lai, C:belrnni --, 6€){:I (}(M

Sub: 2x©6a MW Banar© BaZ Th©rrIId Power Plaxrtby MIs TANGBDe© at Vay8lrir
Viaage, P©n£led T&2uk, I>i8trie€ Tiruvaliur, TaTrIll NadIr -- Extelr8{©n af
vaHd£ty af Enviro%gn©at& g Cb&r&ace --. reg.

Sir,

7lh January, 20 14.

proposal for grant of ex{errsit>rr af va)i(iitv of grtv;ro£31yrerlt Cliearnrmc dated 7th
January, 2£>i.4 {i.e. a}} 6th Jana&rv, 20 i4} and a_rrleil<irrrent dated 14th /\ugu3t:, 2G I. g

af EiA No$$cation, 20€=>6 ar}a ain.endla.ent$ ti3erei-n.

:3. FoUo%ing are
pfo@§&I.

the <{etail&. submitted by Project :Plnpoa©.nt for the in§tarl{

{{}

has been ctI&used Eo 2x660MW ade !\€ilr{§ try’g arrlerrcirnertt letter dated
}4_8.20 { 8
<=NZ Clear&nw for G©a3 pipe conveyor, eno} ing w&ter and (ii sch WEe pipei{.n€9
under C::nZ Notification, 20 Ii, was granted by the &'{}rti§try an l_ I .’:ao {4 b&sea
an the TN€ZhfA r©c©rwrriendation$ (}a tIed 4, I_O, 20 { } ,

The Works are progre§§ing in . a fast ira£k bas& to cawrmi$s}on the. project within
the arne sc}iedu ie' %y&ical progress of around :}:mI all<! ' Rnancial progre'$$ of
35% }}a.B been &€tlicve<:i.

(:onsiderirlg siipp ages due to cyclones and C:ovid- IQ ii)ck (t0%'rI am! o{:IIar force
?majeure, comIn!§sioning of the project is <i©i&yeti. Pro8re$s achieved so far for
indo p{ant is are-tr.md 4:3%.
!€ is e§d3nat€€! that extension of v8hdt ty of EC for 3 ruc>re . ye&rs is 65881 tda! -to

con koi measures require another 3 years to colupletc the project. The unit.'' I

(ii)

{:n}

$“}

(V)

'4,R,
Ptopt>sat Nox IAWN/THE;}YRS3}/SQ aQ Page ! af 3
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!:={1 :f=g:€tedt to e;Qrbxmis stott by &iIaN 2©22 andi AutW9t 2022 iRaQ ding
!t fat in st&aa6an of PC;IJ in irl proce8s arrci it is expected that the work w{}{

See :br emma*oR=Kme©t by April aC#22 dad $eh©dut€<i to be ca£np leiad by

Xy}IT:eFltd Cle&t£ulc€! has been i$sued by M©EF*i:C for the pra3eet based on
ubEnis sion that the exi3tir3g a8h dyke of NCTPB viii be' at{!ized for the

tando£rcd primary ash pond a} NeFF:>:
g:Dee> has proposed augmentation of Yah lyne of the axis{ing N(;TPS Ash
bY Taisi=ng 6 in under technical §uidailG© Qf !iT &t&dr as. After the above

];}};;i tt1=1::f =1P 1:1: 11::i::IE To :1:::1L IT i ! \;i= : : :% t :y Far;; X: T : : = : rStphDned }}o\\.'er project ,

)n>posed augmentation af the ash partd \viII cater to the boltorn a&b
s&3- PyrE}Icr bottom q$h is being evacuated by Govt, dep arEinerlig did
agencies fw 611ing puma&cs £inci for brick frI&auf&ctur£1lg. xi. e©ordk2&test pond are as below;

Latit tI ftc
i :3-W:S THAT

1 3’ is’sl]37"R
ij-L I i;sI .bbl IN
13T7T}RI

W
ib:’--i gigS:'ii;g
id:-nI:$?1E
B{};fRi:+ rsa
@:M}@%

ED<= C:> applicd to :F&wIii Nadu Co& Btai Zone &!wragetn.ent An&lorRy url
.2€>gO to issue recotnmen4a tion for ex@as{on of CR£ c}ear,lrlre I,I.£ox4F
ate!)' for 3 years.
af Gwen Be it proposed to be devc:lopca t§ !3G Acres. Around !o Acres are
iY cieve:loW<! with §ultable type plantat ion. it is stiLl!litt,ed that ara’artd 4G
peT YeaT wiiI be <!evelopec! as Green belt in the next 3 years within power
i3efOFe conknli8sioning of the power plant. The $eleetion of species for
bei! will b© based or! the recorrrrrlerldatiorks of District Forest OfBcer,

vanur !:)i,strict

ii:xpei-t Appt8i§ ai (:omrrrlttee in its 4th Expert Appraisal Corrrrna tee
>a\ver) meeting he id on ! ? a November, 2Q20, aIrc)ud! Video Co{}fereric ing
alended the propa§ai for grant of extension of validity of Envkoru7rerxt'd
7?Ie recomw3endation$ of the SC::Zh4 A were exarrlined in CRZ Sector in are

3ase<:t on the reGQ raIner}£3ati£xrs cq the EAC and {{} view of {he
laaoa8 of the S<:ZMA and irkfc>rrnatiw!, c}ari$catlon§ and doc tiltIellis
by TANGE£)eD, the h4in{$ try of Environment, Forest and e}}n3a£e change
nts approval for extends the validity of the Elrvir€=,rrrt}erd£d Clear alice dated
Y, 2D-14 & C::HZ Clearance dated 1;: January, 2Q Iq for further 3 years i.e.
i:2.2023 in term$ of the gBA iVot incation, 2006, as wiaerldea and CtIZ

x, 2D:! ! read with arnertci7rtertt. tic:ie S.O. 1 C)Q2 @} dated 06.03.201.8 arId
compliance of foIIo%'ing additional cond&ions:

n

uc--gas t)esuip}ruri$atlon {P(;D3 shall be {asta!!ed tUId the progress
by$ica! and $nancial} shall be su!)ruin:ed as part of cot!!p}!&7rce report.
le ash pond {about 333 acres) augment at{or! by {ncm8§ ing the dyke height
* 6 in to accolnrnoda£e addition&i & unud{i§e c3 ash gener& tea from 2>:$60
W £Rnore SEZ TPP shaM have all adequate erlvirolrrnerrta} and safetY

A.]
E. IA/TN/THE/ 17353 1/2020 Page 2 of 3
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File No.: J-13012/36/2010-IA II (T)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

+++

Dated 17/09/2025

To,

Mr. R.SUNIL
M/s. TANGEDCO
Anna Salai, Chennai

E-mail: nctpsstage3 @gmail.com

Subject: Proposed 2x660 MW Ennore SEZ Thermal Power Plant by M/s. TANGEDCO (Presently M/s.
Tamil Nadu Power Generation Corporation Limited) at Village Vayalur, Taluk Ponneri, District
Thiruvallur, Tamil Nadu – Extension of validity of EC dated 7/01/2014 & CRZ clearance dated
01/01/2014-regarding

Sir/Madam,

This is with reference to your online application vide proposal No. AfFN/THE/506571/2024 dated

19/11/2024 alongwith written submission dated 28.08.2025 for seeking Extension of validitY of EC

dated 7/0 t /20 14 & CRZ clearance dated 01/01/20 1 4, under the provisions of the EIA Notification, 2006
for the project mentioned above.

kb;
'##

(i

i?ihr\

2. The particulars of the proposal are as below :
; ;

,1

g
(i) Validity Extension Identification No.

(ii) File No.
(iii) Clearance Type
(iV) Category
(v) Schedule No./ Project Activity

(Vi) Sector

EC24A060 ITN5921 179N

J- 13012/36/20 IO-IA iT (T)

Application for Validity Extension of EC- Form-6

M/s. TNPGCL ( Erstwhile TANGEDCO) at

Voyalur village9 Ponneri Taluk, Tiruvallur District,
Tamil Nadu – Extension of EC validity
Thiruvallur, Tamil Nadu

:a
A
1 (d) Thermal Power Plants

Thermal Projects
2X660 MW Ennore SEZ Thermal Power Plant by

MoEF&CC

a (vii) Name of Project

(viii) Location of Project (District, State)
(ix) Issuing Authority
(x) EC date

(xi) Status of implementation of the project

0 1 /07/2014
CTE was taken and project is under

IAn Nrr HE/506571 /2024 Address: IA Division, Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 1 10003

Page 1 of 6
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construction/development

(xii) Whether any amendment to the earlier EC xr
has been sought? NU

3 . M/s. TANGEDCO (Presently, M/s. Tamil Nadu Power Generation Corporation Limited) has made an online application
vide proposal no. IA/TN/THE/506571/2024 dated 19/1 1/2024 along with CAF and Form 6 seeking validity extension of
the EC dated 07/01/2014 under the provisions of EIA, Notification 2006 and validity extension of CRZ dated 01/01/2014.

The proposed project activity is listed at item no. 1(d) Under Category "A’' of the schedule of the EIA Notification> 2006
and appraised at Central Level.

4. The instant proposal was earlier considered and deferred by the EAC in its 18th and 27th meetings held on 24/01/2025

and 08/07/2025, respectively, for want of additional information. Proponent uploaded the additional information on
13/05/2025. The proposal was further considered by EAC in its 28th EAC meeting held on 12_13th August9 2025. PP

submitted the written information on 28.08.2025. The MoM for thi same may be seen using the web link: parivesh.nic.in.

Details submitted by the project proponent

5. Details of the EC
& CRZ clearance: MoEF&CC has accorded following clearances and amendment to M/s.

TANGEDCO for the 2x660 MW Ennore SEZ Thermal Power Plant
Sr. Details of Letter No. Facility Date of
No.

Clearance

11-80/201 1-IA. III No =)mm-iT
IEnnore SEZ Thermal power station

CRZ

issuance

01 /01/2014

I m SEZ Super critical
;oaI based Thermal power plant

importel Environment 07/0 1 /2014
Clearance

3. t I EC amendment 14/08/201 8
l2x660MW

4. x Ennore SEZ Super critical rmporte1 Extension of validity
of EC till 06/01/202 1

04/02/201 9
jcoal based Thermal power plant

2x660 MW Ennore5. F- 1 3012/36/201 0-IA.IIn SEZ Super
jimpolled coal based Thermal power plant

c 09/04/202 1
1(T)

ICRZ: Coal conveyer and cooling water system
of EC& CRZ till

3 1/12/2023

6. LS per amendment to the EIA Notification, 2006 dated 18/01/2021, the period from the 1 St Apl-i1 p 2020 to the 3 1 s'

IMarch, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior Environmental

Flearances granted under the provisions of this notification in view of outbreak of Corona Virus (COViD_19).
hs per amendment to the CRZ Notification, 201 1 dated 03/07/2023, the period from the I st April. 2020 to the 3 1 sI

IMarch, 2021 shall not be considered for the purpose of ca}cuiation of the period of validity of CRZ ctearancd
kranted under this notification in view of outbreak of Corona Virus (COV ID- 1 9).

IIn view of the above, the validity of EC&CRZ will be expiring on 3 ]/12/2024.
====n==

S Equipment Percentage of Yet to be Expected
No,

completed portion I completed (i1 schedule of

('/.) t14) completion
Boiler & Auxiliaries Unit I & II 81 19 31.12.2025

e 63.26 36.74 3 1.12.2025
3 DCT I & II 68.99 31.01 31.12.2025
t 67.17 32.83 31.12.2025

WIO System 72.19

Ft 64.22

6. Status qf implemenjation of EC dated 07/O 1/20 14 & CRZ clearance dated 01/0 1/2014 is given as below:
A. EC dated 07/01/2014

IA/TNrr HE/506571 /2024 Address: EA Division, Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan. Jor Bagh New Delhi - 1 10003
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lh handling system

.00 KV GIS &Swithch yard
imney

ire detection & Protection system

59.05
85.95

87.09

57.92

40.95

14.05

12.91

42.08

3 1.12.2025

3 1 . 12.2025

B. CRZ clearance dated 01/01/2014:
Description of facilitiesr

No
Percentage of

completed

portion (o/,)

50

50

50

Yet to be

completed (in
CFo)

Expected
schedule of

completion

:oaI pipe conveyor from Ennore Port
W intake pipeline from NCTPP complex

W outfall pipeline to NCTPP complex 3 1.12.2025

7. Reasons of the delay in implementation :
• The work was awarded to M/s. BHEL and another tenderer has filed a case before High court of Madras and the work
was halted due to stay.
• Further, TANGEDCO approached Hon’ble Supreme court of India and after hearing, the judgement was pronounced in

favour ofTANGEDCO.
• As there was a delay of 2 years to recommence the work. Subsequently, there was a delay due to COVID 19.

• Hence, 70% of work has completed till date and rest of the work is progressing which shall require extension with
validity of 1 year.

8. Proposal of project proponent: Project proponent has requested the Ministry to extend the validity of EC & CRZ
clearance for another one year i.e. up to 3 1/12/2025 for completing the remaining work.

F :::= ;;

9. Details regarding pending court cases:

• A suo-Moto case was filed by Hon’ble N(JT in OA no. 162/2021 and NGT directed to obtain amendment in CRZ
clearance for the change in route of pipe conveyor and CW lines.

• Subsequently, Miscellaneous Application [13 of 2024(SZ)] was filed before the NGT by the proponent to proceed with
the construction activity of the conveyance corridor of the 2x660 MW Ennore SEZ Supercritical Imported Coal-based
Thermal Power Plant in an approved route in CRZ Area as per the CRZ Clearance dated 01.01 .2014 and Environmental
Clearance dated 07.01.20 1 41 and best possible route in Non-CRZ Area in the interest of the project and environment, in
compliance with Clause 7 (ii) (c) of EIA Notification, 2006.
• The Hon’ble NGT vide its order dated 23/09/2024 disposed of the above M.A. with the following observations:

a. As already the Project Proponent has approached the MoEF&CC in this regard, it is open to get their acknowledgement
and try to stick to the original proposal without any deviation.
b. Incidentally, when the application was taken up, it was brought to our knowledge that there were concrete structures to
an extent of 5460 m3. which were abandoned in the CRZ area have to be removed.

c. The Chief Engineer - Tamil Nadu Power Generation Corporation Limited (TNPGCL) has filed an affidavit dated
21.09.2024. wherein it is stated that for the clearance of the above concrete structures, tenders have to be floated as per the

Tamil Nadu Transparency in Tender Rules, 2000, which would approximately take 145 days or 5 months minimum.
d. We) while disposing of this miscellaneous application, direct the Project Proponent to stick to the timeline given in the
affidavit and remove the concrete structures within the time
• A case was filed before Hon’ble High court Madras in WP16353/2021 and High court issued interim order to remove the
dumped foreign materials and to restore the area and to obtain the compliance report from PWD.
• A case was filed before Hon’ble NGT Southern zone in O. A. 26/2025 challenging the validity extension of EC& CRZ
clearance and next hearing schedule on 22.08.2025.

6

a

10. Summary of court cases

Name ofCase no./S. No
the CourtTitle
igh court16353/WP

,02 1

r I
hearinghearing

'inal hearinmmomo
lendinglove the dumped foreig1

Direction/ Action taken b)
PP

e

lumped foreign materials and

IAn Nrr HE/506571 /2024 Address: IA Division, Ministry of Environment, Forest and Climate Change,

Indira Pawavaran Bhawan, Jor Bagh New Delhi - 110003
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Brief Summary of the case I Last date of
hearing

laterials in the water body

S. No.1 Case no./
Title

Name of

the Court

bA 26/ 2025 [GT(SZ) e

:he Project work as the ECI

jexpires by 3 1 .1 2.2024

s TPm
ldopt the original routdissued Of

lpproved in CRZ clearancd23.9.2024

't 01.01.2014.Hence MAI
13/2024 was filed U

hppraise the Hon’bh
GT(SZ) on above lines

rGT(sz)13

Icf OA 162,

:02 1

11. Details of SCN issued and violation if any: Nil
:•ri

12. Written submissions: Project proponent submitted the following undertaking during the EAC meeting
“TANGEDCO (presently TNPGCL) gives undertaking that after the expiry of EC & C'RZ c}eararce on 31.12.20249

TANGEDCC) (presently TNPGCL) have not undertaken any fresh works. The contractors have been asked not to
commence any new works or major works, since the expiry of EC & CRZ clearance was on 31 . 12.2024.Some essential
and residual components of works which began before 31.12.2024 continued in a skeleton way. TANGEDCO (presently
TNPGCL) assured that new works will be taken up after obtaining Extension of EC & CRZ clearance”.

J

Observations and deliberation of the EAC

13. The Committee observed and noted the following:
Ia

1 ::: i} = = =::

i. The instant proposal is for validity extension of the EC dated 07/O t /20

and validity extension of CRZ dated 01/01/2014 for proposed 2x660 MW Ennore SEZ Thermal Power Plant by M/s.
Tamil Nadu Power Generation Corporation Limited (TNPGCL) (Erstwhile TANGEDCO) at Village Vayalur9 Taluk
Pormeri, District Thiruvallur, Tamil Nadu.

ii. EAC noted that as proponent has submitted the recommendations of TNCZMA along with the action plan to comply
with the said recommendations.

iii. Proponent has submitted that time barchart stating that all the pending works will be completed within the EC validity
period i.e., by 31/12/2025. Further, proponent has submitted an undertaking stating that after the expiry of EC & CRZ
clearance on 31.12.2024, TANGEDCO (presently TNPGCL) have not undertaken any fresh works. The contractors have
been asked not to commence any new works or major works, since the expiry of EC & CRZ clearance was on 3 1.12.2024.

iAn Nrr HE/506571 /2024 Address: IA Division, Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan. Jor Bagh New Delhi - 1 10003

Next date ofl Direction/ Action taken by
PPhearing

to restore the area and to obtain
Ihe compliance report frot

IpwD. The same was carriel

lut in 2022 and complianc,
[eport received from PW

lwhich was filed before th
IHon’ble High court of madras

In 13.03.2024 and the copy o

IpwD letter is enclosed. Nex
learing is awaited

LS per direction of Hon’bl
IGT (SZ), the countet

laffidavit filed on 16.4.2025 an
jadditionat affidavit is filed on

128- 07-2025. Next hearing isI

,cheduled on 29.07.2025

'o remove the a!=a

;oncrete structure of 5460 M3
jin CRZ area. The abandonel
lconcrete structures wen

removed and the area is

Irestored on 2 1 .07.2025

Fecessaly compliance report i
'eing filed before Hon’bl
[GT(SZ).

12.08.2025

}isposed

le provisions of EIA, Notification 2006

B
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iv. There are two court cases pending with respect to the instant project. One case bearing number WP 16353/ 2021 is

pending before the Hon’ble High Court of Chennai and one case bearing number OA 26/ 2025 is pending before the

NGT(SZ).

Recommendations of the Committee:

14. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for
extension in validity of EC dated 07/01/2014 & CRZ clearance dated 01/01/2014 till 31/12/2025 under the provisions of
EIA Notification, 2006 & CRZ Notification, 2011 subject to stipulation of the some additional specific conditions (
Annexure-I).

Decision of MoEF&CC

15. The undersigned is directed to inform that Ministry of Environment, Forest and Climate Change has examined the

proposal in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & fuRher amendments thereto
and after accepting the recommendations of the Expert Appraisal Committee (Thermal) hereby decided for grant of
extension in validity of EC dated 07/0 1/2014 & CRZ clearance dated 01 /01/2014 till 31/12/2025 under the provisions of
EIA Notification, 2006 & CRZ Notification, 2011 subject to stipulation of the some additional specific conditions (

Annexure-1).

16. All other terms and conditions stated in the EC dated 07/01/2014 and CRZ clearance dated 01 /01/2014 shall remain
;Y' "*- * & P. B:a

';Ha
Ea

unchanged. &h
HiWt%

$;,go

17. The project proponent shall obtain fresh Environment Clearance in case of change in scope of the project, if any.
/A

&

18. This issues with the approval of the Competent Authority.

;}a

Yours faithfully,

(Sundar Ramanathan)

Scientist 'F’

Tel: 011- 20819378

Email- r.sundar@nic.in;

IB
?}}=::

B’}nb

kb

Copy To

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi 1 1000 1 .
2. The Chairman, Central Electricity Authority, Sen'a Bhawan, R.K. Puram, New Delhi-1 10066.

3. Deputy Director General of Forests (C), Ministl), of Environment, Forest and Ciimate Change, Regional Office (SEZ)7

lst and IInd Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road, Nungambakkam) Chennai – 34-
4. Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi9 Delh1
110001

5. Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai, GuindY, Chennai- 600 0329 Tamil Nadu-
6. The District Collector, Thiruvallur, State Government of Tamil Nadu.

7. Guard file/Monitoring file/PARIVESH Portal

+

Annexure I

Specific EC Conditions for (Thermal Power Plants)

1. Additional Specific Conditions

IAfr Nrr HE/506571 /2024 Address: IA DivisionT Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan. Jor Bagh New Delhi - 110003
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EC Conditions
+

Project proponent shall abide by all orders and judicial pronouncements, made from time to time
by the Hon’ble High Court of Madras in Writ Petition No. WP 16353/ 2021 and Hon’ble
National Green Tribunal in Original Application No. 26 of 2025

Project proponent shall apply for transfer of EC and transfer of CRZ clearance in the name of

M/s. Tamil Nadu Power Generation Corporation Limited within one month from the date of

issue of the EC&CRZ clearance validity extension letter

All the recommendations of Tamil Nadu Coastal Zone Management Authority shall be strictly
adhered with. Compliance status in this regard shall be submitted to the concerned Regional
Office of the Ministry along with the six monthly compliance report.

ii

A&

IAfrNrr HE/506571 /2024 Address: IA Division. Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 1 10003
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Category of the Industry :

St3aR= Lifestyle for
Envir6nment

CONSENT ORDER NO. 2603272062896 DATED: 13/01/2026.

PROCEEDINGS NO.T2/TNPCB/F.0423GMP/RL/GMP/A/2026DATED: 13/01/2026

SUB: TNPC Board-Consent for Establishment – EXTENSION -M/S ENNORE SEZ SUPER CRITICAL
THERMAL POWER STATION (TANGEDCO) , S.F. No. SF NO 2049/1, 2042/2, 2043, 2044,
2045, 2046, 2047, 2048, 2050(Part), 1501/IB, 1501/2A, 1501/2C, 1501/2B, 1507, 1508/IA,
1508/IB. 1508/2. 1511/1. 1508/3. 1509/IA. 1501/IA. 1510/IC, 1509/IB, 1509/2, 1510/IB, 1510/2,
1511/2. 1512. 1513. 1514/1. 1514/2. 1516/IA. 1516/2A. 1516/3A, 1516/4C, 1516/2B, 1516/3B,
1516/4B. 1516/IB. 1516/4A. 1515/1. 1515/3. 1515/2. 1515/4, 1517/1, 1518, 1523/1, 1533/IB,
1533/3. 1534. 1517/2. 1517/3. 1519/1. 1521/3. 1519/3, 1519/2, 1526, 1519/4, 1520/1, 1520/2A,
1520/2B. 1521/1. 1521/2. 1523/2A. 1522. 1523/2B, 1524/IA, 1524/2A, 1524/IB, 1524/2B, 1525/1,
1525/2. 1525/3. 1527. 1533/2, 1558/1. 1558/3, 1558/2, 1558/4, 1559, 1562, 1563, 1564, 1566/1,
1566/2. 1566/3. 1566/4A. 1566/4B. 1566/5. 1567/1. 1567/2, 1568/IA, 1568/IB, 1568/IC, 1568/2,
1569. 1570. 1571/1. 1572/6. 1571/2. 1572/5. 1572/1, 1573, 1574, 1572/2, 1572/4, 1572/3, 1572/7,
1576/3. 1577/2C. 1575/1. 1576/1. 1577/2B. 1575/2. 1576/2, 1577/2A, 1578, 1577/1, 1580, 1581,
1582/2: 1583/IA29 1587/2 p VOYALUR Village, Ponneri Taluk, Tiruvallur District- for the

establishment or take steps to establish the industry under Section 21 of the Air(Prevention and
control of Pollution)Act, 1981, as amended in 1987 (Central Act, 14 of 1981 )–Issued- Reg. (Industry
User ID- R16AMB4445988)

REF: Proc. No.T2/TNPCB/F.0423GMP/RL/GMP/W&A/2020 dated 26/1 1/2020

2. Unit’s online application No.72062896 dated 08/12/25 msubmitted on 17/12/25
3 .Minutes of the CCC meeting vide item No.349-10 dated 31/12/2025
4. IR.No : F.0423GMP/RL/JCEE-M/GMP/2025 dated 24/12/2025

a

Consent to establish or take steps to establish was granted under Section 21 of the Air (Prevention and Control of Pollution) Act7

19817 as amended in 1987 (Central Act, 14 of 1981) (hereinafter referred to as 'The Act’) to the Occupier of the unit of M/s.ENNORE

SEZ SUPER CRiTiCAL THERMAL POWER STATION (TANGEDCO) authorizing to establish or take steps to establish the

industry in the site of S.F.No.SF NO 2049/1, 2042/2, 2043, 2044, 2045, 2046, 2047, 2048, 2050(Part), 1501/IB, 1501/2A, 1501/2C,

1501/2B, 1507, 1508/IA, 1508/IB, 1508/2, 1511/1, 1508/3, 1509/IA, 1501/IA, 1510/IC, 1509/IB, 1509/2, 1510/IB) 1510/2) 1511/2)

1512, 1513, 1514/1, 1514/2, 1516/IA, 1516/2A, 1516/3A, 1516/4C, 1516/2B, 1516/3B, 1516/4B, 1516/IB, 1516/4A, 1515/1) 1515/3)

1515/2, 1515/4, 1517/1, 1518, 1523/1, 1533/IB, 1533/3, 1534, 1517/2, 1517/3, 1519/1, 1521/3, 1519/3, 1519/2) 15269 1519/4 P 1520/1)

1520/2A, 1520/2B, 1521/1, 1521/2, 1523/2A, 1522, 1523/2B, 1524/IA, 1524/2A, 1524/IB, 1524/2B, 1525/1, 1525/2, 1525/3) 1527)

1533/2, 1558/1, 1558/3, 1558/2, 1558/4, 1559, 1562, 1563, 1564, 1566/1, 1566/2, 1566/3, 1566/4A, 1566/4B, 1566/5) 1567/19

1567/2, 1568/IA, 1568/IB, 1568/IC, 1568/2, 1569, 1570, 1571/1, 1572/6, 1571/2, 1572/5, 1572/1, 1573, 1574, 1572/2) 1572/4)

1572/3, 1572/7, 1576/3, 1577/2C, 1575/1, 1576/1, 1577/2B, 1575/2, 1576/2, 1577/2A, 1578, 1577/1, 1580, 1581, 1582/2, 1583/1 A2)

G
1587/2,VOYALUR village, Ponneri Taluk, Tiruvallur District vide reference First cited with validity for Five Years •

The unit has requested for extension of time limit for establishing the plant since they could not establish the plant within the

period of Five years vide reference second cited.

The subject was placed before the committee meeting vide reference third cited and the committee decided to extend the validity

of the Consent to establish for further period.

1



In view of the above, the validity of the Consent to establish is extended for further period upto March 31, 2030 , or till the

industry obtains consent to operate under Section 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987

whichever is earlier subject to special and general conditions specified in the Consent for Establishment issued vide reference first

cited

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board /National Bio
Diversity Authority if the unit is using any Biological resources or knowledge associated thereto as per the
provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is available in

TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission LiFE” action points
and document the same and furnish half yearly report to Board.
Additional Conditions :

1. The unit shall obtain Environmental Clearance Extension/Fresh Environmental Clearance from the competent

authority as applicable, for carrying out the remaining construction activity if any after the expiry of the EC
validity as considered based on MoEF&CC OM dated 30.10.2025.

2. The unit shall comply with the conditions stipulated in the Environmental Clearance accorded to the unit vide
MoEF&CC dated 07.01.2014 and amended further dated 14.08.2018, 04.02.20199 09.04.2021 and 17.09.2025
under Schedulel(d) of the EIA Notification dated 14.09.2006 as amended.

3. The unit shall comply with the conditions stipulated in the CRZ Clearance accorded to the unit vide
MoEF&CC dated 01.01.2014 under the CRZ Notification2011 as amended.

4. The unit shall comply with the special conditions stipulated in the CTE issued dated 11.03.2014 under the
Water Act and additional conditions stipulated in the CTE Extension issued dated 29.06.20169 26.11.20209
10.05.2022 ,05.11.2024and 10.1 1.2025.

a
B

5. The unit shall comply with the emission standards prescribed for Thermal Power Plants as per Ministry's

Notification S.O. 3305(E) dated 7.12.2015, G.S.R.593(E)dated 28.6.2018 and as amended.

6. The unit shall comply with MoEF&CC Notification G.S.R 02(E) dated02.01.2014 as amend ed regarding
useof raw or blended or beneficiated/washed coal with ash content not exceeding 34% as applicable.

7. The unit shall comply with MoEF&CC Notifications on Fly Ash Utilization s.o.763(E) dated
14-09.19999S.O. 979(E) dated 27.08.2003, S.O. 2804(E) dated3.11.2009, S.O.254(E) dated 25.01.2016, as
amended.

8. The unit shall install Flue Gas Desulphurization (FGD) System based on Lime/Ammonia dosing to capture
Sulphur in the flue gases to meet the S02emissions standard of 100 mg/Nm3.

9. The unit shall install either Selective Catalytic Reduction (SCR) system or the Selective Non_catalytic
Reduction (SNCR) SYstem or Low NOX Burners with Over Fire Air (OFA) system to achieve NOx emission

standard of 100 mg/Nm3.
AP

10. The unit shall install High Efficiency Electrostatic Precipitators (ESPs) in each unit to ensure the Particulate

Matter (PM) emission to meet the stipulated standard of 30 mg/Nm3.

2
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11. The unit shall provide stack of prescribed height 275 m with continuous online emission monitoring sensors

for SOx, NOx and Particulate Matter which shall be connected with TNPCB, CAC and CPCB server through

OCEMS.
6

12. Exit velocity of flue gases shall not be less than 20-25 m/s. Mercury emissions from stack shall also be
monitored periodically which shall be below 0.03 mg/Nm3 .

13. The unit shall set up Continuous Ambient Air Quality Monitoring System(CAAQMS) to monitor

common/criteria pollutants from the flue gases such asPM 10, PM2.5, S02, NOx within/outside the plant area at

least minimum four locations covering upward and downwind directions at an angle of 1200 each.

14. The unit shall install adequate dust extraction/suppression system in coal handling, ash handling areas and
material transfer points to control fugitive emissions.

15. The unit shall install appropriate Air Pollution Control Measures (Dust Extraction System/Dust Suppression

System) at all the dust generating sources including sufficient water sprinkling arrangements at various

locations viz., roads, excavation sites, crusher plants, transfer points, loading and unloading areas, etc.

16. The unit shall develop green belt at least for 33% of the plant area with thick canopy covering 3m width all
around the boundary inside the premises and also wherever possible.

4 17. The Mangrove plantation shall be taken up in an area of 30 ha, along the Coast /on the banks of

Kosasthalaiyar River and Ennore Creek in consultation with State Forest Department.

18. The unit shall resume the laying of structure for carrying the proposed pipelines and coal conveyer across

backwater / Kosasthalaiyar River and the related works in the above water bodies only after getting
clarification/amendment from MoEF&CC.

19. The unit shall comply with the directions / orders issued by the Hon’ble NGT in OA.No.162 of 2021 and OA
No. 26 of 2025 from time to time.

20. The unit shall comply with the directions/ orders issued by the Hon’ble High Court of Madras in WP
No.16353 of 2021 from time to time.

To

Chief Engineer/Projects,

M/s.ENNORE SEZ SUPER CRITICAL THERMAL POWER STATION (TANGEDCO),

Chief Engineer / Projects, M/s. Ennore SEZ Super Critical Thermal Power Station (TANGEDCO), 5th floor, NPKRR Maaligai,

No.144, Anna Salai, Chennai-600002.

Pin: 600002

3



Copy to:
1.The Commissioner, MEENJUR-Panchayat Union, Ponneri Taluk, Tiruvallur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, GUMMIDIPOONDI.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

a
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Category of the Industry :
LiFE

6

CONSENT ORDER NO. 2603172062896 DATED: 13/01/2026.

PROCEEDINGS NO.T2/TNPCB/F.0423GMP/RL//GMP/W/2026 DATED: 13/01/2026

SUB: TNPC Board-Consent for Establishment – EXTENSION -M/S ENNORE SEZ SUPER CRITICAL
THERMAL POWER STATION (TANGEDCO) , S.F. No. SF NO 2049/1, 2042/2, 2043, 2044,
2045, 2046, 2047, 2048, 2050(Part), 1501/IB, 1501/2A, 1501/2C, 1501/2B, 1507, 1508/IA,
1508/IB. 1508/2. 1511/1. 1508/3. 1509/1 A. 1501/IA. 1510/IC. 1509/IB, 1509/2. 1510/IB, 1510/2,
1511/2. 1512. 1513. 1514/1. 1514/2. 1516/IA. 1516/2A, 1516/3A. 1516/4C. 1516/2B, 1516/3B,
1516/4B. 1516/IB. 1516/4A. 1515/1. 1515/3. 1515/2. 1515/4. 1517/1. 1518. 1523/1, 1533/IB,
1533/3. 1534. 1517/2. 1517/3. 1519/1. 1521/3. 1519/3. 1519/2. 1526. 1519/4. 1520/1, 1520/2A,
1520/2B. 1521/1. 1521/2. 1523/2A. 1522. 1523/2B. 1524/1 A. 1524/2A. 1524/IB, 1524/2B, 1525/1,
1525/2. 1525/3. 1527. 1533/2. 1558/1. 1558/3. 1558/2. 1558/4. 1559. 1562. 1563, 1564, 1566/1,
1566/2. 1566/3. 1566/4A. 1566/4B. 1566/5. 1567/1. 1567/2. 1568/IA, 1568/IB. 1568/IC, 1568/2,
1569. 1570. 1571/1. 1572/6. 1571/2. 1572/5. 1572/1. 1573. 1574, 1572/2, 1572/4, 1572/3, 1572/7,
1576/3. 1577/2C. 1575/1. 1576/1. 1577/2B. 1575/2. 1576/2. 1577/2A. 1578. 1577/1, 1580, 1581,
1582/2, 1583/1 A2, 1587/2, VOYALUR Village, Ponneri Taluk, Tiruvallur District- for the

establishment or take steps to establish the industry under Section 25 of the Water (Prevention and
control of Pollution)Act, 1974, as amended in 1988(Central Act 53 of 1988) –Issued- Reg. (Industry
User ID- R16AMB4445988)

REF: Proc. No.T2/TNPCB/F.0423GMP/RL/GMP/W&A/2020 dated 26/1 1/2020

2. Unit’s online application No.72062896 dated 08/12/25 resubmitted on 17/12/25
3 .Minutes of the CCC meeting vide item No.349-10 dated 31/12/2025
4. IR.No : F.0423GMP/RL/JCEE-M/GMP/2025 dated 24/12/2025

Consent to establish or take steps to establish was granted under Section 25 of the Water (Prevention and Control of Pollution)

Act, 1974, as amended in 1988 (Central Act 6 of 1974) (hereinafter referred to as 'The Act’) to the Occupier of the unit of

M/s.ENNORE SEZ SUPER CRITICAL THERMAL POWER STATION (TANGEDCO) authorizing to establish or take steps to

establish the industry in the site of S.F. No.SF NO 2049/1, 2042/2, 2043, 2044, 2045, 2046, 2047, 2048, 2050(Part), 1501/IB,

1501/2A, 1501/2C, 1501/2B, 1507, 1508/IA, 1508/IB, 1508/2, 1511/1, 1508/3, 1509/IA, 1501/IA, 1510/IC, 1509/IB, 1509/2,

1510/IB, 1510/2, 1511/2, 1512, 1513, 1514/1, 1514/2, 1516/IA, 1516/2A, 1516/3A, 1516/4C, 1516/2B, 1516/3B, 1516/4B, 1516/IB,

1516/4A, 1515/ 1, 1515/3, 1515/2, 1515/4, 1517/1, 1518, 1523/1, 1533/IB, 1533/3, 1534, 1517/2, 1517/3, 1519/1, 1521/3, 1519/3,

1519/2, 1526, 1519/4, 1520/1, 1520/2A, 1520/2B, 1521/1, 1521/2, 1523/2A, 1522, 1523/2B, 1524/IA, 1524/2A, 1524/IB, 1524/2B,

1525/1, 1525/2, 1525/3, 1527, 1533/2, 1558/1, 1558/3, 1558/2, 1558/4, 1559, 1562, 1563, 1564, 1566/1, 1566/2, 1566/3, 1566/4A,

1566/4B, 1566/5, 1567/1, 1567/2, 1568/IA, 1568/IB, 1568/IC, 1568/2, 1569, 1570, 1571/1, 1572/6, 1571/2, 1572/5, 1572/1, 1573,

1574, 1572/2, 1572/4, 1572/3, 1572/7, 1576/3, 1577/2C, 1575/1, 1576/1, 1577/2B, 1575/2, 1576/2, 1577/2A, 1578, 1577/1, 1580,

1581, 1582/2, 1583/1 A2, 1587/2, village, Ponneri Taluk, Tiruvallur District vide reference First cited with validity for Five

years .

B The unit has requested for extension of time limit for establishing the plant since they could not establish the plant within the

period of Five years vide reference second cited.

The subject was placed before the committee meeting vide reference third cited and the committee decided to extend the validity

of the Consent to establish for further period.

1



In view of the above, the validity of the Consent to establish is extended for further period upto March 31, 2030 , or till the

industry obtains consent to operate under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974, as amended in

1987 whichever is earlier subject to special and general conditions specified in the Consent for Establishment issued vide reference

first cited.

Special Additional Condition:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board /National Bio
Diversity Authority if the unit is using any Biological resources or knowledge associated thereto as per the
provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is available in
TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission LiFE” action points

and document the same and furnish half yearly report to Board.
Additional Conditions:

1. The unit shall obtain Environmental Clearance Extension/Fresh Environmental Clearance from the competent

authority as applicable, for carrying out the remaining construction activity if any after the expiry of the EC
validity as considered based on MoEF&CC OM dated 30.10.2025.

2. The unit shall comply with the conditions stipulated in the Environmental Clearance accorded to the unit vide
MoEF&CC dated 07.01.2014 and amended further dated 14.08.2018, 04.02.20199 09.04.2021 and 17.09.2025
underSchedulel (d) of the EIA Notification dated 14.09.2006 as amended.

3. The unit shall comply with the conditions stipulated in the CRZ Clearance accorded to the unit vide
MoEF&CC dated 01.01 .2014 under the CRZ Notification2011 as amended.

4. The unit shall comply with the special conditions stipulated in the CTE issued dated 11.03.2014 under the
Water Act and additional conditions stipulated in the CTE Extension issued dated 29.06.2016) 26.11.20203
10.05.2022 ,05.1 1.2024 and 10.11.2025.

a

5. The unit shall provide adequate capacity of Sewage Treatment Plant of capacity 216 KLD as proposed so as

to maintain the treated sewage characteristics of pH:6.5-9.0; BioChemical Oxygen Demand (BOD): 30 mg/L;
Total Suspended Solids: 100 mg/L; Fecal Coliforms (Most Probable Number) :< 1000 per 100 ml.

6. Groundwater shall not be drawn during construction of the project. In case9 groundwater is drawn during

construction, necessary permission shall be obtained from the competent authority.

7. Natural draft open cycle. cooling system shall be set up with minimum Cycles of Concentration (coc) of 1 .5
or above as the plant is proposed to use sea water.

8. Ralnwater harvesting in and around the plant area to be taken up to recharge of groundwater to improve the
ground water table in that area.

9. The unit shall provide EMFMs at the inlet & outlet of the Sewage Treatment Plant and it shall develop
adequate green belt/gardening within the unit premises so as to utilize the entire quantity of treated sewage as

reported. The EMFMs shall be connected to TNPC'B & CPCB servers through OCEMS. ;

10. The unit shall ensure that the DM plant regeneration (96KLD) shall be used for dust suppression in coal
handling yard after satisfying the standards of pH: 6.5-8.5; Total Suspended solids: 100 mg/L; oil & (.,rease:
2(>mg/L; Copper: 1 mg/L Iron: 1 mg/L; Free Chlorine: 0.5; Zinc: 1.0 mg/L; Total Chromium: 0.2

2
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mg/L;Phosphate:5.0 mg/L as reported.

11. The unit shall ensure that the service area effluent (888 KLD) shall be treated in the ETP proposed to meet

the standards of pH: 6.5-8.5; Total Suspended Solids: 100mg/L; Oil & Grease: 20 mg/L; Copper: 1 mg/L

Iron:IIng/L; Free Chlorine: 0.5;Zinc: 1.0 mg/L; Total Chromium: 0.2 mg/L; Phosphate: 5.0 mg/L before

disposal on land for gardening within the unit premises as reported. The unit shall provide EMFMs at the inlet
& outlet of the ETP which shall be connected to TNPCB &CPCB servers through OCEMS.

6

12. The unit shall ensure that the cooling tower blow down & desalination plant reject (195000 KLD) shall meet

the standards of pH: 6.5-8.5; Total Suspended Solids: 100 mg/L; Oil & Grease: 20 mg/L; Copper: 1 mg/L

Iron:1 mg/L; Free Chlorine: 0.5; Zinc: 1.0 mg/L; Total Chromium: 0.2 mg/L; Phosphate: 5.0 mg/L before

disposal into pre cooling channel of NCTPS-I &II as reported.

13. The unit shall ensure 100% collection of bottom ash as reported and shall establish separate adequate

quantity of HDPE lined ash ponds (Primary &Secondary) including recovery water pumping arrangements, as

the existing ash ponds utilized by the NCTPS I &II are not HDPE lined and caused ground water pollution.

14. As the unit is proposed to discharge the cooling tower blow down &desalination plant reject in to the

existing pre cooling channel of NCTPS Stage I &II which confluence in Ennore Creek, the unit shall ensure the
following.

a. At the effluent release point, maximum temperature of the discharge water shall not be more than 5oC and

salinity shall not exceed 50 ppt with respect to that of the ambient seawater.

b. Use ofantifouling agents like chlorine / hypochlorite, shall be carefully controlled. The chlorine
concentration shall not exceed 0.2ppm at the effluent release point.

c. The effluent when released at the creek shall attain sufficient dilution so that near ambient water quality

(particularly temperature and salinity) is attained within 500 m from the release location, at low tide.

d. Continuous online monitoring system for temperature and salinity shall be

installed to monitor the quality of effluent

15. The unit shall resume the laying of structure for carrying the proposed pipelines and coal conveYer across

backwater / Kosasthalaiyar river and the related works in the above water bodies only after getting
clarification/amendment from MoEF&CC.

16. The unit shall comply with the directions / orders issued by the Hon’ble NGT inC)A.No.162 of 2021 and OA

No. 26 of 2025 from time to time.

&

e

17. The unit shall comply with the directions/ orders issued by the Hon’ble High Court of Madras in WP

No.16353 of 2021 from time to time.

18. The unit shall ensure to register with the online waste exchange bureau developed bY TNPCB to facllltate the

waste exchange between the generator and receiver.

3



To

Chief Engineer/Projects,

M/s.ENNORE SEZ SUPER CRITICAL THERMAL POWER STATION (TANGEDCO),

Chief Engineer / Projects, M/s. Ennore SEZ Super Critical Thermal Power Station (TANGEDCO)2 5th floor9 NPKRR Maaligai)

No.144, Anna Salai, Chennai-600002.
Pin: 600002

a

Copy to:

1.The Commissioner, MEENJUR-Panchayat Union, Ponneri Taluk, Tiruvallur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, GUMMIDIPOONDI

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

a
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ylfB+l<+vvrfby
PUBLISHED BY AUTHORITY

T. 2011

No. 201]
dRWR, rhrvR, vm+ 18, 202r Mv 28, 1942

NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

vagwr, vq3jtqqqTjqftqfq+qrqq
6

T©W

q{fi-nfl, 18 WTT+, 2021

vr.gr. 221(V).– Mr TtTR, TRiTdtT WlfqWT a1 TT +TnT +, WfRWr (+twr) gf#fhFr,
1986 dR Tra 3 +t aq-TiTr (1) at a-Tra (2) # # (v) + ©gftT wHI QTfMit + rtPI Hi ST, wt4wr

TFTHTa Rutwr ,TfgUn, 2006 (M VT% gTR an HfbUTT HIT Tvr {) +Mr Br. gr. 1533 (v), TTft©
14 fRd4t, 2006 rrtr VBIfbT f+in vr PT }, an gf%wTT qt gTIgt + R$ft INfbT qgtqa #
qHhmT3+ qT f#{Tq,rM + f+IT n f++,rn at ©r%f+#tqwr Bat/qr aqr€ ftwr + qftqfT fbIT VT

T%ar{vqTf%rf+,qftqt#fRrvTx+t++f+vn,qfhit+qTv#uqZra fW $ft+f+q$r©Bi VT Tft qt
&TR%{++l{++f#TRRTrT6nf#Fwr&l{vTtqPRq TqrqRv+f#T8'ft I

aT qR+TT qrTTT (#f#-19) + Mh qt hIt ST ;iT mqTiT aq f+tvr + fR={ =ftf§7
vF6TmT($@ngtflrv) + , gq + Mt+vTqtqrfhnqqrft # %nt@m qtVVTf+7f#nelWltqwr
#t4T©HTTq TRq+++TITT3ngf&gWR+gjVTTWf#FTqWqf#+qtqfWtqwRTTTHRadR
fa[qUI.gdl +f+t7n+fRy gIddt #t+@rvTfR+{,@itf%%tf+?19wVTft gft 6%WTXq## {I
qrq&4t3m+qrvv+rnftvr4t=T{e3hfq7T §v7,qqtE7m+WiEV{f%nf®T:m(3qqTqtfM)
+zwr, ax+fhrTqqrftqtvTftr@nzftqqtvrm}l
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Z 1 IID UAZE 1 1 E L/r lINLJI/\ : EAI ICAL/RL/IIN Art I LrAKI II–DLL. j\IIJJ

m: w, Mr 7tvH, wfqvr (+twr) f+III, 1986 + fhrv 5 + (4) dr b vr%qfba wltqwr
(+Twr) #f&fhM, 1986 (1986 +r 29) +t Tra 3 +t w-Tra (1) {} a-Tra (2) + dR (v) gTn %v

qHMit rr wihr %a ST, ntq fh + Tn fM=# # fhm 5 + w-fbu (3) + d? (q) + #gftT itftv qt
v+vr #ftrTf+ + vzra WHat nvqq ©vr gwr, wr- II, dr 3, 3q©v (I1), + yq;TRm, vrta TtrH #
TnT?fIT PaTTI 3ht TT +Trqq #f©qHTT Tr.vr.1533 (#), aTftH 14 f+tt4t, 2006, + HyMntT aT

#qftTq mdl {, W=IfR: -

f

an gf#qVVT +,

(i) aq Qftd ll “vwr (2)_f+F$Tar”, iT VEil? +T 7 + w +n 7(i) +, dr (,iii) + q 8,rTI f+v$rM,r &
#a:WITftr flirT VTtTTTT #gtR: -

“(ix) TRIM + +afB f+Ht TFT + 6tt gu, 1 gtR 2020 + 31 ITT{ 2021 # mf+ + ++iT qPRT
(Htf+-19) + 9Th Ht hat EU at mTHTT STb fhtwr + f+v RtfqT HiHTT3T ( Tq TT Htfbq)
#t{f#+!W©f'h]VXT bmjgjt % ©EftT$1X +qf #twat #tf+fhrnr7T#r©qftft wiVT+
WitV7 + f+T f+H +t fbIT VTtTTIT ,7qTft au +q+ +t qTaf + ++a # nl wf# # aIm
WlqTTTIV €ftfhnqqrrf+fhrw VV+VTltfI”;

(ii) +IT 9++tqr+n, f+vf+fb7qnt©rvTwrT, WIfI : -

"9 q. IR ©f%qVTT+;tZfTgf+tft Tra%Of EU, 1 gtR 2020 + 31 ITT+ 2021dR HTf++q++TT

qFRT (Htft+19) + 9Th Ht ha sq aT mTnTT aT# fhtWT ii fRIT qtf§,r qj%yT3T ($,T TT 3TtRrq)
#t{f§+§vvf©lXa#©dgft+©gft++Illdw#4wfkr g?nf+#tfafBql.qdl4a ©qf##tTwrTr ii
wit+V+ f+vf+vF q{t fM vwTIT ,vqTf+3nwlfqwfhr©tnf+ + IRa + {w Wqf#+#tFT3rmTtr

TIT wvft fhnq@rl f8fhrw wr# qTttlt 1”;

[Tr. +. 22-25/2020-BIT{T.IIU

TRar+TT, +W TH

B

MM : IF gfbUtT XTra +;lwrq, ©vTUTwr, VFr II, d? 3, aqa (ii) +wr vr.vr. 1533 (sr), 7Tft©
14 f++, 2006 nU ynTfQIT dR IT{ gR grT gf&SmT gfbI-nTT Th,qT %r.,IT. 4254 (,T),TTa©

27 Mm, 2020 zra ;tfhi VE +qftuq fbIT Trqr qrl

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 18th January, 2021

S.O. 221(E).–Whereas, the Central Government in the erstwhile Ministry of Environment and Forests9 in
exercise of its powers bY sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 has published the Environment Impact Assessment Notification9 2006 (hereinafter referred to as the said
notification) \lide number S.O.1533(E), dated the 14th SeptembeR 2006> making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in

the Schedule to the said notification, their expansion and modernisation and/or change in product mix) as the case may
be, before any construction work or preparation of land by the project management except R)r securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID_19) and subsequent lockdowns (total or
partial) declared for its control implementation of projects or activities in the field has been affected. Ministry of

i



60

L+1141 Il–(guS J(lIJJ +IIt(1 nI tI\II-II . Oltllbll tuI J

Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub -rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E),

dated the 14th September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (I1),
namely

fi

In the said notification, -

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. “Stage (2) – Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the 1“ April, 2020 to the 31- March,
2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Rqference granted

under the provisions of this notifIcation in view o.f outbreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid. ” ,

(ii) for paragraph 9A, the following paragraph shall be substituted namely: -

“94. Notwithstanding anything contained in this notifIcation, the period .Pom the 1“ April, 2020 to the
31“ March, 2021 shall not be considered for the purpose of calculation of the period of validitY of PrioY

Environmental Clearances granted under the provisions of this notifIcation in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdoWns (total or partial) declared for its control, however. all activities undertaken
during this period in respect of the Environmental Clearance granted shall be treated as valid.” .

[F.No.22-25/2020-1A.III]

GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-sectlon
(ii) vide number s.o. 1533 (E)9 dated the 14th September 9 2006 and was last amended vide the notification
number S.O. 4254(E), dated the 27th November, 2020.

$

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-1 10054.
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F.No. 1A3.22/10/2022-IA.III [E 177258]
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,

New Delhi – 110003

!b

Dated: IIn1 April, 2022

OFFICE MEMORANDUM

Sub: Guidelines for granting Environmental Clearance (EC) under para
7(ii)(a) of EIA Notification, 2006, for expansion up to SO%, within
the existing premises/ mine lease area, without additional land
acquisition - reg.

Expansion or modernization of existing projects or activities listed in the
Schedule to the EIA notification 2006 entailing capacity addition with change in
process or technology and/or product mix shall be undertaken only after obtaining
prior Environmental Clearance (EC) .

2. Para 7(ii) of EIA Notification 2006, inter-alia provides that:

a. Projects seeking prior EC for expansion with increase in the production
capacity beyond the capacity for which prior environmental clearance was
granted [with increase in lease area or production capacity in mining projects]
shall be considered by the concerned Expert Appraisal Committee [or SEAC,
as the case may bel to decide whether Environment Impact Assessment and
public consultations need to be carried out for grant of EC.
Expansion of existing projects [listed in item numbers 2, 3, 4 and 5 of the
Schedule having Prior Environmental Clearance] with no increase in pollution
load shall be exempt from the requirement of prior EC (derived on the basis of

such prior EC) .

Any change in configuration of the plant or activity from the EC conditions
during execution of the project, shall not require prior EC, if there is no change
in production capacity and there is no increase in pollution load-

a

b.

C.

3. The Ministry has been continuously making efforts to streamline the
procedure for projects seeking prior Environmental Clearance (EC) under the

different provisions of para 7(ii) of the EIA Notification 2006. Vide O.M. No. J-
11015/224/2015-IA.II(M) dated 15.09.2017, the Ministry provided certain
guidelines for expansion of Coal mining projects up to 40% capacity in two-three
phases subject to certain conditions. Subsequently, vide OM No. 1A3-22/23/2021-
IA.III [E:167077] dated 20.10.2021, the Ministry also issued guidelines for expansion
of Iron, Manganese, Bauxite and Limestone mining projects upto 20% capacity,
subject to certain conditions.

Page 1 of 4
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4. The aforesaid matters have been further examined in the MinistrY with
the objective of bringjng about uniformity and consistency in consideration of
projects under Para 7(ii)(a) by concerned Expert Appraisal Committee (EAC>/ State
level BACs across all states. Accordingly, the Ministry deems it necessary to issue a
gpide line to deal with expansion proposals which are received under para 760(a) of
EIA Notification, 2006 in respect of the developmental projects listed in the Schedule

to the said nodncation seeking prior_EC involving expansion with increase in
production capacity within the existing premises/ mine lease area; or expansion due
to modernization of an existing unit through change in process and or technoloW or
involving a change in the product-mix; or enhancement of cargo handIIng capacltY
in ports & harbors J widening of roads; or enhancement in built-up area, subject to
the fulfilment of the following criteria:

1.

11 .

ill .

IV.

V.

vi .

VIi.

Vlll .

IX.

The project should have gone through the public hearing process, at least
once J for its exisUng EC capacity on which expansion is being sought, except
those category of projects which have been exempted as per para 7 III ti) of
EIA Notification 2006 and its amendments.

There should not be change in Category of the project from 'B2’ to 'BI' or 'A’
due to proposed modernisation or expansion.

There is no addidonal }mld acquisition or forest land diversion involved for the
proposed expansion or there is no increase in lease area with regard to mining
vis-a-vis the area mentioned in the EC, based on which public hearing has
been held earlier
The proposed expansion shall not be more than 50% of production capacitY
as mentioned in the prior EC, issued on the basis of public hearing held and
the scone shall be allowed in minimum three phases.

Predicted environmental quality parameters arising out of proposed
expansion/modernization shall be within the prescribed norms and the same
shall be maintained as per prescribed norms.

The proposed expansion should not result in reduction in the greenbelt area
as stipulated in ale earlier EC, or if the existing ratio of greenbelt is more than
33%, after expansion it should not reduce below 33%.
The project proponent should have satisfactorily complied the conditions
stipulated in the existing EC(s) and satisfactorily fulfilled all the commitments
made during the ember public hearing/consu}tation proceedings and also the
commitments given while granting previous expansion, as may be
applicable. This shall be duly recorded in the certified compliance report
issued by the iRO/CPCB/SPCB, which should not be more than one year old
at the time of submission of application.

public Consultation shall be undertaken jif applicable as per table below] by
obtaining response in writing, as per para 7 III (ii) (b) of EIA Notification 2006,
except those category of projects which have been exempted as per para 7 in
(i) of EiA Notification 2006 and its amendments.

Effluent morUtoring including air quality monitoring systems as specified in
the existing EC, if stipulated, should have been installed.
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a

a

5' Subject to the fulfilment of the conditions at Para 4 (i) to (Va) above, following
pTocedure shall be adopted for processing the application for considering expansion

of proposed project UP to 50% of capacity as mentioned in the eHsting ECJ in
mlnlmum three phases under para 7(ii)(a) of EIA Notification, 2006.

Scenario

11

111

IV

6. Project Proponent shall apply in the requisite form on the PARIVESH Portal
under para 7(ii) of EiA Notification 2006, along with EIA/ EMP reports based on
standard ToRs and Public consultation report, if applicable. The concerned

EAC/SEAC shall appraise the project proposal mld it may prescribe additional sector
specific and/or other environmental safeguards after due diligence1 as required.

7. Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan, Mine Closure Plan, Mine Closure Status
Report, approval of DGMS, Forest Clearance, Wildlife Clearance, etc. , if applicable,
are to be satisfactorily fulfilled at the time of application.

8. The projects that do not qualify with the above requirement shall continue to
be considered on a case-to-case basis by the concerned EAC*/ SEAC as per the
provisions of para 7(ii)(a) who will decide whether Environment Impact Assessment
and public consultations need to be carried out.

Intended change
through

modernization/
change of product

mix/ expansion

te e
of revised I of Certiaed I of fresh I reference
EIA/ EMP ! Compliance : Public I to

report [ Report }Consultation} Appraisal
Committee
is required

Yes es T A;-–i r lc
!modernization/change o:

jproduct mix without
Iincrease in production
!capacity but with
increase in pollution
;load.

>

h environmental
jsafeguards conditions.
o r
jon successful
jcompbance of previous
jenvkonmenta1 safeguard

Fconditions related to;

jexpansion of 20 percent.mo–M–-all
jpercent but less than 50
IPercent based on
!successful compliance a

jprevious environmental
jsafeguard conditions
jrelated to expansion a

!40 percent.

Yes

Yes

Yes

Yes

No

No

Yes

Yes

Yes Yes Yes Yes
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9. Those projects which involve modernization/change of product mix with
increase in production capacity shall be considered as per Scenarios-II to IV of the
table above.

10. This O.M. is issued in supersession of OM J- ll015/224/2015-IA.II (M) dated
15.09.2017 mld O.M. No. 1A3-22/23/2021-iA.III[E167077] dated 20. 10.2021 and

with the approval of the Competent Authority.

(A.K. Agrawal
Director

To

1
2
3
4
5.

Chairman, Central Pollution Control Board {CPCB) .

Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEXAAs/SEACs
Chairpersons/Member Secretaries of an SPCBs/UTPCCs
All the Officers of I.A. Division

Copy for information to:
a

1.
2.
3.
4.

5.
6.

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Honl)Ie MoS (EF&CC)
PPS to Secretary (EF&CC)
PPS to DGF&SS (EP&CC)
PPS to AS(TK)/PPS to JS (SKB)

Website, MoEF&CC/ Guard file.

B

i
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F. No. 1A3-22/22/2025-IA.III [E-280329]
Government of India

Ministry of Environment, Forest and Climate Change
impact Assessment Division

+++

Indira Paryavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road

Ali Ganj, New Delhi-3

30th October, 2025

OFFICE MEMORANDUM

Sub: Clarification on calculating the validity of EC granted excluding the time
taken with regard to proceedings before NCLT or Courts - reg.

Envirorirnental Clearances (EC) are granted under the provisions of EIA

Notification, 2006 as amended from time to time. The term 'validity of EC’ means the

period 'within which, the Project Proponent attains commencement of production

operations in the project or activity, or completion of all eonstruction operations in case

of construction projects.

2. instances have been brought to the notice of the Ministry that, the

impiemerltadon 'of-the ECs, granted to projects or activities have been stalled due to
proceedings before National Company Law Tribunal (NCLT} or Courts. These
proceedings often take significant time to get resolved and are not in the control of the
project proponent. As a result of these proceedings, either the validitY of the ECs get
expired or the project proponent is left with a reduced duration for commencement of
production operations in the project or activity, or completion of all construction

operations in case of construction before the said EC expires. Such a duration is
insufficient to start production operations, or completion of all construction operations

in case of construction projects.

a

3. As per the provisions of EIA Notification 2006, in the event of the project or
activity not starting production operations, or all construction operations not being
completed in case of construction projects, within the validity of the EC granted, then
the project has to appiy de novo for the grant of EC which results in further delay for
no fault on the part of the Project Proponent.

4. The matter has been examined in the Ministry and it has been decided that,

EC validity as laid down under EIA Notification, 2006, as amended, needs to be
rationalised with regard to the time lost in view of proceedings before NCLT or Courts.

In this regard1 the Ministry hereby clarifies that the following time period during which
the project proponent was unable to implement the EC granted for the related
Proje t..,VAt.-,Hvities shall be treated as a zero period for calculating the validity of the EC:

t

&
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{a) Duration of stay orders of the competent Courts leading to non-
implementation of the,,Projects/Activities for which EC had been duly granted
and in respect of which the Project Proponent/Applicant shall provide

necessary documentary evidence;

(b) Duration of pendency before NCLT UII the Resolution Plan is approved by

NC)LT and Project/Activity is handed over to the successful Resolution
Applicant (New Management/Bidder) and in respect of which the Project
Proponent /Applicant shall provide necessary documentary evidence;

or

(c) Duration of pendency before NCLT till the Liquidator selects the new bidder
following due process as part of the liquidation proceedings and NCLT

approves the concerned sale or scheme and confirms the transaction of
payment and in respect of which the Project Proponent /Applicant shall provide

necessary documentary evidence.

5. However, in the event that the period lost in litigation or in NCLT proceedings,
as mentioned above, is more than three years, the concerned State Pollution Control

Board or Pollution Control Committee shall add appropriate environmental
safeguards, as deemed appropriate, in the Consent to Operate (CTO)

conditions based on the changes in the site conditions that may have taken place
during this period and taking into account the need for installation of appropriate

pollution control, prevention and abatement measures that may be necessitated.

6. The aforesaid provisions shall apply mutatis mutandis to Coastal Regulation
Zone Clearances.

7. This is issued with the approval of the Competent Authority.

Wkb%) I IDI Mr

(Dr. J.D. Marcus Knight)
Scientist E

To
1

2
3

4
5

The ChaIrman, CPCB

The Chairman of all the Expert Appraisal Committees
The Chairperson/Member Secretaries of all the SEIAAs/SEACs.

The Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
All the officers of IA Division

Copy for information
1. PS to Hon'ble Minister for Environment, Forest and Climate Change

2. PS to Hon'ble MoS (EF&CC)
3. PPS to the Secretary (EF&CC)

4. PPS to the AS(AG)
5. PPS to the JS(RA)

6. Website of MoEF&CC/ Guard file

i

i
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Powering Tamil Nadu’s Progress...

From

Er.£3. Mohan,B.E.,

Chief Engineer/Project:s--'-{,

TANGEDCO (A Successor entity of TNE8),
5th floor, Western wing,

NPKRR Maaligai,

!44, Anna $aiai, Chennai –2

The Director/IA-i (Thermal Power project) &
The Mernber Secretary,
Thermal Project Sector,
Ministry of Environment and (Iimate Change, Govt, of india, ,
Indira Paryavaran Bhawar\,
Third Flooi, Vayu Wing,
Johrbagh Road, Aiiganj,
!New Delhi- 1 10003.

To

mPH aPL!/{M/P&E/EE/EiYC–il/AEE/C/F,Enr&rg£EXJLP3[>@2'b dt, 6.05.202{

Sir,

Sub: TANGEDCO – Ennore SEZ TPP - 2 x 660 MW supercritical Thermal
power project - Amendment in EC and C:RZ Clearance for the
revised sea water pipeline and Coal conveyor – Conveyance Corridor

}) Environmental Clearance }ssuec] vi(Ie MOEF/GO!’s Lr.No.J 13012/36/2010-

2) CRZ Ciearance issued vicie !YC3EF/C;Ol's Lr. F.NO.11-8€3/2011- 1A.III, dated
01.01.20 14

3) Amendment in EC issued ade MOEF’s !r dt 14.308.2018
4) Extension of validity issued by MOEF Lr N03-13012/36/20IC)-IA-II(T) dt

4.2.2019

5) MOEF order for extension of EC&CRZ ade at 9.4.2021
6) MoEF & CC notification, cit. 18.al.202&

Reg

IA.A (T) dated 07,QI, .2014
Ref:

+
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6

7) NGT final order dt 31.1.2022

8) CE/Pr- 1/SE/C/P&E/ EE/EMC-iI/AEE/C/F.Ennon SEZ TPP /D467/23
dt. 20.11.2023 :

9) b4oEF & ce ofnee rhernoranciurn dt 11.04.22
10) MoEF & CC office rnemorandurr! cit: :I:3.12.22

II) Minutes of lst EAC meeting of MOFF&CC(Thermal committee) dt 16.10.2023

12)CE/Pr-1/SE/C/P&E/ EE/EMC-i!/AEE/C/F.Ennore SEZ TPP /D480/23
dt 28. 1. 1 . 2023

#=>kRxx

This is with reference to Tamil Nadu Generation and Distribution corporaaofl

(TANGEDCO)’s project namely; 2 x 660 MW Supercritical Thermal Power Plant at

Voyaiur Viiiage, Ponneri Taiuk,Tiruvaiiur District, TamiINadu.

TANGEDCO has obtained prior Environmental Clearance (EC) for this project.

You may kindly recoltect that we had earlier submitted a revised route a}ignrnent

proposai of the conveyance corridor for sea water pipeline and Coal conveyor

associated with this project and has sought amendments in EC and CRZ. In the

bight of observations of the EAC, we have recast the proposal and annexed with this

letter for Vc)or kind perusal, in this regard, we would like to submit the fottowing:

e The crossing of Conveyance corridor in the CRZ area wiil be as per the
originally approved route. The proposed revision in the route alignment
of the conveyance corridor, consisting allied infrastructure such as the
coat conveyor (pipe) and cooling water system, is essential due to
technical infeasibiitty encountered in the previously approved route
within the Non- Coasta! Regulation Zone (CRZ) area. it is crucial to
highiight that this alteration does not entail any incremental pollution
or additional adverse environmentai impacts compared to the prior
environmental clearance obtained from MoEF&ec.

B We draw your attention to para 2(C) of the Office Memorandum
No.1A3-22/!C)/2C)22-IA.iII(E 177258) dated,11.04.2022 of MOEF&CC

wherein it is stated that any change in the configuration of the plant
or activity during project execution, which does not alter the
production capacity or increase pollution toad, does not require prior
environmental clearance. The proposed revision so iely pertains to the
route alignment of the conveyance corridor in non-CRZ zone and thus,
does neither affect production capacity nor escalate pollution !odd.
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$

e FuFth€!tmore, the revised route is proposed to be implemented in land
under the possession of TANGEDCG)/ ensufing its feasibility. The
udlizaHon of pipe conveyor and closed belt conveyor system for cc)a{

ttan$portation from the berth of Ennore port: to the stack yard within
the Eon(>re Speda! Economic Zond (SEZ) supercritical power project
wili significantly reduce dust pollution and vehicular emissions,

thereby further mitigating environrnenta: impacts.

+ In alignment with our commitment to environmental stewardship, an
Envitonnlentai Management P ian (EMP) has been 'developed and is
activeIY implemented to address project activities during construction
and operation phases. AddiHonaiiy, an existing Environrnerrt8i
Monitoring Plan is in place to evaluate any changes in basetine
environmental conditions and assess the effectiveness of the EMP.

Under the above circumstances, the propo sat submitted with no deviation in

the CRZ area and s{ight deviation in the non c,}{z area intimated under 7(ii) c of OM

dt 31.4.22 for Thermal power project may kindly be acknowledged and for kind
consideratIon .

We assure You about OUr commitment to upholding environmertta} integrity by

jqlpiemenUng the EMP in right earnest in a time Fy manner.

Enclosure: 1 No proposal

Yours faithfully

Chief Engineer/P
TANGEDCO

CoPY submitted to Add} SecretaryfFherrnai/MOEF&C:C/New Dethi for kind information
Copy to Director/CRZ division/MO£F&CC for kind information.
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Report on Route Alignment of Conveyance corridor of the 2 x 660 MW Supercritical
Thermal power plant at Voyalur village, Tiruvallur District, TAMILNADU

4

1 Introduction
Tamil Nadu Electricity Board (TNEB) owned by the Government of Tamil Nadu,

established on 1,t July 1957 has remained the energy provider and distributor

throughout the years. Later, the government has extended the electrical network
throughout the state. During 2008, the Tamil Nadu government agreed in

principle for reorganizing TNEB through the formation of a holding company

TNEB Ltd. (a state-owned Public Sector) and two subsidiary companies, namely
Tamil Nadu Generation and Distribution Corporation Ltd (TANGEDCO) and Tamil

Nadu Transmission Corporation Ltd (TANTRANSCO).

This Report of the Tamil Nadu Generation and Distribution Corporation Limited

(TANGEDCO) is prepared for intimating the MoEF&CC about a slight change in

alignment of the conveyance corridor in non CRZ area containing the coal

conveyor system and cooling water system under para 7(ii)of EIA notification

2006 for the 2x660 MW Ennore SEZ Coal-based Supercritical Thermal Power

Plant (STPP) at Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadu.

This proposal is with reference to the prior environmental clearance (EC) for the

2x660 MW Ennore SEZ Coal-based Supercritical Thermal Power Plant. The

MoEFCC, vide its letter no. J-13012/36/2010-IA II (T) dated 09.04.2021 has
extended validity of the EC up to 31.12.2023, which stands extended

automatically up to 31.12.2024 factoring 1 year extension permissible for Covid

pandemic froml.4.20 to 31.3.21 as per GOI notification dated 18.1.2021 and

Hon’ble NGT judgment on original application (OA) No. 162 of 2021 (SZ), which

was Judgment Pronounced on 31st January 2022.

TANGEDCO had adopted a different route adjacent to the approved alignment of

the conveyance corridor which was considered essential owing to field

requirement compounded with technical necessity. During the construction of
this altered route, an original application No 162 of 2021 (SZ) was taken as a

suo motu case by Hon’ble NGT (SZ) based on a News paper Report. A committee

was constituted at the instance of the Hon'ble NGT, The committee visited the

site and submitted its report to the NGT. Based on the recommendations of the

Committee, works have been stopped forthwith.

IB
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Report on Route Alignment of Conveyance corridor of the 2 x 660 MW Supercritical
Thermal power pEant at Voyalur village, Tiruvaliur District. TAMILNADU

Simultaneously, the constructed structures in the water crossing of
(Kosasthalaiyar River) have been removed.

In line with the directions of NGT; MoEF & CC was approached to issue

amendment in EC & CRZ clearance for the revised alignment of conveyance

corridor along with the requisite recommendation of the State CRZMA. This was

considered by the designated EAC on 16.10.2023. The proposal was delineated

and explained threadbare before the EAC and the justification for the alteration

in the route was presented. Accordingly, we prayed for the necessary
amendment in the EC/CRZ approval. It is worth mentioning that in a project of

its size and magnitude, such deviations happen which are governed by ground

reality and technological requirements. However, EAC has expressed the view

that it was a violation and asked to apply for fresh TOR under violation category
as per CRZ regulations 2019 and EIA notification 2006.

It bears recall that Tamil Nadu state is still following CRZ regulations 2011.

TANGEDCO has, therefore, applied for reconsideration of the matter and issue

amendment in EC & CRZ clearance for the revised alignment of pipe conveyor
system and cooling water system as per OM dated 19.02.2021 of MoEF & cc.

In the meantime, process of applying under violation category has also been
stayed by the Hon’ble SC in a recent Order.

In view of the aforesaid developments, TANGEDco has conducted fresh

alignment survey on ground and decided fall back on the approved alignment as
per EC in the CRZ area. However, due to some feasibility issue, it has decided

to adopt an alternate route in the Non CRZ area . Therefore/ the alignment of the

Conveyance Corridor in CRZ area will be as per the route as proposed and
approved in the EC, till Kosasthalaiyar River crossing and will not have any

deviation. Once the conveyance corridor crosses the Kosasthalaiayar River/

TANGEDCO will adopt an alternate route in the Non CRZ area which is under its
own / leased possession. TANGEDCO wishes to inform that the corridor

routes are carried out as per the previously approved alignment along

the CRZ region and with minor modification will be taken up only in the
non CRZ region. IF

Pg. 3
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Thus, the current proposal is to carry out the construction of conveyance

corridor with minor changes in the route alignment in the non CRZ areas and

making intimation under para 7 (ii) of the EIA Notification 2006 and para 2 (c) of
OM dated 11.04.2022 of MoEF & CC.

&

2 Project Description
As presented in section 1, the present proposal is for seeking amendment in the
EC and CRZ Clearance of the 2 X 660MW Ennore SEZ Supercritical Thermal

power project for the route alignment of conveyance corridor consisting of the

coal pipe/belt conveyor and cooling water system in the non-CRZ area.

•

•

•

•

The intake pipelines for the cooling water system runs from the pump house
(13c’15'42.32"N, 80c’19'47.27"E) of the seawater intake from the forebay of

NCTPS Stage II to the 2 X 660MW Ennore SEZ STPP and

The blow down/outfall pipeline will run from the Ennore SEZ STPP plant to

the seal well discharge (13c’15'35.21"N, 80'’19'39.60"E) of NCTPS Stage I.
The coal conveyors run from KPL Port’s CB 3 (13c’15'33.57"N,

80')20'17.79"E) to the crusher house/unit (13'’17'13.94"N, 80'’18'46.36"E) in

Ennore SEZ STPP.

The above mentioned three components (Coal conveyor, Intake Pipelines

and outfall pipeline) run parallel as per MOEF&CC approval.
Figure 2-1 Approved Route as per the Earlier EC

B

Pg
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Report on Route Alignment of Conveyance corridor of the 2 x 660 MW Supercritical
Therrnai power plant at Voyalurvi;Fage, TiruvaFlur District. TAMiLNADU

Route of the Conveyance Corridor
Ap{xovecIas per the peaa6 EC and CRZ C3earance

%:

R
B:-

Based on revised alignment,

• Total length of Conveyor system from Coal Berth 3 to Crusher house
4840.260 m

• Total length of Intake pipelines from Pump house to Crusher house
3897.662 m

• Total length of blow down pipe from Discharge point to Crusher house
3985.554 m

Pg. 5
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Report on Route AEignrnent of Conveyance corridor of the 2 x 660 MW Supercritical
Thermal power plant at Voyalur village, Tiruvallur District, TAMILNADU

a
Figure 2-2 Proposed Change in route alignment

Proposed Change in Route Alignment

&@M

•

2.1 Brief about the Project

The proposed project is " Route Alignment of Conveyance corridor of the 2 x 660
MW Supercritical thermal power plant at Voyalur village, Ponneri Taluk,

Tiruvallur District, TAMILNADU" which falls under Item no. 1(d) i.e., Thermal

Power plants as per the EIA notification, September 14, 2006 (and its
subsequent amendments), it is to be treated as Category 'A' Project and needs

to obtain the prior Environmental Clearance from MoEF&CC, New Delhi. The

project proposal has been applied as per para 7(ii) of EIA notification
amendment dated 11.04.2022 by MoEF& CC. Because, the proposed project with

minor alteration in pipe route (which is outside the main power plant) does not

pose any incremental pollution or cause any additional impact with respect to

prior environmental clearance obtained from the MoEF&CC. This is merely a
minor change in route of the Conveyance corridor consisting of Coal Conveyor

(Pipe) and Cooling water system in the non-CRZ area. As we have emphasized,

Pg. 6
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Report on Route Alignment of Conveyance corridor of the 2 x 660 MW Supercritical
Thermal power plant at Voyalur viliage, Tiruvallur District, TAMILNADU

this change in route alignment is found necessary due to the lack of technical

feasibility in the already approved route as per the CRZ Clearance obtained vide
letter F.No. 11-80/2011-1A.III dated 01-01-2014.

a

According to para 2 (C) of the OM issued on EIA vide File No. 1A3-22/10/2022-
IA.III (E 177258), where in it is stated as below:

"C. Any change in configuration of the plant or activity from the EC

conditions during execution of the project, shall not require prior EC, if
there is no change in production capacity and there is no increase in
pollution load.'’

As per the above clause, the proposed project does not involve any change in

production capacity since the configuration change is only for the route

alignment of the Conveyance Corridor. The revised route is also proposed to
carry out in the land under the possession of TANGEDCO thus, making it viable.

There will also be no increase in pollution load as the Conveyor system: Pipe

conveyor system and closed belt conveyor system that are used to transport
coal from berth of Ennore port to the stack yard inside the Ennore SEZ

supercritical power plant will significantly reduce dust otherwise incurred due to

the use of open conveyors or via truck transport. This reduces dust pollution
from all the vehicle movement and effective utilization of natural resource

Comparatively lesser vehicular emissions due to deployment of conveyor

systems is envisaged acting as environmental benefit
+

2.2 Land Ownership details of Conveyance corridor

Land ownership of the revised route falls in 1. Kamarajar Port Ltd. 2. PWD

(water crossing area), 3. TIDCO (TPIPL) and 4. TANGEDCO. The Land owr,e,ship

details from Coal Berth 3 to crusher house is given below/

I' RoW permission for TANGEDCO to construct and operate conveyance

corridor over TIDCO (TPIPL) land for 30 years from 2019 letter dated/
12.02.2020 - Annexure 2.

2' RoW permission for TANGEDCO to construct and operate conveyance

corridor over KPL land letter dated 17.07.2013 - Annexure 3

3. NoC for construction over Buckingham canal from F>WD letter dated
10.03.2021 – Annexure 4.

Pg. 7
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Thermal power plant at Voyalur village, Tiruvallur District, TAMILNADIJ

4. PWD NoC Agreement dated - 26.04.2021 – Annexure 5.

e 2.3 Summary of Proposed Developments

The summary of project components is presented below,

Components Description

Pipe conveyors 28 No’s of 600 mm diameter
@ 2 X 2000TPH capacity

Belt + Pipe Conveyor)(Coal Conveyor
Coal Conveyors

Intake pipeline (2 no’s) of 1320 mm diameter
Outfall pipeline (1 no) of 1534 mm diameter

Cooling

system

water

Design Capacity
Intake - 14990 CUM/hr•

6747 CUM/hrOutfa ll•

2.4 Need of the Project

The 2 X 660 MW Ennore SEZ STPP is envisaged to meet the growing power

demand of the state which is essential for economic prosperity.
+

B The Conveyance corridor as per the earlier approved clearance was not
feasible due to other developments in the adjacent lands. The route of the

conveyance corridor now proposed completely falls within the land
ownership of TANGEDCO.

To meet the growing power demand of the state of Tamil Nadu which is
essential for economic prosperity.

To operationalize this power plant the fuel i.e., coal must be transported

from the port to the plant.
For the operation of the power plant which requires a cooling system for

effective functioning, the proposed development activities are necessary.

•

•

•

Taking all the above into consideration the proposed development activity is
necessary .

Pg. 8
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Report on Route Alignment of Conveyance corridor of the 2 x 660 MW Supercritical
Thermal power plant at Voyalur village, Tiruvallur District, TAMILNADU

2.5 Project Benefits

Due to the rapid infrastructural and industrial developments, the state of Tamil

Nadu has been facing a rapidly growing demand for the rising energy needs.

Currently coal power generation installed capacity in Tamil Nadu in 9395 (MW).
According to TANGEDCO in Tamil Nadu the installed capacity of Thermal power

plants is 4,320.00 MW1. According to a study done by WRI2 on analysis for

supply scenarios of power generation, coal supplied power generation ranged

from 43% to 65c)/, of the total power supply generated. This evidences the need
for the Thermal power plants. The proposed project will help supplying coal to

the power plant (fuels) and cooling water system (plant operation) in keeping up

with the need for power supply in the next decade.

f

2.6 Physical infrastructure

The coal unloaded in KPL berth 3 will be transported to the crusher house at

Ennore SEZ STPP via the coal conveyors. There will be improvement in physical

infrastructure within and outside the project area, along with the direct and

indirect employment opportunities. Rather than the individual transfer of coal
and cooling water system the conveyance corridor will act as a combined

structure for transfer of coal and water with minimal area utilization and
coverage.

2.7 Social infrastructure
t

EmploYment opportunities will be generated during the construction and

operation stages of the conveyance corridor. The proposed development will be

generating temporary employment and permanent employment as given below.

As a result the standard of living in the region is expected to improve.

• During the construction phase 300 numbers of temporary employment will
be generated.

• During Operation of the Corridor – 100 Nos (80 non-Permanent and 20

Permanent)

1 httPs://www.tangedco.gov.in/linkpdf/installedcapac.pdf

2https://files.wri.org/d8/s3fs-public/2022-05/energy-simulation_tamil_
adu.pdPVersion Id=gQNB6R WIpqHGj6 14P6WSBQflU77oeOmz

.•
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The proposed project has allocated certain amount for development of physical

infrastructure of nearby villages, especially villages in study area under

corporate social responsibility which is part of the main plant development.
1

Some of development activities proposed are as follows, which will be executed

in discussion with local authorities depending upon their requirement.

•

•

•

•

Development and strengthening of the nearby village/ rural

connectivity

Improvement of drinking water systems and facilities
Improvement of storm water drainage systems and facilities

Improvement of sewerage system present in the villages

roads for

Issues raised during public hearing of the main plant will also be addressed

through CSR initiatives in the study area which will implement community
specific development projects.

2.8 Environmental benefits

The Conveyor system: Pipe conveyor system and closed belt conveyor system

that are used to transport coal from berth of Ennore port to the stack yard inside

the Ennore SEZ supercritical power plant will significantly reduce dust otherwise
incurred due to the use of open conveyors or via truck transport. This reduces

dust pollution from all the vehicle movement and effective utilization of natural
resource. Comparatively lesser vehicular emissions due to deployment of
conveyor systems is envisaged acting as environmental benefit. The greenbelt

development as part of the main Ennore SEZ STPP plant will further enhance the

vegetation cover in the area. The installation of pipelines for transfer the cooling

water from and to the plants will not only aid in the plant operation but also
reduce the stress the natural resource i.e the use of inland fresh water for

cooling purposes

+

3 Summary, Conclusion and prayers
In order to meet out the ever growing power demand of Tamil Nadu,

TANGEDCO has proposed to set up a coal based 2 x 660MW Ennore SEZ STPP

Project at Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadu.

Pg. 10
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This proposal is to inform-the MoEF&CC to kindly take note that TANGEDco js
now proposing to execute the Pipe conveYor and CW system in the already

approved alignment in CRZ area and with the minar c_ tranGe in the atignrnent of
conveyance corridor in Non CRZ area from the previously approved alignment as

the previously approved alignment is NOT found technically ,feasible and the

same is intimated in accordance with provision under para 7(ii) of EiA
notification 2006.

+

B

The conveYance corri(iaF will act as a supporting facility to the Enrlore SEZ STPP

for .transfer of coal and cooling water. The proposed development is designed for

the 2 X 660MW Ennore SEZ STPP, and it consists of the following components as

part of conveyance corridor,

• A conveyor system to transport coal from Coal berth 3 of KPL to Ennore
SEZ STPP,

• Cooling water pipeline system(intake and OutfalE pipelines)

In addition, an Environmental Management Plan had already been

developed and being implemented considering all project activities during

construction & operation phases. An existing Environmental monitoring plan is

active to assess any changes in the quality of baseline environmental conditions
due to the proposed project and also to assess the efficiency of the

Environmental Management Plan (EMP).

Bb
+

MoEF&CC is requested to acknowledge the above proposal of TANGEDco
as per stipulation under para 7(ii) of EiA notification 2006 and intimate the same

at the earliest so as to enable us to approach the Hon’ble NGT (SZ) for
compliance of its directions.

VscJ
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offending materiat has been removed from the water body and as bed.
TANQEDCQ is directed to expeditiously rernove all tHe fare ign rnaterial

from the site and to obtain a certificate from the PaWBV Engineer+ The

same atso dC>aS not appear on record. At the request of the learned
Government Pfeader, place the rnatter on 138(,)3.2Q24''

+r

in thIs connection, the fei low tag report is furnished with reference to the

inspection repc>R submitted by the A$sis ant Executive Engineer, WRD:/ Adyar
Basin sub division, Chepauk, Chennai-5 in the reference 2„d cited,

+

in the above saId Inspection nPC)ft, it is informed by the TANGEDCQ

Officials that the woFk invotving ca8struc8on of 68 Nos of piles for providing ’

pteFS was staRed fof erection of conveyor belt, with deposItion of debris

consisting of 25f OOOm3 over the backwater area for a distance of 230m for

appK>ach formation' SubsequentIY / due to objection from Pubiic, the 68 Nos

of piles and debris deposition in the Kosa$thataiyar backwater area were'
removed by TAFqGEDCO.

In field inspeeaon, it is ascertained that all the 68 Nos of Piles and debris

deposited fOF appK>ach formatIon have been removed and at pres€ner there is

no hindpance to the movement of water in the Kosasthalaiyar backwater.

In the !tght of the a&>Ve submBsknl clea£ance certificate with respect
to the above subject is Issued to TANGEDCO , for enabling to submit sta Eu;

1:: T N 0 : : /3 ;3i H2T: : I : a :eT ;all 0 : : : : 2 : O U K a 5 P e r d a i I y + order given in the

:Ya! - + ; i

Executive Enbineerf WRDr

Chepauk, Chennai -OS:

%PW

APaniYap Basin Division, '

i
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Item No: 4 and 5
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.122 of 2021 (SZ)
With

Original Application No.162 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

R. Ravimaran, Ennore, Chennai.
. .. Applicant(s)

Union of India,

Rep. by its Secretary,
MoEF&CC, New Delhi and Ors. Pat:{t;;::g

Nb ..Respondent(s)

Tribunal on
Suo Motu bi

The Times Ol

dt.01.07.20:

&@eWS

,spaper, Chennai edition
pipeline leak at Ennore Power Plant"

a•

It(s)

Union of La

Rep. by ity
MoEF&a i rdent(s)

Date of hear

HON’BLE Mr

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

O.A. No. 122 of 2021

For Applicant(s) :
For Respondent(s) :

Mr. A. Yogeshwaran
Mr. M.R. Gokul Krishan for Rl
Dr. D. Shanmuganathan for R2 and R3
Mr. Vijaya Mehanathan for R4 and R5
Mr. Sai Sathya Jith for R6.

O.A. No. 162 of 2021
For Applicant(s) :
For Respondent(s) :

Suo Mlotu
Mr. M.R. Gokul Krishan for Rl
Dr. D. Shanmuganathan for R2 to R6,
Rll,R12
Mr. Sai Sathya Jith for R8.

1



Mr. Vijaya Mehanathan for R9 and RiO
Mr.s Revathia Manivannan for R7

ORDER

1. Judgment pronounced through Video Conference. Application is disposed of

with directions vide separate Judgment. All pending interlocutory

application(s), if any, also stands disposed of, in view of the disposal of the

Applications .

..........................................J.M.
(Justice K. Ramakrishnan)

......................................E.M

(Dr. }palKorlapati)
O. A. No.122/ 202
O. A. No.162/20

31st January, 2

qUe UP

k
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 122 of 2021 (SZ)

Original Application No. 162 of 2021(SZ)
(Through Video Conference)

IN THE MATTER OF
R. Ravimaran

S /o Ramachandran
No.42, Beach Road, Thazhankuppan+
Ennore, Chennai- 600057 ':-* = ,

. . . . Applicant(s)

on of India
Rep by its Secretary

stry of Envirl 1limatelent
Jorbagh, New DFlh4

The Na

Rep by its
Departm onrrlen

Panagal BuildingNo. 1, Jee
Ground Idapet, Chen 600 015

The Publi :par
State o

Rep by it
Fort St. G

4. Tamil NadI;
Rep by its C
10th Floor, NP
Chenn 600 00

}DCO)

5. North Chennai Thermal Po
Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur (district) 600 120

6. The Tamil Nadu Pollution Control Board

Rep by its Member Secretary
No. 76, Mount Salai, Chennai.

Respondent(s)
With

Tribunal on its own motion-Suo Motu based

On the news Item published in the Times of India
Chennai Edition, dated 01.07.202 1, under the caption
“Another Pipeline leak at Ennore Power Plant”.

3



Versus
I. Union of India

Rep by its Secretary
The Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh,
New Delhi- 110003

2. The Chief Secretary to Govt. of Tamil Nadu
Govt Secretariat, Fort St. George,
Chennai Tamil Nadu- 600 009

q

3. The Principal Secretary to Government,
Public works Department,
Govt Secretariat, Fort St. George,
Chennai Tar11il Nadu- 600 009

}:#iL;}} }{:5::11;
b};

lg ?iR

4. The Secretary to Govt. of Tamil &adu
Department of Environment, Cli Lat lge and Forests
Govt Secretariat, Fort St. Georg

Tamil }00 009Chenn al

5. The Principal
Departmen
Govt Secr
Chenr T

G, vt : -„:fT-aM;„Nadu

St. G
lu- 600 009

6. Tamil N
Rep by its
First Flo
Saidapet

rO

ecr
hlilding

10 015

Fgement A

7. The Ch
Central Po
Parivesh Bh
New Delhi 11

8. The Chairman
Tamil Nadu Pollution Con

No. 76, Anna Salai, Guindy,
Chennai, Tamil Nadu- 600 032

9. Tamil Nadu Generation and Distribution Corporation
Rep by its Chairman cum Managing Director,
6th Floor, TANTRANSCO Building,
144, Anna Salai
Chennai- 600 002

I O. North Chennai Thermal Power Station,
Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur Chennai 600120

11. The District Collector,

4
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Tiruvallur District,
First Floor, Collectorate.

Tiruvallur- 602 00 1

12. The Chief Engineer,
Public Works Department, WRO,
State Ground Water and Surface

Water Resoruces Data Cener,
Taramani, Chennai- 600 113

O.A. No. 122 of 2021

For Applicant(s) :

For Respondent(s) :

J

Respondent(s)

Mr. A. Yogeshwaran
Mr. M.R. Gokul Krishan for Rl
Dr. D„' MRQnuganathan for R2 and R3
Mr. Vijaya Nlehanathan for R4 and R5
Mr. Sai Sathya Jith for R6.

Suo Mot}u
O.A. No. 162 of 2021
For Applicant(s) :

For Respondent(s) Mr
Dr. ]

Rll,
Mr

V:

Krishan for Rl
!6 ,R2 to=anath

Jith f
'ana R10ann

varlna]

Judgme

Judgmen'

on: 17th January, 2022
st Jiled 9

+CORAM

HON’

HON’B

Whether the Jud

Whether the Judgeml

SHNANECE K

ir – Yes/ No

Detiuered bg Justice K. Ramakrishnan, Judicial Member.

1. Original Application no. 122 of 2021 was filed by one Mr. R.

Ravimaran, resident of Thazhankuppam Village, Ennore and a

fishermen by profession alleging that the 5th respondent is

constructing a pipeline intended for carrying fly ash slurry

through CRZ area without obtaining necessary clearance

under the CRZ Notification, 2011 and EIA Notification, 2006

5



and it is not part of the Environmental Clearance/CRZ

Clearance granted to the 5th respondent and in violation of the

same .

2. According to the applicant, 5th respondent, Power Station is

located in Kattupalli Island in Ennore and Puzhuthivdckmn

Villages. Between the island and the mainluld is the

Kosasthalaiyar River and its expansive backwaters. The

Buckingham canal ruUd 41ongside the backwaters. The

backwater connects the Ennore estuary to the Pulicat lagoon
#1%

SYstem. The baskwaters?,''',kferr6d'x.to as “Faraval” in Tanlil

great %fold&G£l-{;npor£ancQ:,*=,*jA®ditio]; to Ml'A'Alg “Hood

sink”

3. The'

lst salinityIr ag;

:h Chenn.

everal u 'ed the

egawatt (: coal-fired

Tamil Res- ower

operated

Distribu

I

on

nts

L t
In

Id and

Ltion and

power station

comprises three 210 megawatt coal-fired units which were

commissioned between 1994 and 1996, as well as two 600

MW units commissioned in 2013. Another 800 MW power

plant, called NCTPS Stage III, is currently under construction.

Environmental Clearance/CRZ Clearance for the unit2 its coal

conveYor and seawater intake and discharge infrastructure

has been obtained vide proceedings dated 20.Ol.2016.

6
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+

R

4. The fly ash generated from the currently operational thermal

pdwer plant is transported in slurry form through ageing

pipelines to the ash pond (which is unlined), a source of

contamination and constructed in violation of prescribed

norms, which have been discharging slurry into the water

bodies. The google earth images of the area available from

2002 onwards show that ash has been leaked into the
B

environment for several .decades. Due to tidal action, the ash
ti P;}ff i

from the flood plains is washed arMy into the river system and
g

ok 'dsh’-h®* been bwashed into thehence huge

tenvlronm.

The a:

term

as

an

Nic

Chro'

radioac

5th respondl

ltity

d the
/ Ia s t e%

:e

used therein to lclude both fly lottom

ash
@y Therm£

LtS, apartare se

Lrnorly

ash to the

(As)

also

Kosasthalaiyar, its flood plains and the Buckingham canal for

decades and has severely contaminated the area. Aggrieved by

this illegality, the applicant approached this Tribunal by filing

original application No. 08 of 2016 and this Tribunal after

taking cognizance of the illegalities passed several orders,

including constitution of an expert committee to study this

issue and the report of the expert committee stands testimony

7
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to the severity of the hazardous levels of contamination in the

region. The illicit discharge of ash continues till date and no

steps have been taken to replace the old pipelines and to

prevent further contaluination and the contamination caused

is yet to be cleaned up.

7. While things stood thus, the 5th respondent commenced

unloading pipelines and it was hoped that it was for replacing

the leaking pipelines in tP!!q',v.i’th the statements made by the

5th respondent before thik' }{onl)le Tribunal in OA No. 8 of

the

for

d

6

a

2016 lo the s le residqnts includingowever

applican :spond£ r () 1n• I<bcon

'ry thecons

for carrying as] -om the Stage llantnew

Lcroachitlo ver

obstrul andtverting

.dal movers andS essen

heal- Fn S

The 5th lasthaliar

'de; lg into theLCh:rIver in

8

same for the purpose of Construction of the structure.

Encroachment and reclamation of water body is illegal and

cannot be permitted in law. Water bodies cannot be reclaimed

for any such activity. Even a bridge cutting cross a water body

can be permitted only with the permission of the concerned

authorities, which includes the Public Works Department, and

designed in such a way as to have minimum impact on water

8
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flow and ecology of the water body. Further, though -it is a

permissible activity under the CRZ Notification in certain

zones, the same can be constructed only after obtaining

necessary CRZ Clearances, as admittedly this area falls under

CRZ zone covered by the CRZ Notification. In this case no

such clearance was obtained for the purpose of laying

pipelines through CRZ area.

9. The EIA studies condt{d&#;tel the purpose of obtaining

Environment Clearance and CRZ Clearance for this project of
g

Lecessity forsclose theThermal Plant !tage-III

)cality didBbeline arlconstru'

e 5thot o
obtain,d committed fraudrespo:

5th.neler0

ssion has bes that n

lelinescons

le EIAfact :port n

=eneratedrepo

re ash pond. Inwill be utilize.

fact, no ash pond area has been identified in the EIA reports

and no clearance for the same has been obtained.

11. The Environmental clearance and CRZ clearance dated

20.01.2016 obtained by the 5th Respondent is limited only to

foreshore facilities (coal and seawater) and not for ash pipeline

conveyor. The Environmental Clearance clearly describes the

facilities within CRZ Area as a) Coal Conveyor b) Supporting

9



Trestles for Coal Conveyor c) Seawater intake from forebay d)

Glass Reinforced Plastic pipes for cooling water intake and

coolant water outlet. Thus, handling or conveyance of coal ash

slurry through CRZ areas is not part of the Environmental &

Clearance/CRZ clearance obtained by the 5th respondent.

12. The applicant also extracted some portion of the study in the

application as follows:

a.

b.

i
Table 2.5.1.1 (Page 2.7) coo@ins the detailed land break up for the project.
There is no land allocation f6(’ash pipeline.
Page TOR-14 contains the layout for the project. Ash pipeline connecting
the power plant to the ash dyke' ig not part of the layout for which EC/CRZ
is sought. ? ) # # #,

TOR xiv, Page Fo. TOR-3 whethto a quest
ig. Since th, Idor wo ,e to cross therequIres an

Kosas1 Ir and bac ly involvl least f(
)rt:+brash pipel.the c }olumns tQ$1 ''No fill

the proposed si is almost plainmate

osed true be usedcon lers

=onveyance of ash in slurry form through pip

sh dyke is to be used for e{nerg
ash ipel

cture for routine us lcture \0 sue

lgc of gh re under emergE
conceived u

TOR-3 si der body/na
.es:“No water )dy/nallah are pas

;s the Kong cons
divePs andstruct OW

f) TI of 500
metres d ,treams
etc. The E ;h Tid
Line Sea and 100m le as Lne corr
traverses the intertidal area, the , canal. the },osasthalai River and its
backwaters

g) in Additional TOR for coastal-based TPPs. Page TOR-12 of EIA9 it is

stated as below against the respective entry:
b) The proposed project site doesn’t include marshy areas and backwaters.
c). No water body/nallah are passing across the site. So no diversion of
canals envisaged.
e). There are no marshy areas in the proposed site.

g.

13. No consent to establish has been obtained under the Water

(Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and Control of Pollution) Act, 1981 for construction

of ash slurry pipeline. The consent to establish under the

10
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Water (Prevention and Control of Pollution) Act, 1974 does not

cover handling or discharge of coal ash slurry. “Trade effluent”

mentioned in the Water Act includes only Cooling Water

Blowdown, Desalination plant reject, DM plant reject, waste

water from service water system. So, the ongoing construction

is thus illegal as it is being carried out without a valid Consent

to Establish under the Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of
:4>e +==qP+ +PH

Pollution) Act, 1981 as wal. The Construction will affect the

5 y

ahi

water bodies and it is in the conditions Lposed

the ltal CIe. ated The

da- by theconstr

CRZoastal Zone Management Authl

CIe :ct the 1%
lo en

s was brouat area. T 'tice

th; taken and Tldentno action '

hUI ©nstru Lng

ockdown

except to app; lowing

of

IS

remedy

rnterrm

as well as final reliefs:

INTERIM RELIEF:
Pending disposal of the present application, the applicant prays that this
Hon’ble Tribunal be pleased :
A. issue an order Injunction restraining the 5th respondent from continuing

with its ongoing construction of structures to carry pipelines to transport coal
ash across the backwaters and main channel of the Kosasthailayar river.
B. Issue such other orders as it deems fit in the interest of the case and render
JustIce.
PRAYER
It is therefore prayed that this Hon’ble Tribunal may be pleased to:
A. Direct Respondents No. 1 to 5 to forthwith demolish the illegal structures
constructed by the 4th and 5th respondents to carry pipelines to transport coal
ash across the backwaters and main channel of the Kosasthailayar river.

B

•

11



B. Direct the 4th and 5th respondents to utilize the pipelines procured by them
to replace the leaking, ageing pipelines carrying ash slurry from the lst and

2nd phase Thermal plants. So as to prevent further contamination of the
environment.
C. Direct the payment of compensation for environmental harm on account of
the violation committed by the 5th respondent.
D. Direct respondents 1 and 2 to prosecute the 5th respondent for violation of
the CRZ Notification, 201 1 and for encroachment of the Kosasthalaiar and its
backwaters
E. Issue such other orders as it deems fit in the interest of the case and render
JustIce.

14. Respondent nos. 4 and 5 filed reply statement contending that

the application is not maintainable as it is barred by limitation

and the allegations are incorrect both factual as well as legally.

The Tamil Nadu Electricity Board was formed on lst July, 1957

O

under Section 54 of the E: 'PPly)

Tamil Ile forwas

distransm ectr1

.ended to all illages and towns

Stat. Bo

tJ”v ''’-
Nadu Coand D: on

(TANG:

,imited (

1948 in State of

neratron

k has

t the

lratlon

15. Respondent

NCTPP stage III Super Critical Thermal Power Plant which is

only an expansion unit in the vacant land available within the

existing North Chennai Thermal Power Station complex at

Ennore and Puzhuthivakkam Villages of Ponneri taluk,

;h lx800 MW,

Tiruvallur District.

16. This project was conceived in 1989 itself as a Stage III project

as the land had already been acquired for accommodating all

12
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the three stages of NCTPs and is developed to generate power

using the existing features of NCTPS Stage I and Stage II within

the industrial land of NCTPS complex, which is enclosed in a

pucca compound wall constructed during 1990. The Chennai

Metropolitan Development Authority has declared the subject

complex as “industrial land”. Based on the power demand and

financial status of the Electricity Board, these power plants

public

Stage I power $1ant of installed capacity of 3x210

:@frwards and Stage II power

from

%; %%

a

the,er utiliwere executed a P.

exchequer.

MW was being o] 'ated

lned'lant of

;Ie2017 o:

llishedfNCTPS Stage III project is now bI7. The ol

] of Tam itlngto o US

thelon of th.any fu:

Thepubl: S in a;ogress WO

lughwork .eeringxe CU

Procurem

:stem LimitedNe-BHEL.

Chennai. They were engaging sub-contractors for procurement

of construction materials, execution of work etc.

18. Public hearing was conducted in respect of this project on

05.03.2015 under the Chairmanship of the District Collector,

Tiruvallur District along with the public and other department

officials. The grievances of the public were recorded. They

applied for Environmental Clearance as mandated under EIA

13



Notification, 2006 to the Ministry of Environment, Forest and

Climate Change, the lst respondent herein and the project

presentation was made by the TANGEDCO in the Tamil Nadu

State Coastal Zone Management Authority on 19.C)5.2015,

wherein under the heading of Fly Ash Management, it had been

informed that there would be no ash disposal in sea/river and

100 per cent dry fly ash collection in silos of one day (24 hrs)

ash generation capacity Of ' the proposed plant and also that
g

iii!Sil;i

bottom ash would be disposed through dry bottom ash

will beandling system .d in c: bottom ash:ency

disposed o )yke

19. The 2 Int had sI :he

HTL map and this was conreport:

Nad :ment AuFIle

of T. ;tate C:oas- .agerne

on 1 'n the bas:

Tamil lastal

Governml ODO

TANGEDCO tg .anagernen

the

the

+

Authority and MoEF&CC. In the Letter No. 10173/EC.3/2015

dated 16.06.2015 of the Principal Secretary to Government

also, it has been mentioned that TAN(,ED(-0 had informed that

the proposed project would be taken within the existing NCTPS

complex as an expansion unit. The project presentation and

additional information was made by TANGEDco before the

Expert Appraisal Committee of Government of India on

14
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27.11.2015. Under Sl. No. 11- Revised Layout of NCTPS complex

prepared by the Institute of Remote Sensing, Anna University,

Chennai various units viz. Stage 1 (3x210 MW), Stage I1 (2x600

MW) and facilities viz. Coal conveyor, cooling water inlet/outlet

and Bottom Ash disposal line to the ash dyke of NCTPS along

with the Demarcation of HTL/LTL and CRZ Delineation for

NCTPS Stage III (lx800 MW) at Ennore village, Ponneri Taluk,

Tiruvanu, Di,tri,t are dG§}+#:'+d .under Sl. No. X- Explore

various avenues for utilisation of bottom ash, wherein it has
##{%

Le proposed plantofHoned that the

'stem and
:d *thro-WO

ie andused f(

CTPSinto the existing ash.sposeexces

ashltted :onmta

dyke of leenect u asplpe

'&CC

lent20. The lsess

project

lyderabadconsultant, M

the

8®ironment

and

submitted by TANGEDCO ' to MoEF&CC for obtaining

Efnvironmental Clearance and CRZ clearance. After considering

the documents prodUced and the project proposal7 the lst

respondent issued Environmental Clearance and CRZ clearance

for the above said project on 20.01.2016 with varlous

conditions. It was mentioned in the Environmental Clearance

itself that it is an expansion by addition of lx800 MW (Stage III)

15



of North Chennai Thermal Power Plant and they were carrying

out the work strictly in accordance with law. The issuance of

Environmental Clearance was published in the newspaper on

03.02.2016 in English and Tamil and the same was circulated

in the offices of local authorities.

21. They obtained consent to establish from Tmnil Nadu Pollution

Control Board with various conditions vide Consent Order No.

170124499798 dated 13.04.2017 under Section 25 of the Water
B

(Prevention and Control of'-.Pol}ution) Act, 1974 and Consent

Order No. 170124499798 datbd, 13.W.2017 under Section 21 of
I ;$ $ k& ?i

the Air and luti

have s 'ork

and The relief: claimed

Secti§ Ltiona1 G:

III have to lthin a pe:any

un(ie; exte

days

year 201

which is long !rtF

181. They

arlces

under

and

ths

of 60

In the

,05.202 1

22. As per Environmental Clearance conditions under 7B. General

Conditions-SI. No.(VIII), utilization of 100% fly ash generated

shall be made from 4th year of operation only. As mentioned in

the fly ash utilization of the Rapid EIA report9 fly ash utilisation

will be met at 50 per cent within target date of one year from

the date of commissioning, 70 per cent within target date of two

years from the date of commissioning2 90 per cent within target

16
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•

date of three years from the date of commissioning and 100 per

cent within target date of four years from the date of

commissioning. So during initial stage of operation of the unit,

fly ash utilisation system is required for wet disposal to ash

pond in slurry form, for which pipeline is essentially required

23. It was clemly mentioned in the Environmental Clearance that

ash pond water will be collected, treated and reused for slurrY

making. A Recovery Water Pym} A qa.use was located near ash
I}#i?;%

dyke of NCTPS with one number recovery water pipe line will be

established. The decanted

Water

located

for a

24

of

MoEF&CC Notification No. ' 19-31/2015-1A-III2 GOI IA-III

Division Circular dated 27.02.2015 in CRZ areas, permissible

activities, which are integral and ancillarY to the execution of

approved projects including that of construction of temporarY

bridges over creeks or backwaters, and temporarY make-shlft

infrastructure/construction required for completing the man

mitted activity will not be a deviation from the conditions ofper

the Recoverycollected

.ter sumpand to

lpe lineCOVbOW

CRZthe EIA rlt 2.8 km as shown

oevers

Certificatl wasrespon

.ctionwas executee agrI

hz I B&S COew

17



approval as they are minor in nature and without damaging the

environment. The temporary approach road with ash/other

material shall also be removed as per PWD lease agreement

after construction of the bridge for lying of ash slurry pipeline

and hence there is no encroachment and reclmnation of

Kosasthalaiyar River and flood plains. No dmnage has been

caused to environment on account of laying down the pipeline

for disposal of ash from the pond tQ' the existing ash dyke of
#

NCTPS. They denied the alrekations regmding nature of impact

•

alleged. According 'ces

pipeline fg ash s e ash

eeds Toned }lica-

Clear: study was also conducted a

this tres as

}y 1: .ng down .e as

the al se of pIpe

25. -The c

to de\

'e IJno

ing down

:rnergency

ental

le and

any

by

ount

'or line

disposal has

been erected in Augpst, 2020 and the entire 100 per cent work

has been completed. For procurement of new cast Basalt lined

plpe2 purchase order has been placed with M/s Turbo

Engineers, Coimbatore for a length of 102452 meters for a value

of Rs. 8.36 crores with a delivery period of 10 months. About

7392 meters of new pipelines have been supplied and the

balance quantity was delayed due to COViD-19 which came

18



104

into effect from March, 2020. Line No. 3 (Total Length of 4942

meters) pipe has been replaced with new pipes from ash dyke to

NCTPS gat for about 3892 meters out of 4942 metres and 78.7

per cent work has been completed. As regards line No. 2 (Total

Length of 5511 meters) worn out old pipes dismantling works is

in progress and replacement of pipes with the available quantity

3500 metres will be taken up shortly.
X:

26. In the meantime, the s}a:pp+iers, M/s Turbo Engineers vide

their letter dated 27.04.2021 and 10.06.2021 informed their

V

£antrtythe.ability to suPPl
ue

cost esecond Wi :e qu.

ttrr esSU

the purpose of pipes and it is beieen S

!rers. The- ,noton

It in thesuch th 0111

T)pticationimissaley PI

led7. The

Notificatil

Clearance

i X- i&

to COVID-19

Action is.0

t has

Id due

any

andC

2 EIA

Wonmental

obtain prior

Environmental Clearance before starting the work. For this

project online proposal was received on 26.05.2015 and after

considering the same2 TOR was issued for preparation of

EIA/EMP report on 28.05.2012 and thereafter the validity of

TOR was extended upto 27.05.2015 on 08.09.2014. The State

Coastal Zone Management Authority held detailed discussion

on the said project in its meeting dated 19.05.2015 and after

19



due deliberations, they recommended CRZ Clearance for

foreshore facilities on 16.06.2015 and the recommendations of

the Coastal Zone Management Authority dated 16.06.2015 is

annexed as R-1 along with the counter.

28. The reconstituted Expert Appraisal Committee , (Thermal

Power) in its 38th meeting held on 25th -26th June, 2015 based

on information submitted by the project proponent in EIA/EMP

re,ort provided during the+($b{§n made bef... ,h. E,p..,
g

Appraisal Committee and they sought certain information and

documents .clu. Ld dispossa

fly ash obsg

:s ofcornrne

EAC deferred the proposal nutes

3 8th uce

COU

29. The }AC, (ThI

46th '26th

pr' 'onse to

the observatil prevIous

the

ItS

meeting pertaining to utilizatioh and disposal of fly ash which is

reproduced below:

“(x). Regarding fly ash utilisation, at present, TANGEDCO i,
dlsposing the fly ash by allotment to the cement compmlies and
the companies have established silos to collect the fly ash from
the power plant. The bottom ash is being supplied to the brick
manufacturing/SSI units for making fly ash bricks. Open tender
SYstem is being adopted to allot the fly ash to the companies. An
MOU executed with M/s Dalmia Cements (Bharat) Ltd.
Dalmiapuram, Tamil Nadu for off take of fly ash from the
proposed Stage III (lx800 MW).
(xi) Regarding bottom ash utilisation, the bottom ash of the
proposed plant will be collected through dry bottom handling
system and used for brick manufacturing and road layin£

20
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purposes. Excess, if any, will be disposed through existing ash
dyke of NCTPS .”

30. The Committee noted that EAC (CRZ) has recommended to

grant CRZ Clearance for the following foreshore facilities for the

aforesaid thermal power plant:

i.Coal conveyance should take place in closed conveyor and that
there could be no open stacking of the coal in the CRZ area.
ii. The intake water pipeline should be laid as per provisions of
CRZ Notification, 2011.
iii.Disposal of hot water shall meet TNSPCB norms.
iv. Water temperature should hQ'4Ronitored at outlets of each of
the unit (3 phases) and also at' pre-cooling channel joining
Ennore creek. " ' '

b
#iFJI

31. A copy of the same was produced as annexure R-3.
;j

ld docl32. On the basis :he cl .ents

Co- lr01 ectthe ornrrle

ent.grant

of the conditions of EAC (CRZ)0 CO

addi ic Wlentt :on

;tributingfeasibility
!ooling channoling wa1

r
pre-coo

lth NMoUsour to enter
Authoes and

elowAs cl
thre

; the EACbasis33. 0

produced ,

for

I ect

rlng

11.

111.

the

MoEF&,CC granted Environmental Clearance vide their letter

No. J-13012/14/2012-IA. II (T) dated 20.01.2016 under the

provisions of the EIA Notification, 2006 with certain general as

well as specific conditions and the Environmental Clearance so

granted is produced as annexure R-4. Following conditions

addressing the environmental concerns in the Environmental

Clearance granted is reproduced below:
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cl I- IY ash and bottont ash wotdd be coltected and stored in the

silos and supplied to cement/ brick industries for manqacurhg

cement and bticks' 100% DtT FIY ash Collection \viII be done

OY providing PFessurked Dry Fly ash Cottec hoyt System. The

BY ashtom the existing Units is being so td bY e auction and the

same is pYoposed fot the instant Unit. An MOU is executed \\,i th

N /5 1)atwlia Cement s (B}tarot> Ltd, Daimiapuram. Tami}nadu

yoT of take of BY ash tom the proposed NCT PS Stage iII

(}x800MW]. Ash pond water u,it i be coilected, treated and

reused for StUFfy making.

7 , € A.> Speci Bc Condition:

:vitii Ait the recommendations and conditions spec Oed by

hmi! Nadu Coast(Ii Zone Management Authority {TNC/MA}

’ide ieneF No. 10173/EC.3/2€) IS- i dated !6.06.26 iS, sha}} be

complied with.

:xi> Consttuction activitY shaH be carried out strictly as per the

provisions of (=RZ Noti$cation, 201 1. No construction works

)thet than those pernatted in Coastal Regda{ion Zone

Not$cation sha it be carried out in Cc>asta{ Reguiaiion Zone
area .

:XIi) Monitoring of surface w'aler quantity and quailtV shall

atso be regtlari): conducted and records maintained. The

monitored data shall be submitted to the MakIN

PegliicIF!). Further, monitoring points shalt be located between

:he plant and drainage in the direction of Bo\v of ground water

IYId fecoFdS mainlained' Monitoringfor beaV’ meta is in ground

}td/e/ shati also be undertaken and resu its$ndings submitted

along with haKyeariy monitoring report.

/nA \ I
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Cx:xiii) No water bodies including naturai drainage system in

the aPea shui i be disbdrbed due to activities associated with the

setting UP / operation of !he power plant .

(£xxii Marginalized section of society particularly tradi fiona i

$shermen communities sha!! be ident Bed based on 201 !

population census data and socio-economic study of the various

strata of Jbmilies such as those carrying out subsistence $shing,

commerciai $shing etc. she!!! be carried out and irnpact on

their livelihoeds shall be assessed separate ty. Acco}.dind),.

suslclinch ie weYbre scheme/measures sha it be undertaken and

status qf implementation shaii be sttbmit£ed to the RegioyKii

Q$ce of aie Ministry within six n20n fhs

(XXXiV> Fugit{\’e emission o/ By ash (dry or \vet) shall be

controlled such That no agrictiitural or non-agricu{{urat land is

a#ected- £)awrage to any land shuII be mitigated and suitab:e

compensation provided in consultation x,itn the local

Pane}laVal .

•• (xx:w) Fly ash shui! not be used for agricu! tara} purpose. No

mine void fiting will be underfaker! as an option /or ash

ufi iba tion without adequate iining qf mine \with suitable media

such that no lea c:hate s}tai! take place at any pojyii of time. in

case. the option of mine void pIling is to be adopted. prior

detailed study of sc>ii charac{€ristics of the mine area shall be

undertaken torn an institute of repute and adequate clay iining

sha!! be ascertained by the State Polluf ion Control Board and

implelnentution done in close co-ordination with the Slcite

Po liation Control Board.4

(XXXVi) Fiy ash shall be coliected in dry }bryn and slot,age

_facilitY {silos) strait be provided. Mercury and ofher heavy

lnetals < As. Ng, Cr, Pb eic. I shall be rrloylifored in the hol tom

ash. No ash sIlo!! be disposed off in lv.v lying area.

23
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7. {B.> General Conditions:

(viii) Utilization of } {}{}% Fly Ash generated sbc.11 i be ntade fom

4th Yeat of operation. Status of implementation shail be

tepot led to the Regional Ogice oJ- the Ministry from time to
TIme.

34. The inspection report submitted before the Tribunal on

15.09.2021 clearly shows tIlaN@jng a pipeline for transmitting
:iS!!!

slurry across Kosathalaiyar backwater has not been covered
i:i

under the clearances granted' The Joint Committee has given

by this
R .%I

leredcertarn

bunal

tte

the lted a Joint Com

Dis- not

As :tor

uted strict CoII

Officer .stry

En- onrnen

SenioChent Nadu Coastalorr]

35

CC) ,

Zone

Management Authority (TNCZMA), Chennai (4) a Senior Officer

from not below the rank of Superintending Engineer from

Tamil Nadu Public Works Department and (5) Irrigation

Department and (6) a Senior Officer from the Tamil Nadu

Pollution Control Board (TNPCB) deputed by its Chairmm1 to

inspect the area in question and file a factual as well as action

24
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taken report if there is any violation found with following Terms

of Reference :

i. The imDact of construction of DiDeline on riverine environment
and also on environment in general.

ii. Whether there is any violation of CRZ Notification, 2011 or
2019 whichever is applicable or EIA notification, 2006 as
amended from time to time.

iii. Whether the environmental clearance cum CRZ clearance
granted for the unit has covered the work of laying pipeline
for discharge of ash slurry in the Kosathalaiyar river basin,

iv. Whether on account of the laying down of the pipeline, is there
any damage caused to the environment and if so, what is the
nature of damage caused #Ld~the remedial measures to be
taken and also assess !he environmental compensation for the
damage caused to the &$+ironrnent.

36. In this matter, Joint Com’mittee has filed its inspection report

dated nil e-filed on 14.09.292{-Whtab reads ap follows:d %,

W

#

#i

&A.-

F{§';#.g Wgf;i!!I

1. We respectfully submit that the Appellant had filed Original Application

No. 122 of 2021(SZ) alleging certain irregutarities in laYing of pipelines along the

Kosasthalaiyar river by the 4M Respondent the Tamil Nadu Generation and

Distribution Corporation (TANGEDCO> and the 5th respondent' the Noah ChennaI

Therma} Power Sutton (NCTPS). It was alleged by the appellant though

Environrnental Clearance and CRZ clearance was obtained fcv this project/ thefe

was no specific pennission granted under both these clearances for laying of

pipelines across Kosasthaiaiyar River for discharging of ash slurrY' The appellant

has also stated that even in the Environmental Impact Assessment (EIA) report,

the place allotted for ash pond and disposal of ash slurry through pipelines at

present by them have not been mentioned which is a gross violation of CRZ

notification and also against the terms and conditions imposed while granting

Environrnental Clearance.

2. Based on the abovef the applicant has sought the reliefs in the

application by A) Directing the Respondents 1 to 5 to demolish the illegal

structures constructed by the Respondents 4 & 5 for transporting ash slurry

through pipelines across Backw Hers of Kosasthalaiyar River B)To direct the

Respondents 4 & 5 to replace the ageing pipelines for transporting ash slurrY

&
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4+ The Committee was directed to ascertain (i) the impact of construction
of pipeline on riverine environment and envIronment in general (iI) whether
there is any violation of CRZ NotifIcation 20 ll or 2019 whichever is applicable
or EIA Notification 2006 as amended front time to tlrne (iii) Whether the
Environmental clearance curn CRZ clearance granted for the unit has covered
the work of laying pipeline for discharge of ash slurry in the Kosasthalaiyar river
basin (iV) whether on account of laying down the pipeline+ is there environrnentai
damage caused any, environmental compensation if so what is the nature of
damage caused and remedial measures to be taken and also assess the
environmental compensation for the damage caused to the environment. The
Comnlittee is OFdered to subrnit a report to the Hon’ble Tribunal on or before
23.07.2021 .

f
So in pursuance to the directions of the Hon'ble Tribunal in On A. No. 122 of

2C)21 (SZ), the following Joint Committee members inspected the site on
14. O 7.2C)21 to submit the factual observed on the groundas below:

VB f a tXNW&’“- - Bar# #

6 . The CoEnmittee had a preliminary discussion with the TANGEDCO&
NCTPS officialsbefore inspection and the following facts and figures have been
furnished by them as below :

i ) . Water is being used for pumping out the ash slurry generated by
burning of coal into the ash pond , which is filtered, treated and put into
reuse, The ash slurry will be having water and ash in the rati<,."> of 12 : 1.

Everyday about 4 B, OOO Tons of wet ash slurry is being purvrl,.)ed into
ash pond which contributes 3 , 300 Tons of Fly ash .

II ) . The ash pond is located about 5krns frorrt the Thermal Plant sprawling
at an area of 245 Hectares.

Iii ) . The total hc=iq he of the c'arttre rr t)trrrcf of ttl(? Ash pond is 7rvrt,CreD of which
3 metre trec! boa I-d is available t'ic)ht now

iv ) .The total cjLJantrty of ash deposltPd was, 65 Ldktr cu . nl c)LIt of which 22

La kh cu . m have been already r<=rrrc>vcd and tt'ntrt;ported . Flenr....,.e left outwith 43 Lakh cu . alot ash at present

frc>tn Stage- 1 and Stage-2 Thermal Power Plants so as to ptevent further
contamination of environment...

3 . It is fupther stated that in order to ascertain the genuineness of the
allegations made in the application and the alleged vtotations of CRZ notification
as well as the conditions granted in Environmental Clearance, the Hon’bfe
National Green Ttibunal ( SZ) in its order dated 07.Q6,202 1 directed to constitute
a Joint Committee comprising of ( 1 ) The District Collector, Thiruvallur District or
a Seniof Ofncelr nOt below the rank of Sub-DIvisional Magistrate or Assistant
Collector as depute ci bY the District Collector (2) a Senior Officer from the
MlnistrY of Envitonment/ Fotest s and CIImate Change (MoEF& CC), Integrated
Regional Officer Chennai (3) a Senior officer from the Tamil Nadu Coastal Zone
Management AuthoritY <TNCZMA),Chennai (4) a Senior officer not below the
pant< of Superintending eng ineet from Public Works Department (PWD) Irrigation
Department (5) a senior officer frc>In Tamil Nadu PollutIon Control Board(TNPCB)
depute<3 bY its ChaIrman to inspect the area in question and submit a factual as
well as action taken report if there is any violation found+ The PWC">/WRO will be
the nodal agency for co-ordination,

r

a ) Er.A.Muthaiya ,

Superintend ing Engineer, Water Resources Departn3ent / PWDp
Chennaib) Dr. C.Kaliaperumal,
Director, Ministry of EnvIronment, Forest & Climate Change (MoEF8-
CC), Chennai

c) Dr. p_ Kar7raraj,
District Environmental EngIneer, Tamil Nadu Pollution Control Board
(TNPCB) , Gurnrnldtpoondi , Thiruvallur District.

d ) Er. R, John Manohtaran,Assistant Executive Engineer, Assistant Conservator of Forest
(I/C),Departr73ent of Environment,PanagaIMaligai, Chennai- 1 5 .

e) Ttriru,P,Selvam,
Revenue Divisional Officer, Ponneri, Thiruval Ivr District.
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v:> - Both the Stage-1 &2 Thermal plants have been designed for 40% Wet
bottom and hence generation of ash slurry is inevitable. OnIY the
Stage-3 Therrna! Plant is designed for a Dry bottom and hence ash will
be disposed to the ash pond as a contingency plan in case of
emergency only ,

vi) 'The pipelines of Stage- I were cornrnissioned during 1994-95 and hence
Pnc>re than 25 years old. They have become rustic, corroded and brittle
with numerous cracks, There are total 8 Nos. of series of pipelines of
which 5 Nos- carries ash slurry and 3 Nos, being used for recycling the
filtered water,

vii) .Out of the above 5 Nos. , Line I & S was replaced and got cornpleted
duting August 2020a These pipes were brought second-hand frorTr
Ennote Therrnal Power Station (eTPS). They are Cast Basalt-lined
having an Outer diarneter of 406mm and inner diarrreter of 356rrlrn
Replacer7rent of Line 2 & 3 is in progress and SO% work has been
completed till date+ Line 4 is yet to be replaced . The total cost of

replacement is Rs+95 Lai<hs. The tirneline for replacement of ali the 5

Nos. pipelines is by December ;ze)21 to corn[>ly with the orders of the
Hon’ble Tribunal in AppIIcations No.8 of 20 16, 152 of 20 16 & 19B of

8

2016+
viii) . Both the series of ash pipelines of Stage- I & 2 cornprising 13

Nos. (B+ 5) starts near the Stage- 2 Entrance Gate outside, cross the
adjoining Buckingham Canal and Bacl<waters by supporting bridges_

ix).l_aying of ash pipelines for Stage-3 is in progress at an estimated cost
of Rs,8,36 Crores. The pipelines wIll be laid parailet to the existing
pipelines of Stage- t & 2 . It cross the Buckingham C.anal and the
adjoIning Bacl<waters by RCC supportIng Bridges. Piling work for the
supporting Bridges is in progress,

x) ,Combined environmental Clearance for expansIon of 1 x 8BOOMW North
C-trennai Thermal Power Plant (Stage- 3) and CRZ clearance for
foreshore facIlitIes at vIllages of Ennore&Puzhudi va k.kam

}i }i Bi ------ , –--- ;= A an

PonnerITatcIk, Thlruvallur DistrIct was granted by the MoeF& CC dated

19001.2023

A

70.Ol.+2C> 16 , it is vaIId up to 7 years front the date of Issue i . e

a

IB

7. It is also submItted that PWD/WRID accorded -No Objection Certificate’
\fide Latter No.C>B/TS(3)/NCTPP Stage–III Project TANGEC>CO /2D 19/ Dated
1 2. C)9. 2D 1 S>for the Proposed ConstructIon of pipe carrying bridge across
Btlcktnghorn carrot & Backwaters for Stage-3 ( lx BOO MW) Thermal Power Plant
wIth specIfIc terrvrs and conditIons. One such conditIon is toobtaln clearances
frotvr Ertvlronrvlent, PCB, CRZ etc. , and other mandatory clearances if any before
commencernent of project by the TAN<3EDCC>+

B . It is further submitted that the Joint Committee inspected the pipetine
crossings across 8ucklngharn Canal, Backwaters and the Ash Pond. Although
leakage of fly ash frorn pipelines were not noticed at the tin3e of inspecttc>nr

accurrru{ation of fly ash deposIts still persists in Backwaters and Buckingham
Canal, This is due to the leakage of ash slurry frorrr the ageIng pipes and also
direct tet.l_ing out from the plant into these water bodIes as well + As a result,
Buckingharn canal and bacl<waters have become a cesspooI of ash. ThIs has
grosSly reduced the exchange of tidal prIsm by choc}<ing of flow due to ash
deposits. The livelihood of fisher folks have been vastly affected and paved way
for abatement of fishIng activitiesp Mangrove patches vanished considerably due
to the seditvlentatlon of fly ash deposits, The ash pond is found deposited with
huge quantur71 of fly ash to an average depth of about 4 rnetre+ Excavation and
transportatIon of fly ash from the ash pond is noticed and requIres removal on
large. scale. The earthen bund is about 7 metre heIght surrounding the ash pond
of which a poreion of bund has been raIsed another 3 metre height to augnlent
I.he st..,orage,. of ashe RaIsIng of bund for the entIre circurnference is Incomptete'
The pond is devoid of Geo-membrane IInIng+There are no nlechani5ms for
spraying / trlckl ing of water to control spreadIng of fIY ast\ in the aIr causIng air
po11utton o The layIng of pipelines for Stage- 3 is also obsen/ed but not in a
continuous stretch +

b
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At this juncture, it is submItted to the Hon'b Ie TrIbunal that the ft y ash
generated from the Stage- I & 2 Thermal Power Plants have greatly reduced the
exchange of tidal prism with the sea due to choc}<ing of ash deposit to
c..onsiderable depth in Buckingham Canal & Backwaters . The fly ash contaIns
heavy metals and potentially hazardous like SelenIum , Arsenicp Mercuryr
,'hromiumr l_ead, Silica and TItanIum whIch leads tO poisoning of BioC,.'3 . These
heavy metals are carcinogens and percolates Into soII strata altering the ground

/
water potential and non-connpliance of potability+ AS a result, drastic depletIon
of flora and faunahas been visualized surroundIng the Ennore Creek, Moreover,
Mangrove patches vanished considerabIY leaving traces alone due to fly ash
sediments' in view of the abc>ver the TANGEDCO must strictly fUln11 and cornply
wlt:h the conditions itnposed in the EnvIronmental C$earance and CRZ Clearance
wlthout violations and devIations fo [ Stage-3 TPP unlike the environmental
danlage aIFeadY caused bY the operation of Stage-l & 2 lrhernla1 Plant.s due to
ash deposit in the watet bodies and the aiF-borne fly ash in the nearby vi11ages
causIng respiratory diseases

IU / X\Wa> .„„„M .w„„ , „„„mmm e

IO' it was alleged in the appIIcation that the structures constructed by the
Respondents 4 & 5 (TANGeDco & NCTPS) for transporting ash slurry through
ptpetlnes ac[oss Backwatefs of KosasthataiYar River is 11{ega1 and the sarTle
should be demolished by the Respondents 1 to S and also to direct the
Respondents 4 & 5 to FeE>lace the ageing pipeIInes for transporting ash slurr,y,
ftom Stage- I and Stage-2 Therrnal Power Plants so as to prevent further
contarvrination of envIronment,

On scrutiny of the EIA report,it is mentIoned that the total ash generated
fro rn the power plant will be about 006.4 TPD (Tons Pere>ay) for each unit
consIdering maximum ash content of 12% in the Imported coal. The quantum of
bottorn ash generated and fly ash generated wIll be 161n2B and 645.12, Tons Per
Day respectively considering calor ific value of 6000 Kcal/k.g and unie heat rat.e
of 2 IOO Kcal/Kg ' IOC)% dry ash systern is envIsaged and fly ash will be dlsposed
of to the nearbY cenrent plants and it is proposed to utIlize the existing ash dyke

of NCTPS for bottorn ash disposal in case of ernergency onlyo BesIdes+ Fly ash
and bottorn ash would be collected and stored in the sIlos and gIven to end users

for manufacturing cement and brIcks purposes+ Impact on the envlronnnent... would
be negIIgible,

As per orders in MoEF letter No+ 19-31/20 IS-IA-Ill dated 27o02+2(„.)15rit
has been inforrned that in the project in the CRzareas pe,rrTllssible act_ivltles1,

which are integral and ancillary to the operatIon of approved projects Includlng
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9 ' it is sublnitted further that Environmental Clearance (EC) was granted
to TANGEDCC) fof their expansion of 1 x 800 MW (Stage –III) of North Chennai

Therrnal Power Plant and CRZ Clearance for foreshore facilities at vIllages of
Ennore8'Puzhudivakkam in PonneriTaluk of Thlruvallur District by the MoEF& CC

dated 20'O 1 ' 2D 16 based on the information, clarification, documents and
presentation nlade bY TANGEDCO subject to compliance of specific terms and
conditions under the provisions of EIA NotificatIon dated September 14, 2006 &
subsequent amendments thetein and CRZ Notification 2011. The conditions
state that i ) Disposal of hot water shall meet the Tamit Nadu Pollution Control
Boa I'd (TN PCB) no[tvls' ii)WaHt tervrperature shall be monitored at outlets of

each of the unit (3 Stages) and also at pre–cooIIng channel joining Ennore Creek
iii )Construction actIvitY shall be carrIed outstrictly as per the provisions of (-RZ
Notification 2C)11 + No constructIon work other than those permit'ted in (.'...,.RZ'.

Notification shall be carried out in Coastal Regulation Zonev iv).I''hesulphur and
ash content of coal shall not exceed O. BOb and BoJ6 respe<,.,.tiveiy. If any change
arIses, the same should be got amended from the Ministry fOr EC". v)A long term
study of radio activity and heavy metal contents on coal to be used shalt be
carried out by a reputed institute and thereafter in-buIlt mechanism for
continuous monItoring for radIo activity and heavy metals in coal & fly ash shall
be put in placevi) Adequate dust extraction system such as cyclones / bag alters
and water spray system in dusty areas such as in coal handling and ash handling
points, transfer areas and other vulnerable dusty areas shall be provtded9 vii)No water bodies including natural drainage system in the area shall be disturbed
due to activities associated with the setting UP / operation of the power plant
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thatof construction of ternporary bridges over creeks or backwaters,ter71Pc>raw
tvlake–shift infrastructure /constructIons required for cotnpietlng the rnain
permitted activIty,transportatIon of men and rnaterial by anY modef etc. Will not
be deviation front the conditions of approval because the project proponents
often undertake such works either on the direction of local authorities ot
necessitated during construction whIch are very rn inor in nature serving the
pubIIc at large without darnaging environment.

a

Environrvrentai Clearance issued states that Environr71entaf cleaPance for
expansion by addition of 1 x 800MW (Stage-III), North Chennai TPP and CRZ
Clearance for foreshore facilities at Village Ennore & Puzhudivakkatnr 1-atuk of
Ponneri, DistrIct Thlruvallur, Tarrtil Nadu by M/s. Tamil Nadu Generation&
DistributIon Corporation Ltd.(TANGEDCO). As per the EC obtatnedpthe CRZ
clearance is granted only for construction of following foreshore facilities fot
this Stage-III TPP

(.„.'oaI conveyor having length of 3.5 km and elevation of 6 m for coal
transportation forrn Ennore Port to NCTP$ Stage-Ill TPP.
Supporting trestles (Steel frames) for coal conveyor at about 6m
/8m from ground level.
Sea water intake from fore bay of N(_-TPS stage –II intake & outlet
pipe to pre cooling channel of NCTPS for discharge with intake pipe
length of 3 km and outlet pipe length of 1 + 5 km'
GRP(Glass Reinforced Plastic )pIpes on the ground level for cooling
Water Inlet a nd coolant watet outlet.

iii ,

WIth regard to the replacernent of ageIng pIpes, it is in progress and
expected to be completed by December 2021 pursuance to the timeline framed
by this Hon+1„.>fe TrIbunal (52)in Applications No'8 of 2016, 152 of 2C)16 & 19B of
2016+

al. It is further submitted that the leakage of ash pipelines and
accurnulation of fly ash in Buckingham Canal and Backwater s has becorne an

'“'-## P;}-e'";-&;' b''; h’v'W=- b;{{ =T= "'-’bl'
Ttibunal (SZ) in AppIIcatIons NO, B of 2D 16, 152 of 2016 & 198 of 20 16. In this
tegard, the t+on'bte Tribunal (SZ) constituted an Expert Comrnittee compti5ing
Central Pollution Control Board ((-.P(-'B), irT, Madras, Tam}INadu Pollution Control
Board (TNPCB) in Its order dated 25,05,20 19 to ascertain the status of fly ash /
bottorn ash disposal , damage caused to the environment , envIron rnenta I
coIvrpensation if so what is the nature of darnage caused and rernedial rTreaSu[es
to be taken and also assess the envIronmental compensation for the damage
caused to the environrnent, The Hon'bfe Green Tribunal (SZ) passed orders
dated September 11, 2017 for failure of TarniINadu Pollution Control Boa [d
(TNPC8) to contain the fly ash leak and the TamlINadu Coastal Zone
Mar\agernent AuthorIty (1-NCZMA) for failing to protect salt pans, mangroves
frorn converting Into ash ponds. Subsequently, Hon’t>Ie Green Tribunal (SZ)
passed orders dated December 21, 20 17 to deposit the requIred funds to
PWD/W RD for rernoving the accumulated fly ash frorn Buckln9harn Canal &
Bac6<waters and also ordered TAN<3eDco to replace the ash slurry pIpes as early+

The expert Cornrnlttee fIndings indicated contarnination of grourrcJ water
wells and Back,waters with heavy rnetals Irl at)normal level, The air pollution level
due to fly ash was afarrnlng and exposed to respiratory diseases + The Expert
('..'omrvr}ttee also noted NCTPS had no response protocol in the event of Dyke
breach or pipeIIne burst. The Committee had also recommended non-permeable
( Geo Mernbrane) lining for the Ash pond/ Dyke to avoId percolation af fly ash

into soil st.rat.'a there by reducing the ground water poltutiort ,

12 + Pursuance to the orders dated December 21, 2D 17 in Applications No , B
of 20 16p 1 52 of 2016 & 198B of 20 16 by the t+on'bte NatIonal Green TrIbunal (SZ ) ,
l-AN<'.'=ee')(.'-"po deposited a sunt of R$.2B, SO Croresto PWC>/ WRC> for the work of
L',DredgIng the Backwater IS (Kosatha{alyar RIver) deposited wIth fly ash between
NC-TPS Main Gate up to KPL (l<amaraJar Port l_tmlted) Main Gate for a lerr9Ctr of
2400rT3et.r€as , in dddltion, they had also cIepositeci RS. 66+ 23 LaI<hs for rervrovai of
fly ash deposIted in the adjoInIng BuckIngham Canal between NCTPS Main Gate
up to I<PL MaIn Gate for a length of 2400rnetres. The works have been corn[>fete(3
in all asr>ecC s during December 2020, But the accumulation of fly ash still persist

a
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e conlpleted stretch of Back:waters & 8ucktngharn Canal and the orders ofin th

the Hon’t>Ie Tribunal left un- addressed till date.
Fuftt\er the TANGEDCO had rerrrltted an amount of Rs. 16.46 Crores as

Envlronmentat cotnpensation to TNPC Board for the period o 1.11.2004 to
12'112019 as assessed bY the TNPCB based on the findings on the violations
nOtICed bY the Joint Committee constituted by the Hon’ble Green Tribunal(SZ)
In o' A No'8 of 2016' 152 of 2016 & 198 of 2C>16 wIth regard to the accumulation
of ftY ash in riverine environment,+

13 'The Hon'b Ie Green Tribunal (SZ) in its order dated 07.06.202 1 directed
the Joint Cotnmittee to ascertain the following facts given below:

( i) The impact of construction of pipeline on riverine environment and
envIrOnment in general,

The impact on envitonment has not been assessed yet due to the fa.
that the constructiOn of pipeIInes across water bodies has not been
commenced bY TANGEDCO. Proper constructIon methodology rnust be
adopted while crossing the river and canal so that damage to the
riverine environment would be minirnutn and negligible. The water
bodies must be restored to their original condition after the cornpletion
of work

(ii) Whether there is any vIolation of CRZ NOtification 20 II Or 201 9
Nhichever is applicable or EIA Notification 2c)c)6 as amended Morn tinne.
to time.
Environmental Ctear'atrce Issued states tt\at envtronrvrental (te3ranf...,e

fo r expansIon by addItion of 1 x 80e}MW (Stage_ III )+ North Chennai TPID
a nd CR Z Clearan ce t(>r forestror'e faciIIties at VIllage Fnrlot„e &
f>u7hudlval<kara, 'l"alt'it< of }'onneri, "l-trlrttvallur DiStrictf Tarllll NadI1.1 by
M/s ' Tarn II Nadu GeneratIon & Distribution Corp01.atlotl

Ltd' ( FAN(;l:LiCC))' As per the f'C obtaIned, the CRZ clearaflce is granted
only for corlbtr'ucttorr ot toll c>will(a rut“c+st'30re facttttlt is for Stat)e_lII TPID

a) Coal convc'ycit' havIng lcngt 11 or 3.5 km arla elevatIon of b in for coal

i $V'8'’"' '- '"" '""''' ’'" - ~c"-' ;m’a'}f: x
b) Supporting trestIes (Steel frames) for coal conveyor dt about 6rTr

/Bm from ground level
c) Sea water intake from fo re bay of NCTPS stage –11 intake & outlet

pipe to pre cooling channel Of NC-fPS fOr discharge with intake pipe
length Of 3 km and outlet pipe length of 1.5 km

d ) GRP<GIass ReInforced Plastic)pipes on the ground level fOr cooling
water inlet and coolant water out lee

+h

Hence it is pertInent that Environmental Clearance and (_RZ Clearance

was granted for foreshore facilities only and not for layIng of pipes which is agross violation as per CRZ rules 20 lie
( iii ) Whether the Environmental clearance cum CRZ clearance granted

for the unit has coveFed the work of layIng pIpeline for discharge of
ash S/UfcY in the KosasthoIaiya r river basin .
The Environmental Clearance cum CRZ clearance was grd nt.ed for
expansIon of 1 x 800MW TPP and foreshore facIIItIes only . On
scrutinY ’ it was evident that laYing of pipelines fo r trdrlsrnitting
slurrY across Kosasthalaiya r Backwaters has not been covered 1 nthe present scope.

Whether on account of layIng dOwn the pipelin<=z iS there
envif<>nmental damage caused any, environmental compensation if
so what is the nature of damage caused and renledial lrleasur_eq to
be taken and also assess the environFnenta I conlpensatior1 for the
ciar7rage caused to the <,'nvironrvrent
The TANC3Et)CO has started the work of laying pipelines rar Stage_
Ill and crossIng across the Kosasthalaiyar RIver has not been taken
UP so far' Hence: th( I envlronrnental dalnage due to crossing of
pipes has not t)cell assessed for workIng otlt the com pensatlon due
to envIronmental d arvrage. It was stated by the TANGEI.)CO in EIA
report that 100% bottom ash and fly ash generated w 111 t...>e

consurned by the end users and will be Purnped to ash dyke in case

(iV)
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of emergency only. it must be ensured that new pipes must be laid

intact to avoid any leakage of HY ash into the water bodies there Y

environmental damage will be averted

it is, therefore, prayed that this Hon'ble Tribunal may take on record t e

above status report based on the observations made bY the Joint Commit ee

and pass appropriate and further orders as this Hon'bte Tribunai may deem it

and necessary in the circumstances of the case and thus render iustice

A,g.e=Revenue Div£ionai Officerl

Ponnerif Thiruvaliur District.
Representing

TEi::r::tISrD::t::t.

Assistant Executive Englneerr

Assistant Conservator of Forest (i/c) I
Department of Environment,

Panagal Maiigair Chennai-600 gtS.

s,$qitI
a

Engineer
>artrnent / FWD,Water Resources De

leerEnvifon' :a
Dig

Board,
Tamil Nadu pollution Cord

GummidiPoondt ,

Thiruvatlur District.

Representing

Joint Chief Environmental Engineet(M),
Tamil Nadu pollution Control Board,

Chennai Zone.

Chennai - 600 005.

Director,
Ministry of Environment,

Forest & Climate Change (MoEF&CC)I

Chennai - 600 006.

37. Thereafter, the matter was considered along with other

connected matters .

38. The Tamil Nadu Pollution Control Board filed a report signed

by the officials on 02.11.2021, e-filed on 03.11.2021 whICh

reads as follows:

>

B

+
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REPORT FILED ON BEHALF OF THE 6TH RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

I, S. Ragupathi, S/o. R. Sanganan, Hindu, aged about 57

years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,

do hereby solemnly affirm and sincerely state as follows:-

1. 1 am the Joint Chief Environmental Engineer, Tamil Nadu

Pollution Control Board and I am filing this Report on behalf of the 6th

Respondents Board and as such I am well acquainted with the facts of

the case as per records.

2. It is respectful ty submitted that the Hon’tHe National Green

Tribunal(SZ), Chennai in its order dated.07.06.2021 in O.A.No.122 of

2021 directed as follows:

“para 15 : the members of the committee as well as the official

respondents immediately through e-mail, so as to enable them to

comply with the direction and for filing their independent response to

the allegations made in the application and also for filing their

independent report as directed by this Tribunal”

3. It is respectfully submitted that, in compliance of the above

Hon’ble NGT order, the area was inspected by officials of the

JCEE(M), TNPCB, Chennai on 14.07.2021, During inspection, the

following were observed:

i) Water is being used for pumping out the ash slurry, generated

by burning of coal in Stage 1 and Stage II of North Chennai

Thermal Power Plants, into the ash pond, which is filtered and

put into reuse. Everyday about 48,000 Tons of wet ash slurry is

B

TaX
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being pumped into ash pond which contributes 3,300 Tons of

Fly ash,

ii) The ash pond is located about 5kms from the .Thermal Plant

sprawling at an area of about 245 Hectares

!11) The totai quantitY of ash deposited was 65 Lakh Cubic metre,

out of which 22 Lakh Cubic metre has been already removed

and transported. Hence left out with 43 Lakh cu.m of ash at

present.

iv) Both the Stage-1 & 2 Thermal Power Plants have been

designed for 40% Wet bottom and hence generation of ash

slurrY is inevitabie. Only the Stage-3 Thermal Power Plant is

designed for a dry bottom and hence ash wilt be disposed to the

ash pond as a contingency plan in case of emergency only.

v) The pipelines of Stage-1 were commissioned during 1994-95

and hence more than 25 years old. They have become rustic,

corroded and brittle with numerous cracks. There are total 8

Nos. of geNes of pipelines of which 5 Nos. carry ash slurry and 3

Nos. being used for recycling the filtered water.

vi)Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced

and got completed during August 2020. These pipes are old

used pipelines brought from Erlnoe Thermal Power Station

(ETPS). They are Cast Basalt- lined having an outer diameter of

406 mm and Inner diameter of 356mm. Replacement of Line 2

& 3 is in progress with new Cast Basalt pipes, but for Line 4,the

unit is yet to procure new pipes. The TANGEDCO has

committed a timeline for replacement of all the 5 Nos. of

pipelines by December 2021, to comply with the orders of the

Hon’t:)Ie Tribunal in Applications No.8 of 2016, 152 of 2016 &

198 of 2016

+

vii) Both the series of ash pipelines of Stage-1 & 2 comprising

13 Nos.(8+5) starts near the Stage-2 Entrance Gate outside,
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cross the adjoining Buckingham Canal and Backwaters bY

supporting bridges.

viii) The pipelines cross across Buckingham Canal,

Backwaters and the Ash Pond. Although leakage of fly ash from

pipelines were not noticed at the time of inspection,

accumulation of fly ash deposits still persists in Backwaters and

Buckingham Canal, due to the leakage of ash slurry from the

ageing pipes. As a result, Buckingham canal and backwaters

have become a cesspooi of ash. The ash pond is found

deposited with huge quantum of ash to an average depth of

about 4 metre. Excavation and transportation of ash from the

ash pond is noticed and requires removal on large scale. The

earthen bund is about 7 metre height surrounding the ash pond

of which a portion of bund has been raised another 3 metre

height to augment the storage of ash. Raising of bund for the

entire circumference is incomplete. The pond is devoid of Geo-

membrane lining. There are no mechanisms for spraying /

trickling of water to control spreading of ash in the air causing air

pollution.

ix) Laying of ash pipelines for Stage-3 (3 lines reported as one for

Fly ash slurry, one for Bottom ash slurry and third one for

recovery of water from Ash pond) was in progress and the

pipelines wilt be laid parallel to the existing pipelines of Stage-1

& 2. It crosses the Buckingham Canal and the adjoining

Backwaters by RCC supporting Bridges. Piling work for the

supporting Bridges and laying of pipelines were stopped

temporarily and it was reported that the unit has stopped the

piling work and pipeline laying due to the case filed before the

Tribunal

{ ! !i! !?i ::: ::::fi:: ::1::B 1
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lines for the M/s.NCTPS

Stage III

4. It is respectfully submitted that Combined Environmental

Clearance for expansion of 1 x 800MW Noah Chennai Thermal Power

Plant (Stage-3) and CRZ clearance for the following foreshore facilities

at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur

District has been granted by the MoEF & CC dated 20.01.2016 with

certain conditions. The validity of EC is up to 7 years from the date of

issue i.e 19.01.2023.

a) Coal conveyor having !ength of 3.5 km and elevation of 6 m

for coal transportation from Ennore Port to NCTPS Stage - III

TPP

b) Supporting tresdes (Steei frames) for coal conveyor at about

6 m/8 m from ground level.

c) Sea water intake from fore bay of NC-fPS stage – it intake &

outlet pipe to pre cooling channel of NCTPS for discharge

with intake pipe length of 3 km and outlet pipe length of 1.5

km

d) GRP( Glass reinforced Plastic) pipes on the ground level for

cooling water inlet and coolant water outlet.
m

+

/'-
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5. it is respectfully submitted that vide para 6 of EC issued, it is

mentioned that the fly ash and bottom ash would be collected and

stored in the silos and supplied to cement/brick industries for

manufacturing cement and bricks. 100% dry fly ash collection will be

done by providing pressurized dry fty ash collection system.

6. It is submitted that on scrutiny of the Environmental clearance

and CRZ Clearance, it is noticed that there is no specific mentioning

about the laying of pipelines in CRZ area for conveying the bottom ash

to the ash dyke or bring back the ash pond water from the ash dyke to

the plant for reuse except the mentioning of “Ash pond water will be

collected, treated and reused for slurry making”.

7. It is respectfully submitted that the TANGEDCO must strictly

fulfil and comply with the conditions imposed in the Environmental

Clearance and CRZ Clearance without violations and deviations for

Stage-3 TPP, uniike the environmental damage already caused by the

operation of Stage-1 & 2 Thermal Plants due to ash deposit in the

water bodies and the air-borne fly ash in the nearby villages causing

nuisance and air pollution.

8. It is further submitted that the !eakage of ash pipelines provided

for NCTPP Stage 1 and accumulation of fly ash in Bucki11gham Canal

and Backwaters has become an everyday phenomena and these facts

have been already dealt by the Hon’ble Tribunal (SZ) in Applications

No.8 of 2016, 152 of 2016 & 198 of 2016. In this regard, the Hon:ble

Tribunal (SZ) constituted an Expert Committee comprising Central

;}\&
!*):IT c}}}}KEi;;aTAL E8$!8€€R
]\HiLNA8y ?aLEUTiaN CONTROI gDARa I

No.76, MGIN7 SAkAI, CH£NNAi4$$ 932.

6
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POllution Control Board (CPC8), liT1 Madras, TalniINadu pollution

Contro} Board (TNPCB) in its order dated 25.05.2019 to ascertain the

status of fly ash / bottom ash disposal, damage caused to the

environment, environmental compensation if so what is the nature of

damage caused and remedial measures to be taken and also assess

the environmental compensation for the damage caused to the

environment. Alsq, Hon’tHe Green Tribunal (SZ) passed orders dated

December 21, 2017 to deposit the required funds to PWD/WRD for

removing the accumulated fly ash from Buckingham Canal &

Backwaters and also ordered TANGEDCO to replace the ash slurry

pipes as early.

In pursuance to the orders dated December 21, 2017 in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon’ble

National Green Tribunal (SZ), TANGEDCO deposited a sum of

Rs.28.50 Crores to PWD/ WRD for the work of Dredging the

Backwaters (Kosathaiaiyar River) deposited with Hy ash between

NCTPS Main gate up to KPL <Kamarajar Port Limited) Main gate for a

length of 2400 metres. In addition, they had also deposited Rs.66.23

Lakhs for removal of fly ash deposited in the adjoining Buckingham

Canal between NCTPS Main gate up to KPL Main gate for a length of

2400 metres. Though the works have been reported to be complebd

in all aspects by December 2020, accumulation of fly ash still persist in

the completed stretch of Buckingham Canal.

Further, the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from
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01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on

the findings of the violations noticed by the Joint committee constituted

by the Hon’ble NGT in the above said cases.

Under the above circumstances, it is humbly prayed that this

Hon’ble National Green Tribunal (Southern Zone) may be pleased to

pass such order as it may deem nt and proper in this facts and

circumstance of the case and thus render justice

{}#,
JoiNT CHiEf Egg:}{eIY:: jT;a £N$iNEER

TA8}LNA9U ?oLLQTiCH liGHTgal B1:3A iQ,

NJ:$, MOUNT SAU i, CHENNAf4$$ 032,

BEFORE ME

VERIFICATION

i, S. Ragupathi, S/o. Thiru. Sanganan , working as Joint Chief

Environmental Engineer, Tamil Nadu Pollution Control Board,

Chennai, do hereby verify that the contents of above report are true to

the best of my knowledge through records.

£\.TRy.&(R\ \\ \at '
Jai in CHiEF £::ViIUnfIT;};TAL :NGIN£ER

Iq?attRAct; ?eLLliT;aN ;=$NTROL 89AR0.

No.TB, HCQNf SAL;a CH:NNAi4 Qa 032.

39. In th;

lished

er the ca-

th lasls eportsLP.A

l1 .07.202 1

a7Ennore, Power

pub

und X- „,
Plant” and also another newspaper report published in 'New

Indian Express, Chennai Edition dated 13.07.2021 under the

caption “TANGEDCO Violating Rules in Ennore and also

another newspaper report published in the sane newspaper

namely, The “New Indian Express” dated 1 5.07 .202 1

“TANGEDCO’s Ennore SEZ Project Deviating From Approved

Alignment” registered a Suo IVlotu matter as O. A. No. 162 of

38
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2021. It was noted in the newspaper reports that TANGEDCO

was deviating the line in violation of the rules and carrying out

the project against the conditions imposed in the clearances

granted apart from mentioning about breach of ash slurry pipe,

causing spilling of large scale fly ash slurries in the residential

area causing pollution.

40. On the basis of the newspaper report, while admitting the

matter, this Tribunal appQinted a JQi.qt Committee consisting of

lstrict, (2) a Senior Officer

!ki

#

( 1) The District Collector,

Climatefrom Ministry of its anon

Red(MoEF&Cl

ltiorkConOfficer :rom

(4)Thelonal Office ChennIntel

'ks Dep;

(5):he:1( eL s satron

MarC:oa:om

Offic.Ld (6)1(TNCZ]

Pollution

Change,

a Senior

LCPCB) ,

!ndi

ater

!ficer

,orrty

Nadu

to

inspect the Terms of

Reference:

The committee is directed to ascertain as to whether i) there are
mly violations of conditions imposed in the clearances and
permissions granted for Tamil Nadu Generation and Distribution
Corporation Limited (TANGEDCO), II) whether there was any
deviation from the proposed alignment of the pipe as permitted
under the clearances granted without obtaining anY approvals of
modification of the same from the appropriate authorities, III)
whether there was any leakage of ash pipe resulting in spillage of
fly ash in the neighbouring areas and if so, what is the nature of
damage caused on account of the same, IV) whether there was_
any air pollution or water contamination caused on account of
the spillage of fly ash due to leakage of pipe lines2 V) whether
any unlawful dumping of fly ash is being done in the nearbY

•

a

39



water bodies and if so, what is the nature of damage caused tothe water bodies on account of the same and the remedial
measures to be taken for restoring the damage caused to the
water bodies.
The committee is also directed to assess the environmental
compensation, if there is any damage caused to the environment
on account of the alleged act of the Tamil Nadu Generation and
Distribution Corporation Limited (TANGEDCO) to be recovered
from them including the expenses required for carrying out the
remediation measures and restore the damage caused to the
environment including the rectifying the contamination, if any,
caused to the water body and the water quality in that area.

41. Apart from this, Tamil Nadu Pollution Control was also

directed to file independqa({,§ho tl' regarding the pollution

caused and the action taken;by them in this regard.

42. 7th respondent filed a rep: :ment contending

have ve: lect of Slewspa

No. O ere alsosue ano pen

as foa Co- .tral Pl !ontrol

Boarl :mber and a detailed report on pipe: and

led

a)umping 01201 Is being us lurry

ing of co, _Stage Igener:

liBthere and thI >OU

tons of wet ash slur; lum

that they

filtered

48,000

ash pond which

contributes 3,300 tons of fly ash. Stage I and Stage II Thermal

Power Plants have been designed for 40 per cent wet ash and

generation of ash slurry is inevitable. The pipelines used for

Stage I is operating since 1994-95 mld they are more than 23

years old. They have become rusty mrd corroded with numerous
U

cracks. There are total 8 numbers of series of pipelines in

which 5 numbers carry ash slurry mld 3 numbers being used
40
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for recycling the filtered water. The ash pond is located about 5

kms from the Thermal Power Plant.

43. Out of 5 numbers of pipelines carrying fly ash slurry, Line 1

and 5 were replaced and got completed during August, 2020.

These pipes were old used pipes brought from Ennore Thermal

Power Station. They are Cast Basalt-lined having an outer

diameter of 406 mm and inner diameter of 356 mm.
{

Replacement of Line 2 and;3 is in progress with new cast basalt
i;t?!!!

pipes, but for Line 4, the uM,t is yet to procure new pipes. TheY

committed a timeline for

pipelines

Tribun

44. It

+

are de-

detailed

•

•

t of all the 5 numbers of

ler 20

%. 08MQf

Lg

160

that the powe;.entioned there:

;ork in thte: es

1 1 • t e 1aL II which,e unit has pi

and the p1 e stoppeS C

HEdiDescription 0 ITCleter ,es

Ilineline U%.

5129msAsh
disposal line- 1

5405msAsh
disposal line-2

4942m

4942m

6mm

6mm

sAsh
line-3diSDO

sAsh
disposal line-4

5577msAsh
disposal line-5

ler of the

10160

takes

}eaks

,rlg

es IS

Present status

Old pipeline. Tender
invited. Scheduled for
replacement
December 3 1, 2021

Replaced with second
hand pipeline from
ennore TPP

Replaced with new
liDeline

Old pipeline. Tender
invited. Scheduled for

byreplacement
December 3 1, 2021

Replaced with second
hand pipeline from
ennore TPP



45. They have further mentioned that they propose to conduct

ambient air quality monitoring and ground water monitoring in

the nearby areas. The leakage occurred in pipeline 2 on

Ol.07.2021at 07:20 AM and the pump was stopped at 07:25

AM, the portion of the pipeline damaged was repaired and the

pipeline was put into service by 12:30 PM on the same day.

They have further mentioned in the reply that after collecting
$

the necessary details, th'e' detailed report will be filed. As
i

regards the violation of i%;§{ronlnenta1 Clearance conditions
?>$

and consent conditions, itk4 respechtlve

take actio

46. Respo: dl stat.

that reiterated lore or less the conten

ent filed

202 the conce

that they IOt devia-categl

suIvey

conveyo:

land portions

:endingCO

;ed by

:2 of

ave

Railed

Fa cold

body and

the ihortest

route crossing the water bocW. There was a development of

place whereby M/s Chettinad Coal Yard and connected

infrastructure facilities being developed by the said private body

which was falling in the vicinity of the Ennore SEZ project’s

coal conveyor site route of TANGEDCO. SOl they were

constrained to act accordingly. TANGEDCO proposed to erect

closed type belt coal conveyor. However, the pipe conveyor
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system is subsequently preferred to avoid spillage of coal.

Closed pipe Conveyor has to be erected in a smooth curved line

and as such the routing of pipe conveyor was designed suitably

in a cuIvilinear manner as per the technical requirement to

erect pipe conveyor to avoid spillage of coal dust from

environmental friendly approach. The length of conveyor from

Ennore Port Limited to project site is 4500 meters, the length of

conveyor under execution::$ only 4328 meters.
&

g-

t: :

)pun village agitated andlblil47. The gener: om

lth theter discussionson 19lucted dh.CO

.Thasildar:r situat.lopeople anI

,OfficerRe- ue;USonne

workTANGEDCOlested suspe'onne

wasonem

held on lace

:4.07.20'as rmee

.s, theB&the Ri48. 0 ILles

and thehas=wor

.08.2021 and'emoval of fillir

completed from PIer No. 12 ' td PIer No. 19 (172.5 meters

removed out of total 230.3 meters). The removal of filling sand

in the balance area (about 57.8 meters) is under progress and

will be completed on or before 31.10.2021.

49. As regards> leakage is concerned2 they admitted that there was

leakage on 29.06.20:21 at 07:20 AM in NCTPS-l7 Ash slurrY

disposal line no. 5 near Cheppakkam location. Ash slurrY

•
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c11sposal pumprng was stopped rrnmedrately and the prpellne

flushed with sea water to clear the ash to avoid ash settling in

the pipeline. The pipeline puncture was arrested by welding and

the line was put in to use at 12:25 PM on the saure day. The

size of the puncture was very small and the leakage of ash

slurry through this puncture is very less quantity. There was no

air pollution caused on account of the sane and there was no

contamination of water $$ -V-FIll: They denied the allegations

regarding unlawful dumpirfg ’of fly ash in nearby water bodies.
ti

unforeseen pipe

Control

+

a

owever, spillage of ash Id due to

leaks and NaIlaIne SU

Board ( See

'/T2 /TN ,31005/RL/2019-2 dated 2

evle .vlronme lpe

poll .d the s-water

94 iettled arl ash p:

paid mt ofremove

dredging

dredging of aJ

no.s

had

'eas

beena'

:res for

lakhs for

DC:W basis

I

PWD has dredged about approximately 4,35,000 mi3 of ash in

the Kosasthalaiyar River and 89,600 m3 in the Buckingham

Canal.

50. They are fully complying with the recommendation nos. 1 mld

3 made by the Joint Committee mld following action has been

taken in compliance of recommendation 1 and 3 which reads as

follows:
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g.

1. That submissions were made to the Committee during slte

inspection on 23.08.2021 and in subsequent discussions had in

the District Collect:crate, Thiruvallur District, held on 24'08-2021

under the Chairmanship of the District Collectorl ThiFuvallur

District.

That the report states - '’TANGEDCO submitted to the commIttee

that laying of new ash pipeline corridor was informed durlng

public hearing and during presentations made to MoEF & CC but
records for the same were not made available". In this

connection, it is informed that the public heaFing meeting for

NCTPS Stage-III project was conducted on 05.03.2015 under the

Chairmanship of the District Collector of Tiruvallur/ along with the

public and other Department officials. The proceedings of the

public hearing were recorded. Wherein among other things/ it has

been very well intimated that in case of emergencY the bottom

ash would be disposed in the existing ash pond of NCTPS page

No.3 of the recorded minutes of public hearing meeting - which is
now submitted to the Committee.

That the State level CZMA had very well been appraised about

disposal of dry bottom ash in the Ash dyke of NCTPS in case of

emergency- refer para.4 - (iV) of the report.

That the project presentation and additional details was made by

the TNEB before EAC of GOI on 27.IC),2015 and appraised of the

route of the proposed bottom ash disposal line of NCTPS Stage-

IiI project in addition to ash slurry pipelines of NC:TPP Stage- I

and 2 crossing the Buckingham canal and backwater of Ennore

creek to existing Ash dyke of NCTPS thro the CRZ delineation

map prepared by institute of Remote Sensing, Anna

University/Chennai, showing ash pipe corridor in CRZ Zone iv-

Refer para.4-X(Vi) of the report.Hence it is submitted that

TNCZMA and MoEF& CC had been appraised with details and

made available.

11.

iII.

IV.

I

V. That the CRZ map of institute of Remote Sensing/ Anna
University/ Chennai, named 'Demarcation of HTL/tJL and cf:z

at NAnrUrryt&&ba
CHiEF ENGINEER

NOR rH CHENNAI THERMAL PatTER ST A rICH

TNE8. CHENNAI-600 ) 20

•
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delineation for NCTPP Stage-III (1 X 800 MW) Project' showing

revised layout showing all the units of Nc:rPS and its facilities of

the Ash Line corridor of NCTPS Stage 1, 2 and 3 crossing the

water bodies coming within CRZ-IB zone Buckingham Canal and

Kosasthataiyar River up to the existing Ash Dyke of NCTPS for

the disposal of ash through pipelines as being done at present in

the other two phases of NCFPS Stage 1 and 2, has also been

submitted then .

VI. That as mentioned the Rapid EIA report, Fly Ash utilisation will be

met at 50% within target date of one year from the date of

commissioning, 70% within target date of two years from the

date of commissioning, 90% within target date of three years

from the date of commissioning and 100% within target date of

four Years from the date of commissioning. From the above

Rapid EiA report, it could be seen that for disposal of Fly Ash

during initial Years of operation, Fly ash disposal system is

required for wet disposal to ash pond in slurry form for which

pipeline is essentially required. This has also been furnished in

the Rapid EIA report which rnentions that Fly ash disposal system

will also contain a provision for wet disposal to ash pond in slurw
form.

VII' That the capacity of fly ash storage silos are of one day capacity

(24 HOUrs) only and during contingency of truckers striker etc

disposal of fly ash including bottom ash has to be disposed to the

existing Ash Dyke of NcrPS through pipelines only for which the
proposed construction of ash p}pe}ines is required.

VIII' That the Rapid EIA report and the aforesaid CRZ map also shows

and mentions about the place allotted for the existing Ash pond

of NCTPS and the disposal of ash through pipeline as being done

at present for the other two existing Power Plants. It has also

been mentioned in the Rapid EIA report that it is proposed to

utilize the Ash DYke of NaPS for bottom ash disposa1 in case of
emergency.

IX' That for disposal of FIY ash during initial years of operation
disposal through pipeline is essentially required.

r

#

[
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X. That laying off Ash Slurry pipeline for the project has also been

informed to the MoEF& CC also as detailed below.

Xi. That the project presentation and additional information was

made by TANGEDCO before the Expert Appraisal Committee of

GOI on 27.10.2015 along with combined Layout of NCTPS

complex prepared by the institute of Remote Sensing, Anna

University, Chennai, depicting various units of NCTPS Stage 1, il

and Ill which clearly shows the Ash pipe corridor containing Ash

disposal slurry pipe line of Stage i, II and III crossing B’Canal,

back water leading to existing NCTPS Ash dyke.

XiI. That tO explore various avenues for utilization of Bottom ashr it
has also been submitted that: ash would be issued to brick

manufacturing units and during emergency ny ash/Bottom ash

would be pumped in the form of slurry to the existing Ash dYke
of NCTPS.

XIII. That in the presentation submitted to MoEF& CC on 27.10.2015/

the Ash slurry disposal pipelines crossing B’Canal and Back

waters in CRZ zone IV leading to Ash dyke has been dearIY

depicted.

XIV. That from the foregoing, it is stated that the CRZ map and EIA

report shows the pipelines and all the project details had been

disclosed to the MoEF& cc and discussed in the public hearing

held on 05.03.2015.

XV. That as the C'RZ map of Institute of Remote Sensing, Anna

University/ Chennai and the Rapid EIA report are the required

documents submitted to the State level CZMA and then the

documents are submitted to the MoEF& CC for issuance of the EC

and citz clearance/ the work of laying of pipeline for discharge of

ash slurry across the Buckingham Canal and Kosasthalaiyar River

has been very well depicted while applying for the EC and CRZ

clearance itself.

That considering all the above MoEF& CC had issued combined

Environmental Clearance and CRZ Clearance for the above NCTPP

Stage_!!! project (Expansion unit of NCTPS) on 20.01.2016 with

various condItIOns.

B

• XVI.

In _IJb .
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That as per the EIA Report - "Ash water shall be colledR .’

treated and reused for ash slurrY making and 100% fIY ash

utilization will be met after 4© YeaF of commissioning of t e

That in the Environmental impact Assessment report submitted

to the District and State Coastal Zone Management AuthoritY and

MoEF& CC, it has alreadY been informed that NC:FPS Stage-HI IS

only an expansion unit of NaPS and existing ash dyke of NaPS
wi11 be utilized for Stage-III for disposal of drY bottom Ash and fIY

ash during emergency condition. 100% FIY Ash utilization will be

met only after 40 year of commissioning of unit. During firstf
second and third year of operatiOn onIY 50Q/o, 75 '/' and 90'/o of

By ash wi11 be utilized and balance will be disposed to the Ash

dyke of NaPS. Hence Ash Slurry pipe lines are to be laid for

co11ecting Ash water and reuse and to dispose Ash duNng initial

years of operation and during emergencY/ contingencY situatlons

arises during Truckers strike due to non- liKing of FIY Ash bY oK

takers which will lead to stopping of the Power plant and in turn

loss of generation since the power plant will be operated 24

hours to maintain the power grid.

Unit”

XViI.
•

XVIII.

XIX. That the following paragraph was submitted to the committee -

" As per CRZ 2011 rules under para.4(i) (a), water front and

foreshore facility only requires specific CRZ clearance and

the above ash slurry pipeline coming in CRZ zone IV is a

permitted activity and not a water front/foreshore facility".

Hence it is submitted thaWor those projects which are listed

under this notification and also attract EiA notification 2006 for

such projects clearance under EIA notification only shall be

required subject to being recommended by the concerned state

CZMA. On this score, EC itself is sufficient which covers both CRZ

and Environmental clearance of Thermal power project since Ash

slurry pipeline and Ash dyke are integral part of Thermal power

plant. F Aa IA 4
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convenience of maintenance work,
•

was not obtained for the laying of pipelines for the transport of

ash slurry is erroneous and unsustainable for the reason that the

said construction of the pipeline is an allied activitY Blated to thF

egabfbhment of the approved NcrPS Stage- iII p©ecb for which

the EC and CRZ clearances and approvals have alreadY been

accorded. in reference to the same, it is submitted that the

MoEF & cc vide Notification No.19-31/2015-1A-iII dated

27.02.2015/ has observed that activities which are allied to the

establishment of the approved project including the

construction of temporarY badges etc/ will not amount to

deviation from clearance that was gnnted• Hence/ it 15

submitted that the said construction of the pipeline is well within

the norm.

XXII. That since the Committee has recommended to resume the

activity only a&er obtaining amendment to the existing CRZ

clearance from a MoEF& CC, further action will be taken only

aRer requesting a necessary dariRca8on from MoEF in this

regard and ensuring the aalentlment to the EC if necessary.

XXIII. That the ash pipeline is an incidental / ancillary activity

necessary for the operation of the thewnal power plant and the

same is permissible under the CRZ areas as per the noti8€„'ation

of the MoEF& CC and CRZ clearance has been issued for the

project.

That the project is an approved project and there is no

deviation and as there is no deviation from the approved project

B

8

XXIV
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A

the erection of pipelines is not an illegal act. I further submit that
there is no violation and there is no construction of iIJegal

StFUctures to carry pipelines to transport coal ash across the
backwater s and main channel of the Kosasthalaiyar River.

XXV. That/ though there is no specific mention of CRZ clearance for
ash slurrY pipe lines of Stage-IiI project, there is no violation on

the execution of ash slurry pipe lines of NCTPS Stage-III in the
existing ash line corridor of NCTPS. i

51. As regards recommendation no. 2 of the Joint Committee is

======::’ It::: TREk:I=:”; ”=' “"'"
Action Taken/Present Status on Recommendation -2:

a. That the ECHS works in the water body area has been

tempoFaFiIY stopped on 27.07.21. As requested by
Revenue officials, EPC contractor, M/s.BHEL has been

informed to remove the filling sand with immediate eRect.

Removal of filling sand has been started on 04.08,2021 and

removal completed from Pier No.12 to Pier No.19

(19500/25000 cum) and removal of the filling sand in the
balance area are under progress.

b. That in order to comply the directions issued by the

Hon’able NGT (SZ) committee, M/s. BHEL have been

informed to take necessary action on war footing basis to

cut the already cast piles located in the water body upto the

river bed level including removal of dumped sand within
October’31, 2021.

g :it$
kg: la

iiI

I

52. As regards recommendation no. 4 is concerned2 they have

mentioned that they have already committed to replace the old

pipelines as per order passed by this Tribunal in O. A. No. 08 of

2016 and other connected cases and they have also given the

details of the action taken which reads as follows:
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11.

i. That in ASDL No. 1 - (5129 mtrs) - Administrative approval Rx

procurement of New cast basalt pipe has been submitted to

TANGEDCO Headquarters and it is under process and will be

completed by JuRe 2022.

That in ASDL No.2 - (5511 mtrs ) - 1160 rneters of new cast

basalt pipe lines have been replaced with available 3498 metres
pipes and work is being carried out on emergencY basis and will

be completed by December 2021.
That in ASDL No.3 - (4942 mtrs) - New cast basalt pipe has

been replaced successfully from ash dyke to NCTPS gate and

there are no leaks deveioped in this pipeline.

That 7390 meters of pipes have been supplied and being

replaced out of 10452 meters of ordered quantity for Line 2 & 3

for a value of Rs.8.36 Crores .Supply of pipes has been delayed

due to C:ovid-19& lock down.

That in ASDL No.4 - (4942 mtrs) - Tender for procurement of

4942m of new cast basalt pipes for a vatue of Rs. 4.32 Crores

has been lodged due to non-acceptance of validity by the

bidders, exorbitant steel price hike and non acceptance of LD

terms of TANGEDCO dated 06.01.2021. Fresh administrative

approval has been accorded by TANGEDCO Head quarters for

Rs.7.3 crores. Procurement action is under process with Board

Level Tender Committee at TANGEDCO Headquarters and will be

completed by May 2022.
That in ASDL No.5 - (5511 mtrs) - Administrative approve! for

procurement of New cast basalt pipe has been submitted to

TANGEDCO Headquarters and it is under process and will by

completed on June 2022. / X,

11.

iII.

IV.

V,

t

Vi.

That due to Covid pandemicf Nationwide tock down has been

imposed Rom March 2020 to September 2020 as per the

guidelines of Government of India' Afterwards paFtia! lockdown

was continued, At that time all the manufacturer have

stopped/restricted their manufactudng actlvitles'

That since procurement process got de}ayed and consequently

works are also getting delaYed'

ViI,

r

ViII.
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53. They have also given details of various actions taken for

complying with the other recommendations made by the Joint

Committee and they have undertaken to remove the fly ash

disposals dumped in the Buckingham Canal and the

Kosasthalaiyar River before March, 2022. They have also given

details of nature of action taken and present status of

recommendation no. 10 of the Committee which reads as

follows:

Action Taken/Present Status on Recommendation - :tO:

i. Kosasthalaiyar river: That the PWD had desiited 4.35 lakhs m3

of ash/silt from the Kosasthalaiyar river and dumped the silt on the

banks. Out of which 2.5 lakhs rr13 have already been removed by

M/s.THPL The removal of balance 1.85 lakhs m3 is under progress,

The above removal work will be arranged to be completed before

Mar’22.

Buckingham Canal:That FWD has desiited the Buckingham

canal and dumped the silt on the banks, The total quantity desilted by

PWD ia Buckingham canal is about 89,600 m3.Out of which 70,000 a3

have aiready been removed by M/s.TPIPL. The removal 6f balance

19,600 m3 is under progress. The above removal work will be arranged

to be completed before Mar'22.

Kosasthala:yar river [NCTPS- i main gate (Ch,20.00) to KPL main

gate(Ch,22.40)]
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Quantity

of ash

present

in the

river as

assessed

by the

previous
committ

ee in OA

8/2016

3.25

lakhs m3

iickingham canal [NCTPS- i main gate

maingate(Ch.22.40)]

Quant

itV of

ash

prese

nt in

the

river

assess

ed by

the

Quantit

y of

ash

due to

leakag

e post
commit

tee

inspect
ion

1.10

!akhs m3

(assesse

d by

PWD)

Quanti

ty of

ash

due to

leakag

e post

commi

ttee

inspec
tion

Tota

I

ash

pres

ent
in

Five

r

Quant

itV of
ash

desilt

ed/dr

edged

4.35

iakhs

m3

(ass

esse

d by
PWD

)

4.35

lakhs

m3

Total

ash

pres

ent

in

river

Quantity
of ash

desilted/d

redged

Start

&

Stop
date

of

desilt

ation

Stor

age

of

tIred

ged

mate

rial

Balance

quantity to

be removed

from Banks of

Kosasthalaiya

r river

Out of 4.35

lakhs m3 ash

2,50 lakhs m3

ash lifted by

M/s.TP iPL.

Balance 1.85

iakhs m3 ash

lifting work is
under

progress.

(Ch.20.00) to KPL

15.06

.2020

10

Dec'2

a

4.35

iakhs

m3

Balance

quantity
to be

removed

/

desilted

from

Banks

Storag
e of

desilte

d

mated

al

Start &

Stop

date of

desilta

tion

Ultimate

utilizatio

n of

desitted

material

S

Used for
land

filling by

TPIPL

near

NcrPs-1

ash dyke

Ultim

ate

utiliz

at:ion

of

desilt

ed

mate

rials
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previo
US

comm
ittee

in OA

8/ 201
6

IF

Out of

89,600

m3 ash

70,000

m3 ash

lifted by

M/s.TPIP

L.

Balance

19,600

m3 ash

lifting
work is

under

Used

for

land

filling
by

TPIPL

56,669
m3

(asses

sed by

PWD)

(From
Ch. 20.

00 to

22.40

Km)

1,34,O

OO m3

(asses

sed by

PWD)

(From
Ch . 20

.00 to

22.40

Km)

77,331
m3

(from
Ch.20.

00 to
22.40

Km)

89,600 m3

(From
Ch.20.80 to

22.40 Km)

89,600
3

mU

Nov’20

10

Mar'2 1 near

NCrp

S-1

ash

dyke

progress.
i

iii. That, further an estimate has been evolved to remove the ash

deposited in Buckingham canal for 200 m length at pipeline crossing

by NCTPS- II based on the letter received from the District Collector,
Thiruvallur.

54. They have remIt the

Environmental Compensation of Rs. 4>12>20>000/- imposed to

the Tamil Nadu Pollution Control Board. They have further

submitted that quantum of compensation assessed by the

Committee is very high, considering the service rendered by

them by supplying electricity to the public. They have further

submitted that they have already deposited Rs. 16.461 crores of

environmental compensation as assessed in O.A. No. 08 of
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2016 for the same cause. They have also mentioned that certain

works have been done for the purpose of complying with the

recommendations nos. 12, 13 and 14 of the Joint Committee

report. so> they prayed for passing appropriate orders after

considering their objections.

55. Apart from filing their counter, they have also filed response to

the recommendation of the Joint Committee report which was
diP

already extracted in the re}>ly. af&dqvit and as such we are not
!i?i!!

extracting the same again. %;ii; .*.

:%;!i
}g

56. As al hadTrib
per order datgd 24.Cy

after12 1Id 0ee reOln

al hadeo erextrac

:ertarnlspect the area ag:.ee to

I(alan,endationst
L02 10 .Ad 10respondecorn

,em to:diation susta

nd 1lndere (

to file a

)port57. There;

considered

the

i

them

dated nil

e-filed on 26.10.2021 which was extracted in Para 4 of the

order dated 27.10.2021 which reads as follows:

e

e

1. Preamble

It is respectfully submitted that a case, O.A.No.162 of 2021. has been Suo-Motu
registered by the Hon’bte National Green TribunalCSZ>1 Chennai on the basis of the
newspaper report published in the "Times of india" Chennai Edition dated Of'07'2021 ’
under the caption “ANOTHER PIPELINE LEAK AT ENNORE POWER PLANT”
Residents suffering from Air Pollution, Water Contamination and also another

newspaper report published in the “New Indian Express” Chennai edition, dated
13.07.2021 and 15.07.2021 under the caption “TANGEDCO VIOl--A'TING RUI„-ES IN
Ennore„ and “TANGEDCO’s Ennore SEZ Project deviating from approved

alignrnent” respectively.
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Para 9 - in order to ascertain the genuineness of the allegations made in the

newspaper report and also the alleged violations, the Hon’ble TrIbunal appointed a joint
committee comprising of (1 ) The District Collector, Tiruvailur District (2) a Senior Officer

from Ministry of Environment, Forests and Climate Change (MoEF & cc)1 Integrated
Regional Office- Chennail (3) a Senior Office/ScierAst from Central Pollution Control

Board (CPCB}I Integrated Regional Office, Chennai, (4) The Superintending Engineer
from Public Works Department (Pw!)) and Water Resources Organisation (WRO)1

Chennai, (5) a Senior Officer from Tamil Nadu Coastal Zone Management Authority
(TNCZMA), Chennai and <6) a Senior Officer from Tamil Nadu Pollution Control Board

as designated by its Chainnan to inspect the area in question and submit a factual as
well as action taken report if there is any violation found

-Hr !! \\V
Para 10 - The Committee is directed to ascertain as to whether i) there are anY

violations of conditions imposed in the clearances and permissions granted for Tamil
Nadu Generation and Distribution Corporation Limited (TANGEDCC>). ii)whether there
was any deviation from the proposed alignment of the pipe as permitted undeF the
clearanc,es granted without obtaining any approvals of modification of the same from the
appropriate authoritiesp iII) whether there was any leakage of ash pipe resulting in
spillage of fly ash in the neighbouring areas and if so, what is the nature of damage
caused on account of the same, iv)whether there was any air pollution OF watet
contamination caused on account of the spillage of fly ash due tO leakage of pipe linest
v)whether any unlawful dumping of ny ash is being done in the nearby water bodies and
if so. what is the nature of damage caused to the water bodies on account of the same
and the remedial measures to be taken for restoring the damage caused to the water
bodies .

Para 11 - The committee is also directed to assess the environmental
compensation, if there is any damage caused to the environment on account of the
alleged act of the Tamil Nadu Generation and Distribution Corporation Limited
(TANGEDCO) to be recovered from them including the expenses required for carrYing

out the remediation measures and restore the damage caused to the environment
including the rectifying the contamination, if any, caused to the water bodY and water
quality in that area.

It is submitted that in due comptiance of the order of the Hon’ble Tribunall the
Joint C,ommittee inspected the area in question and submitted a report to the Hon’bIa
Tribunal, during September 2021.

in all these newspaper report, the allegation was that the Tamil Nadu Generation

and Distribution Corporation Limited (TANGED C,c)) has deviated the pipeline alignment
in violation of the rules and carrYing out the project against the conditions imposed in the

clearances granted. AIso, TANGEDCO constructing the bridge for supporting coal
conveYor and sea water pipeline for proposed Ennore SEZ and for conveying bottom

ash slurrY from Stage iiI project to existing ash pond by dumping construction debris
along the river course without getting CRZ clearance. Further, it has been alleged that
there was leaks in the bottom ash slurry conveyance lines from N(/TPS I which resulted
large scale spillage into water bodies causing air pollution and water contamination. Also

stated that the Controller and Auditor General’s report had mentioned about the ash
f

dumping is contaminating the ground water in those areas,
It is respectfully submitted that the Hon’ble

dated.30,07.2021 directed vide

Tribunal in the order

2. Orders of the Hon’DIe Tribunal

It is respectfully submitted that the Hon’ble Tribunal, Chennai in the subsequent
order dated.24.09,2021 directed vide.

Para 5 - in the mean time, the committee is directed “to inspect the area again
and ascertain as to whether the recommendations have been made by the committee
have been complied with by the respondents 9 and 1 O. If not, what is the stage of the
remediation suggested by them to be carried out by the respondents 9 and IO and theY

are directed to subrnit a further report as directed to this Tribunal on or before
27.10.2021 ”.

The copy of the order is enclosed as Annexure-1.
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3. Submissions made the by NCTPS Stage 1,II, Ill and iV{Ennore SEZ) to the
Committee

In due compliance of the order of the Hon’bk Tribunal, the joint committee

inspected the area in question and convened a meeting with NCTPS Power Plants

officiats on 20.10.2021 and in response to Hon’ble NGT order dated.24.09.2021, the

NCTPS Stage I, II, Ill and iV (Ennore SEZ) have furnished the following infonnation to

the committee,

Table 1: Submissions made by M/s NCTPS and Ennore SEZ to the committee

Recommendations of the

Committee vicie report submitted to
Hon’ble NGT during September,
2021
TheTfms
activities pertaining to the NCTPS
Stage IiI and Ennore SEZ Power
Plants within the CRZ area in

Kosasthaiaiyar River/ Buckingham

Canal/Backwaters only after obtaining

amendment to the existing CRZ
Clearance from !MoEF&CC.

SI.
N

a

1.

Submissions by NCTPS

NCTPS - Iii
During the meeting, k was submitted that

the Ash slurry pipeline work for NCTPS

Stage tIll Project has very well been

depicted in the CRZ map coming in CRZ
tV, and the same had been submitted to
the MOEF on 27/10/2015 itself and that

the nature of work is not involving

waterfront or foreshore facility and it is a

permitted activity as per CRZ Rules 201 1
and that as per para 4(i)-(b) of above CRZ

2011, for those projects listed under this
no8ficatiorl and also attract EiA

notification 2006, for such projects
clearance under EIA noti$cation only shall

be required subject to being

recommended by the concerned State

CZMA, Project Presentation was made by

TNEB(TANGEDCO} in the State Level

CZMA on 19/5/2015 wherein it had been

informed that 100 % dry fly ash collection

in silos of one day (24 hours) generation
capacity and also that bottom ash would

be disposed through dry bottom ash

handling system and in case of
emergenc.yI bottom ash will be disposed

in the Ash Dyke of NCTPS.
Further, it was submitted that ash pipeline

is an incidental/ancillary activity necessary

5
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m-Mf the thermai power

plant and the same is permissible under

the CRZ areas as per the notification of

MOEF &CC and CRZ rules. Hence

amendment to the existing CRZ clearance

is not required.
HoweverJ since the Committee has
recommended to resume the activity only

after obtaining amendment to the existing

CRZ clearance from MOEF&CC,

necessary action/ clarification in this

regard wiN be arranged to be obtained bY
NCTPS Stage iII (Respondent 10)

through TANGEDCO HQ (Project &
Environment wing), if necessarY and that

TANGEDCO will extend full cooperation
to the Committee.

NCTPS IV (Ennore SEZ)

It was reported that the construction

works within the CRZ area has been

stopped and the same will be resumed

after getting necessary amendment from

MoEF&CC as directed by the committee.

o debris and dredged material Mm

Ko$athalaiyar river and restore natural flow within October 31, 2021.
NCTPS III

Removal of the bdckbat (,onstruc8on debris used to facilitate comrnencing piling foE

8 nos. in the waterway area on both east and west side of the existing RCC bridge

at the Kosasthalaiyar river back waters was staRed on 11/7/2021 itself and carded

out during 8/2021 and about 15 m3<.,leared and stacked at a distance of about 1 C)Om

and the same was shown to the Committee on 20/10/2021 .

Remova1 of balance brickbat construction debris of about 150 m3dumped in the

land area was also requested to be cleared away from the site.

The Committee informed to clear away the bnckbat construction materials awaY

from that area and utilized $ornewhere else for filling. It was submitted that the

same wiN be cleared early and utilized for filling in low lying areas in the project

plant premises. it was also informed to the Committee that there was no obstruction

caused so far for the movement of fishing boats and during inspection also,

fishermen boats were found ferrying through the back waters under the existing

bridge without any obstructions.

NCTPS -tV (Ennore SEZ)

The EC,HS works in the water body area has been tempoFadtY stopped on 27'7'21 '

+

B

i

2
+

3

6
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As requested by the Revenue Officials, removal of fiiiing sand has been started on

4.8.21 and removal completed from Pier No.19 (19500/25000 cum) and removal of

the Biling sand in the balance area are under progress. Also, action is being taken

to cut the already cast piles located in the water body up to the riverbed leve!

inciuding removal of dumped sand within October 31 $t 2021.

The FiRing Sand Removat Status in Backwater Area as on 20.10.2021.

gl–dV WQ9 of Fillirmgbif
No s and dumped i removed from in ! date

in the water ! the water ! of

body(Cum)body(Cum Removal
49500FooD 04.08.2021

of FPresentDate

Completion } Point of
disposal of
FiRing sand

mearl;;Still
Stacker Reprogress
ciaimer SR

IB&1D

Ultimate made of utilization /disposal of Fitting sand :- For Enabling Works of

Ennore SEZ Project work inside Plant Area.

Total Length of Sand filled = 230.30 m (PR-09 to PR-19)
Total Length of Filling Sand Removed = 172,50 m (PR-12 to PR-19)

} \ssured by NCTPS Stage Iii and Ennore

and comply with the conditions ! SEZ Power Plants to compiy with the

imposed in the Environmental i conditions imposed in the Environmental
Clearance under the EIA Notification S Clearance under the EIA Notmcador! as

as amended and CRZ Clearance : amended and CRZ Clearance under the

under the CRZ Notification as i CRZ Notification as amended without

amended without vio}ations and } vioiations and deviations

deviations for NCTPS Stage iII and
Ennore SEZ Power Plants unlike the

environmentat damage already caused
by the operation of NCTPS Stage- I & ii

Thermal Plants due to ash deposit in
the water bodies and the air-borne Hy

ash in the nearby villages causing

nuisance and air pollution.

3.

t

t

4. tr iiafiin–mmM)-n
replace the existing ash slurry pipe : (5129 mtrs) – Administrative approval for

lines 1, 21 3, 4 & 5pedairling to the i procurement of New cast basalt pipe has

NCTPS Stage i with new cast basalt i been submitted to HQ and it is under
pipe before December 2021 as already i process and will be completed by June
committed to the Hon’t>ie National 1 2022.

Green Tribunal in Applications No.8 of I ASDL No.2 - (5511 mtrs ) - 1160 meters

2016, 152 of 2016 & 198 of 2016. i of new cast basalt pipe Ones have been

replaced with available 3498 metres pipes
and work is being carried out on

emergency basis and will be - completed

by December 2021.

F

7
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s) - New cast
basalt pipe has been replaced

successfully from ash dYke to NCTPS

gate and there are no leaks devetoped in
this pipeline.
7390 meters of pipes have been supplied

and being replaced out of 10452 meters

of ordered quantity for Une 2 & 3 fc>F a
value of Rs.8.36 Crores .Suppiy of pipes

has been delayed due to (;ovid-19& lock

g

down

ASDL No.4 – (4942 mtrs) - Tender for

procurernent of 4942m of new cast basalt

pipes for a vatue of Rs. 4.32 Crores has
been lodged due to non-acceptance of

validity by the bidders, exorbitant steei

pH('e hike and non acceptance of LD
terms of TANGEDCO dated 06.01.2021 .

Fresh administrative approval has been

accorded by TANGEDCO Head quarters

for Rs.7.3 crores. Procurement action is

under process with Board Level Tender
Committee at HQ and win be completed

by May 2022,

ASDL No.5 _ (551 1 mtrs) - Administrative

approval for procurement of New cast

basalt pipe has been submitted to HQ and

it is under process and win bY completed
on June 2022.

Due to (,ovid pandemic, Nation wide lock

down has been imposed from March 2020

to September 2020 as per the guidelines
of Government of india. Afterwards paFHal

lockdown was continued. At that time aN

the manufacturer have stopped/restricted

their manufacturing activities..

Hence procurement process got delaYed
and consequenUy works have also been

delayed.
%TMmmmla©iRGI)Mii;GMaT6K)vat for p©cunment of

: ::eT I : ar:i r i : =: P; PpT 1 ::OJ IF&P : E :Wa 1:11:S: :T :1:P:: : 5 ::e : ebeyn JSuTemJiip tO

pertaining to the NCTPS Stage I with

new cast basalt pipe to permanentIY

resolve the slurry ash disposal into water
bodies.

8

-1

5.

3
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itbiIl:\

6. The TANGEDCO is stopping the

pumps soon after identifying leaks,

followed by flushing with water and

replacing the damaged portion of the

pipe, However, the TANGEDCO is not

taking any measures to clean up the

area, where teak has taken place. The

committee suggests that in addition to

stopping the pumps, repairing the

pipes, the TANGEDCO shall also take

measures to dean up the area, where
ash slurry has leaked, and transfer the

ash it into ash dyke.

From the log books, the committee

observed that, pipeline leaks due to

pipe burst/rupture of joints due to
ageing of pipes are very common and

frequently (average frequency of one

leak/week) taking place in old

pipe}ines. Apart from the leaks due to

pipeline bursts/rupture, pinhoie

leakage is taking place in an three old
pipelines. The TANGEDCO is not

taking measures to rectify pinhote

ieakages. If timely action is not taken

to rectify these pinhole leakages, it
may lead to a major leakage. The
committee submits that the

TANGEDCO shaH immediately rectify

the pinhole leakages in the pipelines
that are noticed by the patrolling team.

TmaM-mm
portion of the old darnaged pipeline

with pipes retrieved from Ennore
Thermal Power Rant to arrest

leakage. After replacement, the

damaged pipelines are laying at the

place of leak itself. The committee
submits that TANGEDCO shalt take

measures to remove an the old

damaged pipetines laying in the

ground and keep it in stores and

subsequently dispose it.

Work has been awarded for cleaning the

area where ash leak occurs and to

transport the ash to ash dyke.

S

7.
Whenever pinhole !eae

action is being taken to stop the pump

immediately as and when noticed and

pinhole leakages are attended by

providing patch plates,

8. The old damaged pipe after replacement

are being devo icIted to NCTPS Store and

in addition steps have been taken to

devolute aH the old damaged scattered
pipe to NCTPS stores. More than 95% of

the retrieved pipes have been devotuted
to stores. Balance 5% wiN be devoluted

within two days.
•

9

61



147

a gang <consisting of 12 Nos'>

patrolhng of ash slurry disposal pipe } with Jeep for Patrolling of Ash slurry
lines roind the dock to notice and I disposal line to a sketch of 5'5 KM is
avert the leakages of pipe lines, so as } being carried out round the clock to avett

to prevent the disposai of ash into ! leakage of pipe iines' so as to pFevent TFT

Kosasthalaiyar River, Buckingham leakage of ash siuFtY to the
Cana1 etc. tiii the reptacernent of } Kosasthalaiyar River and Buckingham

existing pipe lines. i Canal.

immToimImserved that the ash pFeviousIY nmoved fK>n:

Kosa;thalaiyar River and Buckingham canal was stond neaF the point of
excavation, During rainfail1 the ash will get into river & canal again. The committee

£ubmits that the TANGEDCO& PWC) shall ensure that the removed ash shall be

transferred to ash dyke.

y mmemnnafs--;TaTMm the

Kosasthalaiyar river and dumped the silt on the banks and this work was completed

during the end of Dec’20. Out of which 2.5 lakhs m3 have alreadY been ©move ci bY

M/s.TPiPL. The removat of balance 1.85 !akhs m3 ts urldeF pngnss. The above

removal work will be arranged to be completed before March 2022.

9.

10

Buckingham Canal: The PWD has de siRed the Buckingham canal and dumped

the siR on the banks and this work was completed duRng the end of March 21 ' The

total quantity de siRed in Buckingham canal is about 89,600 m3. Out of which

70 000 m3 have already been removed by M/s.TPIPL. The removal of balance

19 600 m3 is under progress. The above removal work wHI be arranged to be

completed before Mar'22.

K„„th,laiyar river[NCTPS.I main gate (ch.20.eQ t. KPL mai- gate(Ch'22'40>I

Quantity

of ash

present in

the river
as

assessed

by the

previous
cornmitte

e in OA
8/2046

Quantity

of ash

due to

:eakage

post
comrnitte

e

inspection

Batance

quantity to be

removed from

Banks of

Kasasthalaiya
r river

S!„age i Start&

:ie d g e S; o P d a te

:1 a te d a 1 1 d e s i I t a t i o n

Quantity of ash

desiRed/

dredged

Total ash
present in

river

1.10 1 4.35

{akhs rrP i lakhs m3
(assesse I (a$sesse

dby } dt>y

PWD) I PWD)

15.06.202
0 to

Dec'20

4.35
iakhs

m3

3.25
takhs m3

4.35 iakhs m3

10

H

Ultimate

utiiizatio

n of
desilted

materials

?$no 4.35
lakhs m3 ash

2.50 lakhs m3

ash lifted by

M/s.TPIPL.

Balance 1.85
lakh$ m3 ash

lifting work is
under

}roqress.

Used for
land

filling by

TPIPL
near

NCTPS-I

ash dyke

e
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•

q

Buckingham canal [NCTPS-I main gate (Ch.20.00) to KPL main gate(Ch22.48}}

! Quantity

i of ash ! ! i ! ! _

gl:. j4:::L;;;;!!;J; Ii;;;ii:: i:::':gg'/::::-’-'-'"-- ! ! ! '’'"'-"'-’ : *-""'"'""'’ I Banks

inspection

iQuanIty
of ash

present in

the river
as

assessed

by the
prevIOUS
cornmitte

e in DA

8/2016

Ul$mate

uUiizatio

n of
desiRed

rnatehals

6i} 3
{assesse

d by

PWD)
(From

Ch.20.00

to 22.40

Km)

1 ,34,000
m3

(assesse

d by

PWD)
(From

Ch.20.00

to 22.40

Km)

Out of 89,600
m3 ash 70.000

m3 ash tiRed
by M/s.TPiPL.

Balance
19,600 ai3

ash lifting

work is under

progress.

77.331

m3

{from
Ch.20,OO

to 22.40

Km}

Used for

land
fiRing by

TPIPL
near

NCTPS.i

ash dyke

89,600 m3

(From Ch.20.80

to 22.40 Km)
8 A 3

Nov'20 to
Mar'21

Further an estimate has been evolved to remove 200 m length in 'B’ Canal at

pipeline crossing by NCTPS- Ii based on the letter received from the collector,
Thiruvaliur.

I e ieakages through Ash slurry disposal

enMrortmerKal compensation ! lines have been minimized now and the
ofRs.4,12,20,000/- (Rupees Four ! ieakages of ash slurry in water bodies

crore twelve lakhs & twenty i have been averted to the maxirnum

thousand only) assessed by the i extent. k is submitted that as all we know,

Committee for continuing the disposal : TANGEDCO is a service oriented

of ash slurry in water bodies. } orgartisaHon which provides free power

suppiy to agriculture services, weavers,

huts, and also provides power supply to

domestic consumers at subsidiary rates.

Moreover TANGEDCO is now facing
severe financial crunch. Hence, it is

prayed and submitted that the

assessment by the committee to remit the

environmental compensation of Rs.

4,12,20,000/-(Rupees four crore twelve

!akhs & twenty thousand only) is very
huge and a burden to TANGEDCO.

Hence it is requested that NGT committee

may please reconsider and recommend to

waive off the Environmentai

compensation. It is also submitted that

already TANGEDCO have remitted an
environmental compensation of Rs.16.461

Crores for NGT OA No. 8 of 2016 for the

same cause.

11
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n

towards Seppakkam village to

minimize the impacts of fly ash dust

and stack emissions.

12

The unit shall augment the air pollution

control devices installed in Stage-i & it

and ensure that stack emissions are

complying with notified standards. The

units shaH ensure that OCEMS

installed in Stage-l & Ii are woFking

properly and rea! Bme actual data is

transmi aed to CPCB and TNPCB

servers.

13

14 l
bund laid towards Seppakkkam village

and ensure that runoff from ash dyke

or ash depositions are not carried to

villages. The unit shall provide a drain
before the bund so that runoff water is

collected in drains and can be lifted

back to ash dyke.

4. Observations of the Committee:

The Joint committee inspected the area in question on 20,10'2021 and the

following are submitted:

-moviding dust

neVmesh of size 2mm X 2mm near

Seppakkam Village to a length of 324 m

and height of 3 m is issued to the
contractor and the work will be

commenced shortly and completed before
Nov-2021

RNngamiHib–er of ESP

fields is kept in sewice in all the three
units so as to maIntain the emission within

the standard norms by close monitoring of

ESP fields

Every year the ESP internals have been
overhauled and Renewa!/recHfication

works are carded out if any damaged

/worn out spares during AOH and

avaiiabte shutdown period. Hence the

stack emissions are being maintained wlth

notified new standards most of the time.

It is ensured that1 the online conUnuous

emission monitoring system (OCEMS)
installed in stage I & ii are workIng

properly. Since, it has been reported bY

the TNPCB/CPCB whenever the

e,<ceedance of emission norms.

For NGTPS-2, Renewal of field internals

of 42 Nos. (Unit 1&2) is under progtess

and will be completed by May 2022.

Tender for FGE) is under process.

a–mm'–BiTm=-lirRed
adjacent to Seppakkam Viliage to prevent

the entry of water f nb the Village. For

strengthening the earthen bund and

forming toe drain, IIT Chennai have been

appointed as Consultant. The report is
received and the work will be commenced

by Enrlore SEZ ProjectfFANGEDCO.

•

P
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1. Laying of ash siurry pipeline for NCTPS lil within the water body (CRZ area) has

been stopped since 27.07.2021. The debris and construction material that were

previousIY dumped in the water body is removed and present:y there is no

obstruction and $shing boats are sailing in the water body. The debris that were

removed from the water body are deposited around 10 Om away from the river

bank. Though the debris are not obstructing flow of water but during rainy season

K may be washed into the river, hence committee suggests that the debris may be

utilized or disposed safely in M/s NCTPS own land away from the water body by

November 30, 2021.

Construction works for supporting structures stopped by NCTPS-III

2, Construction work of piles for the supporting structure for laying of coal conveyor /

pipelines of NCTPS iV {Ennore SEZ) in the water body has been stopped. It was

reported that during construction activity about 25,000 rn3 of silt / debris / dredged

sand from M/s.KPL was dumped in the water body, in compliance to Hon’bie

NGT orders M/s NCTPS stage-W have started removal of sRt / debris/ sand inside

the water body since 04.08.2021. As on 20.10.2021 about 19,500 m3 of quantity

is removed from the water body and about 5500 rrP of debris is yet to be

removed. Removal of debris was in progress and by October 31, 2021 the unit

shall completely remove the debris from water body as committed. The debris

rernoved from the water body is stored in the p©rnises of NCTPS IV (Ennore

SEZ) construction site and it was reported that it wouid be used for leveling and

land iiling within the construction site.

13
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for suppolr
Ertnore SEZres stopped

r and deposited
Ennore SEZ construction site

3. The ash slurry pipelines frorn NCTPS Stage-I cros§ Buckingham Canal’

Ba<.kwaters and Kosasthalaiyar River and reach the Ash Pond. On the daY of

inspection, tirle -1 & 3 were in service: line -2 under replacement’ line-4 was

under maintenance and Une_5 was standby. The current status of replacement of

ash pipelines is given in table 2:

Table 2: Status of replacement of ash pipetines as on 20'10'2021

Length of
kioeline
5129m

PipeOuter
diameter } thickness

6mm406mm
of pipeline

mBturry
disposal line-
1

5511 ms

disposal line-
2

msm
disposal line-
3

4942 m406mm

406mmAsh slurry

disposal line-
4
Hurry
disposal line-
5

356 mm

E

J

•

I
Mr t status

e
hand pipes retrieved
from ETPS

r with new

pipe and reported to be
beforecompleted

December 31, 2021

W

pipe and reported to be

beforecompleted
December 31, 2021

We
forinvitedTender

procuHrlg new pIpesmM-ond
hand pipes retrieved
from ETPS

4942 m

5511 m
q
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4. Although minor leakages of ash slurry pipeline .4, at two places, were noticed at

the time of inspection, no other major leakages were noticed. The unit is taking

steps to arrest the ieakages immediately so that the surrounding area is not

contaminated. Measures taken by M/s NCTPS for early detection of ieakages are

as follows:

•

• A dedicated patro! team of 12 members (two vehicles) is appointed by M/s

NCTPS to inspect/ watch the pipelines for any leakages. The patrol team is

working 24x7.

• Soon after the !eakages are detected, the pumping of ash SitIny is stopped.

• The surrounding area is cleaned and the quantity of fly ash leaked is removed

and transferred to ash dyke.

• During the meeting, the committee learnt that the top Management starting

from Chief Engineer who is heading M/s NCTPS stage I and senior officers

are closely checking the records for teakages and to immediately take

rneasures for arresting the leakage s in the pipes

gb&
'',:iii: i;S;I

i:\

Leakage of pipeline 4 observed during inspection

5. Removal of earlier deposition of ash from the leaky pipeline areas and

transportation of the same to ash pond was going on.

6. Previously when the teaking portion of the pipes were rep;aced wIth new ones,

the old pipes were left near point of replacement itself. Due to these, many cid

rusted pipelines were found }aying along the pipeline route. in compliance to

Hon’ tHe NGT orders, M/s NCTPS Stage-I started removing of old pipes and same

were being collected and transported to the storage yard inside the NC:fPS Stage

i

15
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Table 3: Details of removed pipes korn ash handling area

SRi-InFl mBiTif old ash pipelines

removed (in metres)

951R@l©'H21

Total

m6.10.2021

W

Lt.s: }} :fS
UgiA SEal$

Sfaa?. i!:}IF
kb{iF’'.Sm

TH IMF liZ

n dion–8%Rw–orn out pipes

7 Dense flue gas emission was noticed from the boiler stack of NCTPS Stage II at

the time of inspection. Though the unit has installed Online Continuous Emission

monitoring system tO monitor PM, SOX and NOx emitted from the flue gasl it was

obsewed that as per OLEMS read}ngsf real time data iS not transmitted tO CPCB/

TNPC/B and there is time delay. The committee observed that SMS alerts are
16
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generated whenever exceedances are observed however the unit is yet to take
corrective actions.

storage worn out pipes
NCTP S-I premises

5. Remarks & Findings of the Committee :

SI.
No

1.

Recommendation of the
Committee during September

2021

The TANGEDCO shaH resume the
activities pertaining to the NCTPS

Stage III and Ennore SEZ Power
Piants within the CRZ area in
Kosasthalaiyar River/ 8uckinghqm

Canal/Backwaters only after
obtaining amendment to the existing
CRZ Clearance from MoEF&CC.

2.

removal of debris and dredged

material from Kosathalaiyar river
and restore natural How within
October 33 , 2021

Remarks of the Committee based on

inspection on 20.10.21

During inspection, no construction
activities were carried out inside the water

bodies in CRZ area by NCTPS Stage III
and Stage IV (Ennore SEZ}.

Supporting structures for laying of pipeline

for NCTPS III inside the water body in
CRZ area have been stopped.

The debris and construction material that

were previously dumped in the water body

is removed and presently there is no

obstruction and fishing boats are sailing in

the water body. The debris that were
removed from the water body are

deposited around 1c)am away from the

river bank. Though the debris are not
obstructing flow of water but during rainy

season it may be washed into the river,

hence cornmittee suggests that the debris

i7

by



ey in M/s

NCTPS own land away from the water

body by November 30, 2021.

Construction work for the suppoFbng

structure for laying of coal conveYor /

pipelines of NCTPS IV (Ennore SEZ) in
the water body in CRZ area has been

stopped.

It was reported that during construction

activity about 25,000 m3 of silt / det>Fis /

dredged sand from M/s.KPL was dumped
in the water body. In compliance to
Hon’b le NGT orders M/s NCTPS stage- tV

have started removal of silt / debris/ sand
inside the water body since 04.08.2021.

As on 20.10.2021 about 19,500 m3 of

quantity is rernoved from the watet bodY
and about 5500 m:3 of debris is Yet to be

removed. Removal of debris was in

progresS and by October 311 2021 the unit

shall completely remove the det>Ns &om
water body as committed. The debris
removed from the water body is stored in

th, p„„i„, ,f NCTPS IV (Ennore SEZ)
construction site and it was repoFted that it

would be used for leveling and land filling

within the construction site.

3. s ured bY NCTPS Stage IiI and Enno?

and mmpiy with the conditions ! SEZ Power Plants to compIY further with
imposed in the Environmental ! the conditions imposed in th:
(.'J;arance under the EIA I Environmenta} Clearance under the Elf
Nii nLion as amended and CRZ i Notifica Ion as amended and CRZ

(/learance under the CFa { Clearance under the CRZ NoUBca Ion aF

Notification as amended without amended without violations and

violations and deviations for NCTPS ! deviations-

Stage III and EnRon SEZ Power

Plants unlike the environmental
damage already caused bY the

operation of NCTPS Stage- i & II
Thermai Plants due to ash deposit
in the water bodies and the air-

borne fly ash in the nearby villages

tnusing nuisance and air poiluHon.

18
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4.
The TANGE£I ere earlier replaced
©place the existing ash slurrY pipe I with the second hand pipes retrieved from

lines 1, 2, 3, 4 & 5peaaining to the i Ennore Thermal plant (ETPS) in August
NCTPS Stage 1 with new cast basalt : 2020.

pipe before December 2021 as i it was reported by the NCTPS Stage- I

alFeadY committed to the Hon’ble ! officials that for pipeline 1 (5129 mtrs) and

Natic>nai Green Tribunal in ! pipeline 5 (5511 mtrs) administraHve
Applications No.8 of 2016, 152 of i approval for procurement of New cast

2016 & 198 of 2016. : basalt pipe has been submitted to Head

Office and it is under process and wiN be

completed by June 2022

For pipeline 2 (5511 mtrs), 1160 meters of

6

new cast basalt pipe lines have been
replaced with the available 3498 metres

pipes and the remaining work is being

caRed out and reported to be completed

by December 2021.

For pipeline 3 (4942 mtrs), new cast
basalt pipe has been replaced from ash

dyke to NCTPS gate. Balance pipes of

length of 1050 metres inside NCTPS
premises to be replaced

it was reported by the NCTPS Stage-I

officials that supply of pipes has been

delayed due to C)ovid-19 & lock down.

Afterwards partial lockdown was
continued. At that time all the

manufacturer have stopped/reshcted their

manufacturing activities. Hence

procurement process got delayed and

consequently works have also been

delayed. The balance pipes of length of

1050 metres inside NCTPS premises will

be replaced on receipt of balance
materials

For pipeline 4 (4942 mtrs} no replacement
works have been started

it was reported by the NCTPS Stage-I

ofHdals that tender for procurement of

4942m of new cast basalt pipes for a
value of Rs.4.32 Crores has been lodged

due to non-acceptance of validity by the

bidders, exorbitant steel price hike and

non acceptance of LD terms of
TANGEDCO dated 06.01.2021. Fresh
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admirtisBathe approval has been

accorded by TANG£DCO Head office fot
Rs 7.3 Crores. Also, reported that

procurement action is under pFOcess with
Board Level Tender Committee at Head
once and win be compteted bY MaY 2022.

r eported bY the NCTPS Stage-1

aid njace the reMeved pipes from I o#iciais that for pipeline 1 (5129 rn}rs> a.nd

ETps ' utilized for ash slurry pipe pipeline 5 ( 5511 mtrs) administrative

E: : : : i &w: hP : :: n: : :t t:at:a: t NpF£P£ : : : :Ttv ;!i P :o : /sr obc:: : msTIm ::edN Tryc:Ps:

permanenHy resolve the sIutV ash I Once and it is undeF ptocess and win be

disposal into water bodies. i completed bY June 2022'

sWaNepwiuo- c# ash fr?m

pumps soon aBer identifying leaks, i the leakY pipeline areas and transportaU PT

followed by gushing with water and I of the same to ash pond was undet
replacing the damaged portion of I ptogFess.

the pipe. However, the TANGEDCO

is not taking any measures to ctean

up the area, where leak has taken
place. The cx>mmiRee suggests that

in addition to stopping the pumps,

repairing the pipe St the

TANGEDCO shaH also take
measures tO clean UP the areal

where ash slurry has leakecll and

transfer the ash it into ash dyke.

5.

6.

4

7, E::Ifli\i;
ageing of pipes a[e verY common : measures to rectify pinho ie ieakages to

and frequently (average frequencY i avoid major leakage are also undertaken.
of one leak/week) taking place in

old pipelines. Apaa from the leaks
due to pipeline bursts/rupture,

pinhole leakage is taking place in aN

three old pipelines. The

TANGEDCO is not taking measures

to rectify pinhole teakages. a timeIY

action is not taken to rectify these

pinhole }eakages, it may lead to a

major leakage. The cornmittee

submits that the TANGEDCO shaii

immediately ncdfy the pinhole

20
P
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t
M@s NCTPS has

finalized the specncaHons for the mesh'

The pore size of the mesh is 2mm x 2mm.

The mesh wiN be provIded to a length of

400m and height of 10m therebY coverlng

the Village.

s >Red that for NCIPS't’ ?verY

po}lution conbo1 devices installed in 1 year, the ESP internais Dave.1: b:e:
;;iii:1-ill and ensure that stack i overhauled and r:newaik?cti$catio: $
;mis;ion; '' ;; - amplying with t works an carded out if anY eaTag fd {

io died standards. The units shaH I worn out spares during Annual Overhaul

iHIt:I:;:::Ti'll::hi!:::lili:H:I;:'::

13.

servers. Tender for F(,D to control sulphur

emission is under process.

The Online Continuous Emission !

Monitoring System (OCEMS) for the }

parameters PM, sox & NOx installed in

Stage 1 (All three hot+ers) & ii (Ali two

i boilers) are connected to TNPCB/CPC8
server.

la:m M that for svengheqng the

eadhen bund laid towards S ash pond eatthen bund and fom}ing :toe i

?„::Iii;.*:;iIi:”;’i--- j;*'.:: I::; T:';,:I:.!,";r=:.:,;;;;.):;„;„T::;.',i:
depositions are not carded to $ iDm in, Chen??i pas been recSLvId al

au,ge!:';he ;nit ;hail privide :\ he.,„y:In Wli be c"n”en“d bY {

:TI: r T: f::i :It: db = dd iTnT in LU ::I be ::FEE s L g g e s ts t h a t t h e height of the

L: lifted back to ash dyke. S earthen bund shall be increased to 2m

6. Recommendations of the Committee

1 The TANGEDCO shaH complete the recommendations of the committee

cons$taed by the Hon’He NGT in O.A,No'08 of 2016’ 152 of 2016 & 198 of 201

within the time line committed.

2. The TANG£DCO shall also compiete the recommendations of the comm©ee

constituted by the Hon’bb NGT in O'A'No'162 of 2021 '

3. The N(./TPS Stage I shaH remit the Environmental Compensation of

Rs.4l12l20l080/, {Rupees FOUr crore twelve lakhs & twentY thousand onIY) as

22
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5. It is mentioned in the report that there are certain cases
related to the same issue pending before this Tribunal as
Original Application Nos.08 of 2016, 152 of 2016 and 198 of

compensation of Rs.4,12,20,000/- was assessed, but what is the
nature of action taken for recovery of the amount has not beenmentioned
6. Even in this report, certain violations have been noted which
has not been remediated by the TANGEDCO so far. So, we feel
that some time can be granted to the TANGEDCO to file their
objection to the Joint Committee report, this case can be heard
together as one of the case relating to similar issue posted to
22.11.2021 and this case also can be posted to that date for
consideration of further action taken report to be filed by the

’HF

58. Thereafter, this Tri ell,=,,,d,„
W HP

had passed
P'

regulating authorities for the violation noted.

PM

2016. Further, it is also seen from the report that environmental

assessed by the mmmKtee consetuted by the Hon'bie NGT in O.A'No'162 af 2021

and submitted to the Tribunal in September 2021

The unit M/s N(/TPS Stage Ii shati augment the air pollution cc>niro! device?4.

insta}led and ensure that stack emissions are compIYing with the stipulated

standards at all times
height of the bund nearincrease theThe unit M/s NCTPS Stage- I shall5.

Seppakkam Village to 2m-

cons +„,dion dQhdS removed from the wateF bodY bY M/S NCTPS Stage iII

shall be uHtized or disposed safeIY in M/s NCTPS own land awaY Ram the watet

body by November 30, 2021

it is therefore I prayed that this Hon'bie Tribunal may take on record the above

status ref>nd based on the obsew Mons made by the Joint Committee and paTS

app©pHate and further orders as this Hon’b Ie Tribunal maY deem nt and necessarY in
the circumstances of he case and thus render justice

LS. J?@'’l==T p.Seivam,
Revenue Divisional Officet,
Ponneri. Thiruvallur District

representing
District Collector,

Thiruvailur District.

Forest range Officerl
Directorate of EnviFonment*C;henna1

representing
Tamilnadu Coasta! Zone Management

Authority.

&:&alaiyand1
nvironmentat Engineer(M>Joint Chief E

po}iution Controi BoardTamil Nadu

A,Muthaiya,
Superinterlding EngineeFl

Water Resources Department /PWD,
ChennaiChennai Zone

r\JJ ,khs~ R.Sridhar,
Scientist 'D'

MoEF & CC,

integrated Regionai Office, ChennaI

Mahima T

Scientist 'Ey
CPCB.

Regional Directorate ,Chennai.
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7. The regulating authorities are directed to file their further
action taken report regarding action taken by them in respect of
the violations noted at the time of inspection on the earlier
occasion and also on the subsequent occasion before this
Tribunal on or before 22.11.2021 by efiling in the form of
Searchable PDF/OCR Supportable PDF and not in the form of
Image PDF along with necessary hardcopies to be produced as
per Rules.
8. The Registry is directed to communicate this order to the
official respondents by e-mail immediately for their information
and compliance of the direction.
9. For objections (if any) to the report and consideration of
report, post on 22.11.2021.

59. On 22.11.2021, this Tribunal had considered all the connected

cases related to TANDE(IGO By ash.,}ssue and considered the

reply affidavit filed by TAN{)EGCO in O.A. No. 162 of 2021

F:
BRIg

regarding the compliance

of the rep] he ordnQnt

ionswas

affida' O.A. No)y the TANDEGCO

led furth'0.A . reg i

es whichtake rectify thI

th; the breacS'e

n PIrec

statemen

>llowreads as

%fg

&em and extracted Para 32

matter

reply

1 and

lteps

out

;lurry.S

reply

er which

43. with regard to para 4 and 5 of facts in brief of the application, the
statement of the Chief Engineer of NCTPS-I of the 4th Respondent on the

status of Ash Slurry Disposal Ones (ASDL) of NCTPS- i are as follows:

\sd.

a. Ash Slurry Disposal Line No. :1

For line No.1 entire length of 5129 meters of Ash SlurrY Disposal Line

has been erected in Aug 2020 (100% Completed).
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b. Ash slurry disposal Line No. : 2 & 3

For the procurement of new cast basalt pipes purchase order (P.O) has

been placed on M/s Turbo Engineers, Coimbatore for a length of 10,452
meters for a value of Rs.8.36 Crores with a delivery period of 10

mt)nHs. About 7392 metres (70%) of new pipe Lines have been

supplied and the balance quantity was delayed due to Covid- 19 which
came in to effect from March 2020. Une No 3 (Total length 4942

metres) pipe has been replaced with new pipes from ash dyke to NCFPS

gate for about 3892 metres out of 4942 metres (78.7 % completedy

Line No.2 (Total length 5511 metres) worn out old pipes dismantling

works in progress. Replacement of pipes with the available quantitY

3500 metres will be taken up shortly.

Meantime/ the suppliersr M/s Turbo Engineers in letters dated

27.4.2021 and IO.06.2021 have informed their inability to supply the

balance quantity (30%) due to Covid-19 second wave & huge raw

material cost escalation. However, action is being taken to complete the

work on emergency basis.

c. Ash slurry disposal line No,:4

As for the procurement of new cast basa tt pipes for a length of 4944

metres for a value of Rs.4.32 Crores, the tender has been lodged due to

non-acceptance of validity by the bidders, exorbitant steel price hike

and non acceptance of LD terms of TANGEDCO. Hence, fresh proposal

for administrative approval was sent and the same has been accorded

by TANGEDCO Head quarters on 07.05,2021. Procurement action is

under process. However, as a contingency measure the worn out pipes

are being replaced with the Pipes available. After receipt of new pipes,

the work is expet.Jed to commence in Dec -2021.

d. Ash Slurry Disposal Line No.: 5

The entire line has been replaced to a length of 5599 meters in June

2018 ( 100% completed) and leakages, if any noticed, are attended

immediately.
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60. This Tribunal also expressed its displeasure regarding the

steps taken by them for replacement of pipes which are subject

to breach resulting in fly ash spilling in the order. This Tribunal
B

also considered the reports submitted by the Pollution Control

Board in O.A. No. 122 of 2021 signed by the Chief

Environmental Engineer , Pollution Control Board on

02.11.2021, e-filed on 03.11.2021 and extracted in Para 13 of

'acted Para

Fas follows

the order dated 22.11 13 of the

order dated 22.11.202 1

REPORT FILED ON BEHALF OF THE 6TH RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

I, S. FRagupathi, S/o. R. Sanganan, Hindu, aged about 57

years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,

do hereby solemnly affirm and sincerely state as follows:-

1. i am the Joint Chief Environmental Engineer, Tamil Nadu

Pollution Control Board and I am filing this Report on behalf of the 6th

Respondents Board and as such i am well acquainted with the facts of

the case as per records.

2. it is respectfully submitted that the Hon’ble National Green

Tribunal(SZ), Chennai in its order dated.07.06.2021 in O. A.No.122 of

2021 directed as follows:

"Para 15 : the members of the committee as well as the official

respondents immediately through e-mail, so as to enable them to

comply with the direction and for filing their independent response to

the allegations made in the application and also for filing their

independent report as directed by this Tribunal”

3. It is respectfully submitted that, in compliance of the above

Hon’bIc NOT order, the area was inspected by officials of the

JCEE(M), TNPCB, Chennai on 14.07.2021. During inspection, the

following were observed:

i) Water is being used for pumping out the ash slurry, generated
by burning of coal in Stage I and Stage iI of North Chennai

Thermal Power Plants, into the ash pond, which is filtered and

put into reuse_ Everyday about 48,000 Tons of wet ash slurry is

e
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being pumped into ash pond which contributes 3,300 Tons of

Fly ash.

ii) The ash pond is located about 5kms from the . Thermal Plant

sprawling at an area of about 245 Hectares.

iii) The total quantity of ash deposited was 65 Lakh Cubic metre,

out of which 22 Lakh Cubic metre has been already removed

and transported. Hence left out with 43 Lakh cu.m of ash at

present.

iv) Both the Stage-1 & 2 Thermal Power Plants have been

designed for 40% Wet bottom and hence generation of ash

slurry is inevitable. Only the Stage-3 Thermal Power Plant is

designed for a dry bottom and hence ash will be disposed to the

ash pond as a contingency plan in case of emergency only.

v) The pipelines of Stage-1 were commissioned during 1994-95

and hence more than 25 years old. They have become rustic,

corroded and brittle with numerous cracks. There are total 8

Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3

Nos. being used for recycling the filtered water.

vi)Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced

and got completed during August 2020. These pipes are old

used pipelines brought from Enrtore Thermal Power Station

(ETPS). They are Cast Basalt-lined having an outer diameter of

406 mm and Inner diameter of 356mm. Replacement of Line 2

& 3 is in progress with new Cast Basalt pipes, but for Line 4,the

unit is yet to procure new pipes. The TANGEDCO has

committed a timeline for replacement of all the 5 Nos. of

pipelines by Decernber 2021, to comply with the orders of the

Hon’t:>ie Tribunal in Applications No.8 of 2016, 152 of 2016 &

198 -of 2016

+

i

vii) Both the series of ash pipelines of Stage-1 & 2 comprising

13 Nos.(8+5) starts near the Stage-2 Entrance Gate outside,

4d?,ihl
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6

cross the adjoining Buckingham Canal and Backwaters bY

supporting bridges.

viii) The pipelines cross across Buckingharn Canal,

Backwaters and the Ash Pond. Although leakage of fly ash from

pipelines were not noticed at the time of inspection,

accumulation of By ash deposits still persists in Backwater s and

Buckingham Canal, due to the leakage of ash slurry from the

ageing pipes. As a result, Buckingham canal and backwaters

have become a cesspcjot of ash. The ash pond is found

deposited with huge quantum of ash to an average depth of

about 4 metre. Excavation and transportation of ash from the

ash pond is noticed and requires removal on large scale. The

earthen bund is about 7 metre height surrounding the ash pond

of which a portion of bund has been raised another 3 metre

height to augment the storage of ash. Raising of bund for the

entire circumference is incomplete. The pond is devoid of Geo-

membrane lining. There are no mechanisms for spraying /

trickling of water to control spreading of ash in the air causing air

pollution.

ix) Laying of ash pipe#ines for Stage-3 (3 lines reported as one for

Fly ash slurry, one for Bottom ash slurry and third one for

recovery of water from Ash pond) was in progress and the

pipelines will be laid parallel to the existing pipelines of Stage-1

& 2. it crosses the Buckingham Canal and the adjoining

Backwaters by RCC supporting Bridges. Piling work for the

supporting Bridges and laying of pipelines were stopped

temporarily and it was reported that the unit has stopped the

piting work and pipeline laying due to the case filed before the

Tribunat

4
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4. It is respectfully subrnitted that Combined Environmental

Clearance for expansion of 1 x 800MW North Chennai Thermal Power

Plant (Stage-3) and CRZ clearance for the following foreshore facilities

at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur

District has been granted by the MoEF & CC dated 20.01.2016 with

certain conditions. The validity of EC is up to 7 years from the date of

issue i.e 19,01.2023

Partially completed ash slurry pipelines for the M/s.NCTPS

Stage-III

a) Coal conveyor having length of 3.5 km and elevation of 6 m

for coal transportation from Ennore Port to NCTPS Stage - iiI

TPP

b) Supporting trestle$ {Steel frames) for coal conveyor at about

6 m/8 m from ground level

c) Sea water intake from fore bay of NCTPS stage –II intake &

outlet pipe to pre cooting channel of NCTPS for discharge

with intake pipe length of 3 km and outlet pipe length of 1.5

km

d) GRP( Glass reinforced Plastic) pipes on the ground level for

cooling water inlet and coolant water outlet.

J Q I N T c A ! : #%gh::{%;A L E N G i N E E R

%gEN&BY :?CLI,t;IIi:i' ctI?;TaCt aQABa,

No. 1et nOUN ? SALL i, (!if:f{$iAi4 Gg $32,
5
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5. it is respectfully submitted that vide para 6 of EC issued, it is

mentioned that the fly ash and bottom ash would be collected and

stored in the silos and supplied to cement/brick industries for

manufacturing cement and bricks. 100% dry fty ash collection will be

done by providing pressurized dry By ash collection systern.

6. It is submitted that on scrutiny of the Environmental clearance

and CRZ Clearance, it is noticed that there is no specific mentioning

about the laying of pipelines in CRZ area for conveying the bottom ash

to the ash dyke or bring back the ash pond water from the ash dyke to

the plant for reuse except the mentioning of “Ash pond water will be

collected, treated and reused for slurry making”.

7. it is respectfully submitted that the TANGEDCO must strictly

fulfil and comply with the conditions imposed in the Environmental

Clearance and CFRZ Clearance without violations and deviations for

Stage-3 TPP, unlike the environmental damage already caused by the

operation of Stage-1 & 2 Thermai Plants due to ash deposit in the

water bodies and the air-borne fly ash in the nearby villages causing

nuisance and air pollution.

8. it is further submitted that the ieakage of ash pipelines pnvicted

for NCTPP Stage 1 and accumulation of By ash in Buckingham Canal

and Backwaters has become an everyday phenomena and these facts

have been already dealt by the Hon'tHe Tribunal (SZ) in Applications

No,8 of 2016, 152 of 2016 & 198 of 2016. In this regard, the Hon’t>ie

Tribunal (SZ) constituted an Expert Committee comprising Central

):]TC3}#&£k7ALE8 QigeEK
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Pollution Controi Board (CPCB), liT, Madras, TamiiNadu Po}tution

Control Board (TNPCB) in its order dated 25.05.2019 to ascertain the

status of Hy ash / bottom ash disposal, damage caused to the

environment, environmental compensation if so what is the nature of

damage caused and remedial measures to be taken and also assess

the environmental compensation for the damage caused to the

environment. Also, Hon’bie Green Tribunal (SZ) passed orders dated

December 21, 2017 to deposit the required funds to PWD/WRD for

removing the accumulated By ash from Buckingham Canal &

Backwaters and also ordered TANGEDCO to replace the ash slurry

pipes as early

In pursuance to the orders dated December 21, 2017 in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon’ble

National Green Tribunal (SZ), TANGEE)CO deposited a sum of

Rs.28.50 Crores to PWD/ WRC) for the work of Dredging the

Backwaters (Kosathalaiyar River) deposited with fly ash between

NCTPS Main gate up to KPL (Karnarajar Port Limited) Main gate for a

length of 2400 metres. In addition, they had also deposited Rs.66.23

Lakhs for removal of Hy ash deposited in the adjoining Buckingham

Canal between NCTPS Main gate up to KPL Main gate for a length of

2400 metres. Though the works have been reported to be completed

in all aspects by December 2020, accumulation of fly ash still persist in

the completed stretch of Buckingham Canal

Further. the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from

ba&;'
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Of.11.2004 to 12.11.2019 as assessed by the TNPC Board based on
the findings of the violations noticed by the Joint committee constituted

by the Hon’ble N<3T in the above said cases

Under the above circumstances, it is humbly prayed that this
Hon’ble National Green Tribunal (Southern Zone) may be pleased to

e pass such order as it may deem fit and proper in this facts and

circumstance of the case and thus render justice

,,*„,%gT£\=i,*,=,„,mR
TAMILNA9U ?OLLUTiC}{ Ch}3T$;jf)t SOA fRI3f

t.i=).76, idOL)HT 8ALAf . C }{ENBi&i.4D$ 032.BEFORE ME
VERIFICATION

1, S Ragupathi, S/o. Thiru Sanganan , working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board ,

Chennai, do hereby verify that the contents of above report are true to
the best of my knowledge through records

4 ?1\\L&:H::if;\ iT!I!h=1b> i& •f ;
JOiNT a:-3;cF E:':VI }"-i.SHiRTSIt;T, it. £tJG}NE£R
TAMiLlIADy ?aLL?iT;ON CON:ROL BOARD.

No.?e, Id€30N?' SAdi, <;H£N}4At40D {}32,
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2017 itself. Thereafter no such study has been conducted by

TANGEDCO for the purpose of taking remediation process. That
also will have to be considered for the purpose of permanently
resolving the issue in that area.
16. We are also not satisfied with the manner in which the
replacements of damaged pipes are being carried out by
TANGEDCO. Further, it is also seen from some of the reports
filed by them that they are going to replace the same with old
pipes which they have removed from their own decommissioned
units but that will not help the purpose as we do not know the
conditions of those pipes and also how long it can withstand the
process and if old pipes of de-commissioned units are used, the
possibility of breach being recurring regularly cannot be ruled
out and that will be a continuing nuisance for the people in the
locality besides damage to the environment. So, it is high time
for them to replace the same with new pipes and suggest as to
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what is the timeline required by them for that purpose and that
too they are not expected to take long time as already the people
in the area are suffering and environment is adversely affected
due to their negligent act for the past 5 to 6 years at least,
though it may be for a much longer period, if it is traced to its
orlglrl
17.So, we feel that short time can be given to TANGEDCO to
come with an action plan with shorter time line for replacing the
pipes and stating the difficulties they are facing for the purpose
of procuring funds and administrative sanction , then necessary
direction can be given to the higher level officials to deal with the
same and remedy the situation. They are also directed to come
with the report regarding study if any, conducted by TANGEDCO
themselves for the purpose of implementing the remediation
process through an independent agency as recommended by the
Joint Committee in the year ?e?'L7. They are directed to submit
these reports and action plan on or before 30.11.2021. If they
did not come with a proper action plan to the satisfaction of this
Tribunal, them this Tribunal will be compelled to pass some
coercive orders to implement the same with shorter time line and
also appoint an independent 66mntittee to go into these aspects
and submit a report at the e%>qrlse of TANGEDCO.

©l£;EX:
62. dated 30.11.202 1, considering relief

this T: decided ese

of 201 nd other cl IS and

lbunalb cases
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clairlR%]

][\ ][ o 1 U
cases P

decided

also in that

memo dated 30.11.

aspects and that can be considered by the Tribunal along with

the original application.

63. Respondents no. 9 and 10 in O.A. No. 162 of 2021 have filed

undertaking which was e-filed on 30.11.2021 which reads as

follows:
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a

B,

f

l’ R-RamkawtaF' son of Rathdas/ aged about 58 years residing at A2

Power Apa£EFnent 25/ Zac;karta C&Fohy Main Road Choo:airn€du
Chennai sc?a 094 F do heFebY $oiemrkiy afBrrrk arId sincerely std£e as
foIF©ws: :

:L' 1_ state theF I aT the Chief EngiaeeFf Ee-presenting the IOt i\
Respondent herein and as such i anl weI} acquainted %with the faa:s of
the case frorn the avatlab te records. i am Bling this undertaking for
a#seFf and on behalf of Respondent No.g.

4- 1 skate that in N O rth Chennai Tllerm,3 J Power StatiOn_Ir 6(.)% of As h
YeT-eFafa':t is disposed as ttY ash to Ce'ment Companies through open terI der .

RFst_ D: th ? Ash beIng handled as wet Ash and the baTTle is disposed as Ash
£1'turryJ iTt: the Ash Dyke- The wet Ash itS also Shipped tO some extent forground nlllng such a,s Road filling etc-/ utrnost care is taken to dIspose th e
Ash to rTtaxtrnulll ;extent securely

?' I state that in NQrtt') Chennai Thermal Power 6tati.on-I (NCTPS_1)+ S
Nos ' Ash Slurry Disposal Lln9s (ASDL) were erected in the ye,ai 1994 for
conveying Ash slurry frorn NcrPs-l into Ash Dyke f.'or abc)it 5 k-nl each
6 ' 1 state that the above ' P.iPC lines ' are .beInG ex posed in sa11np
atrnosphere and carryinG Ash d{urry' whIch is in abrasiv& nature. ben<.....P the
3l-'love .qipelln:e s terLd to get corrosIon & erosIon- The host da'rnaged p}peltnes
#veFc= JdenLifled: and Fiaplaced in ' pIece rTleal rrlanDer_ Al! the above five
21peltnes have fulIY COFroded sIng<? theY have served Its fulr liFetirTle_

\\It:r'q tr Ff}{

INDERTAKING FILED ON BEHI QE 7n€ }a'" ResHowo€NV

2' 1 state that this Han’tIle Tribunal on 22.11.2023. was pIt,as(,d to
pass the following order :

1-7'So' we .feel that shopt time can be given to TANGEDCC) to come
wlth an aCtiOn plan with shorter time tirIe for replacing the pipes and
statlng the diffIcultIes theY are facing for the purpose of prOCuring
funds and adt71inistpative sanction , then necessary direction can be
given EO the higher level officials to deal with the sdme and remedy
the situation. They are also directed to come wIth the r&port regarding

studY if an9r conducted bY TANGeDCQ themselves for Che purpose of
implementing UtF Pemediaticin process throUgh an independent agency

as fecomnlended bY the Joint Cornmittee in the year 201/. They are
directed to submit these reports and action plan on or before
30-11.202’1. If they did not Cpnte with a proper action plan to the

satisfaction of this Tr}bunaif them .this Tribun3 1 &iII be compe£fed to
pass some coercive Orders to irhpfement the san're 'with shorter time
line and also appoint an independent corrlrnittee to go into these
aspects and submit a report at the expense of TANI.yEDCO. 'f b

ba a ’X + A A
3' 1 stdte Ehat pursuant to the said order and in COIY)pjiance of the
directions therein , the folloWing .present status/action tdI<en ref....>OFt - ;s
subrrritt:ecj as heretjrrdero /

iITib / J IE!!!!!iE:FEFi

ASDL No'l& 5 - C5129 rutrs each) – Adrninfstrative approva1 is under
l3rocess and chP repfaceEnent of entIre IendED of bc.>rh A£pelf ned wiJI l_>e

CC>fYlplet'3d bY June 2022. Meanwllite both the ' above plpeilnes - 1-ta vebeen replaced by usIng th+ released p}P££ fro fri ETPS .and it disposps
Asl1 slurry reasOnably

eSt>L. No'2 - < 5511- cnt? ). -, ' 17:aa. meters. oC n9w qast basalt pIF..te
lines have. already been’ rb JIaced - i’Ich a \;£il££fL' 3l90 li-let;es pIpes
and vvork is being catrled out on ern6rgen cy basis and w1 ll be
conlpteted by f.')ecem]btnr 2(-)21 e

ASDL No':3 – C4942 mOs) '- New cast basalt ptp e has been reF>lac&d
$uccessfu11Y fPorn ash dYke to NqTP S gate and ihere are rla leai<s
developed in thjs r>iF>e IIne
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ASt>L No-4 – (4942 mbs> - Tendep fot procurement of 494:am of new
cast basalt Pipes is under process and will be completed by May 2Q22

i - H

+ +
Of

II

nJ n + 4 • +W

+ + H

7- 1 state that due to Covid-19/pandemic, Nationwide lc>ck down has been
Imposed from March 2020 to §eptember 2020 as per the guidelines of
Government of India. Afterwardb .partial lockdown was canttnued. At that
t’me all the man-’factufef have i stopped/restricted thei, manufa,_tu,ing
aCtlvitles and hence Ehe suPPIY & 'er€!ctIon works in ASDL 2 & 3 are gettIngdelayed

8' i state that the Ash deposits of about 4.35 Lakh Cum in the
Kosasthalaiyar River for a length of 2.4 Kms from NC,Tps maIR Gate co KPL

maln Gate has been desIlted at a cost of Rs.' 28.5 Crore thr9ugh PV,ID during
the period from June to Dec’ 2020_

9' 1 state that similarly Ash deposits of about 134 Lakh Cum in the
BuckInghaM (_anal foi a tength of 2.4 I<ms NC,TPS main Gate Eo K.PL alain
Gate has been desilted at a cost of Rs. 66.23 Lakhs through Pwc> dudng the
period Front June to Dec' 2020.

t&

i

(

I

I
I
t

ICy I state that as per the dlret;tion of District Co}!ector Thiruva!!ur. Ash
deposits of about 8813 Cum in th q Buckingham Canal on the northern and
southern sides of the Ash Slurry Pipelines of N(--TPS_I & II has been desi}red
for al length of about 200 mtrs at an expenditure of 17.7 Lakhs during the
period frc)rn 24. IO.2021 ta 15.11.2021.

ll' I state that ash dyke Band and ASDL Bund strengthening works arp
beIng taken UP continuously, Also ASdl supplyIng !!eepers are replaced /
repaired the9'and there to improve ASDL systerTi.

+A XX:

II

.12' 1 .st:a.te - that necessary steps are being taker{ by planting Bamboo
SaplingS foF gfeentng throughout :the area of Ash Slurry Dtgp05al Lines korn
NOTth Chennai -Thermal Power StatIons (NCTPS_I & 11)p up to Ash Dyke
thfough pc>cia ! ' ForestrY Scheme by outsourcing the works to Fc>res[

Depart:rn ent

t\{a iII
n/

t h:n = == = : : : = ==:ya I = =gy = = = : : rt: i : n=o: : :e r: = = = = :: ::: : : + be pleased to take

E)AtED Af CHENNAI ON THIS THR 29'” DAY OF NoveM8ER.2011

&

,i

10th RESPONDENT

IVOR rH
:R

TNEB. CHEN

ER
.L POWER STATION

rAi-600 120

VERIFICATION

Vefified at ChennaI on 29u*day of Nbvembei/ 2(.)21.

IOch RESPONDENT

fq6INEER '-..NOR {}{ CHENNAI :RMAL POWER STATION
CHE rAt.600 320
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64. Heard the Learned Counsel for the applicant and Learned

Counsel for the respondents in both the cases.

65. Mr. A Yogeshwaran, Learned Counsel appearing for the

applicant in O.A. No. 122 of 2021, argued that it is seen from

the Joint Committee report that there was violation of laying

pipeline through the CRZ zone which was not permitted as per
'g

the Environmental Cleara@ce as well as CRZ clearance granted

to this project. Further the*;E--ndings of the Committee will go to
:#

0.Aby this Tribunalshow that even the direc

bt bee: with andNo. 08 of Lng

;CO%f thnon-pe:

LCh offurl;replacement has resultedegar-

ashpIpe

;COsIu

Fogica1River c,offic: le Ko

aspectdamag€ en

&%}@ fady made'egardin£

18 of 2016 and.s being dealt

t,

other connected cases and the monitoring of the replaced pipes

is also being done in that case. The other aspects regarding

damage to environment etc. can be considered by this Tribunal

in the other cases.

66. Since, it was done in violation of the Environmental clearance

conditions and CRZ Notification, there must a direction to the

authorities to remove the unauthorised pipelines put by them
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instead of ratifying the same by amending the Environmental

Clearance and CRZ Clearance without following the procedure,

as it is seen from the reply affidavit that they are taking steps to

amend the Environmental Clearance and CRZ Clearance for

which necessary steps have already being taken and the order

of this Tribunal that there is violation cannot be taken as a

permission for the MoEF&CC to allow the amendment without

following the procedure. l@' fa4t they want to change the scope
a

&

En- 'onmental }urpose h and
:ararlce

considere. iedureLng

this the lstry. He had relied on

:altors lmrtlrepo

Sl case

67. The -ECO suIIse

the ledI ect

t1 t

pipeline

that will be

rnder EIA

iued inS

ons

V

even

iS ention

or which

on the part

of the authorities to include this aspect for which they have

already moved the Ministry for amendment of the

Environmental Clearance and the CRZ Clearance to incorporate

this aspect as well. Further all steps have been taken by them

to replace the old pipelines with new pipelines as directed by

this Tribunal and all precautionary methods are being taken by

the officials of the TANDGECO to avoid further breach. Further

1 (2020) 2 SCC 66
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they are also taking steps to conduct the remediation measures

as directed by this Tribunal in O. A. No. 08 of 2016 and ordering

payment of simultaneous compensation in both the cases will

cause great hardship to them. The Learned Counsel also

submitted that they are prepared to abide by any condition

imposed by this Tribunal to avoid further breach and after

orders passed by this Tribunal they have stopped the work of

laying pipeline through the -CRZ zone and they will carry out
ggil

the work only after obtaining necessary permissions in

a

g

#%

accordance with

tted that68. The Lear ;el appg MoE;FI

lee hasthere Jo

andconsid1 these aspects :essary

reco

alsolaw for llations commacco

conte catlon

-.e I C:Enviro;

consider

'he69 fartments

i

4,

will

also

submitted in tune with the submission made the Learned

Counsel for MoEF&CC and they further submit that they will

abide by mly condition and direction issued by this Tribunal

and implement the same in its letter and spirit as Government

is committed to take all steps to protect environment and water

bodies
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/U. we nave corrsrclerecl the subrnrssrorr rnacle by both the Learned

Counsels, pleadings and the documents including the Joint

Committee report and other documents submitted.

71. The Points that arise for consideration are:

i. Whether there was any violation committed by
TANDGECO in laying the pipeline against the
Environment Clearance and CRZ Clearance granted and
also against the CRZ Notification, 2011.

ii. What is the nature of aqbi$41 to be taken against them, if
it is established that"there was violation?

88

iii. What is the quantum of compensation to be fixed to be

payable by the TANDMco for the damage caused to the
environment on accouh€ of their act?
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bf pipe

lyar area

applicant, whoThe O.A. No.

claims to be a fishermen in that area and having interest in

protecting environment, when he came to know that

TANDGECO was taking steps to provide pipeline for carrying fly

ash slurry from the NCTPS Stage III for their lx800 MW new

project in violation of the Environment Clearance and C’RZ

Clearance granted as no such permission was grmlted for such

purpose in those clearances. Further, according to the
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applicant in that case, the permission was granted on the

premise that there will be 100 per cent fly ash disposal in the

dry form itself and no slurry will be taken to the ash pond, so

they wanted reliefs claimed in the application including removal

of the encroachment made by them in violation of the CRZ

Notification, 201 I.

73. The TANDGECO filed counter in both these cases contending

that it is an ancillary pur©6se for which the pipelines will have
:i;#:

to be drawn and when EIA-'stUdy was conducted, these aspects

+

,ade to thewere also considered and :ntation was

authoritie the Appr; ttee

Nadu;CC IforeMoEFl [oE

[anagement Authority as to howCoast .g to

}ned'ated anddeal Lve

ashthat .ergency clptlrpos'

dyke alreaslurry .

that co: kno' orrtr esse as

In of thetc
fgranted , Theyent

further stated that they have taken all steps to arrest the

breach of slurry due to leak in old pipes and they are taking all

steps as directed by this Tribunal in O.A No. 08 of 2016 and

connected matters to replace the old pipes with new pipes with

certain timelines and once that is done the further breaches will

be avoided. They further contended that on the early occasions,

when breaches happened, certain inspections was conducted
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by the Pollution Control Board and also by the Joint Committee

as directed by this Tribunal on the basis of the

recommendations given, they were carrying out the

recommendations and certain amount of compensation was

also paid earlier and subsequent compensation fixed by the

Committee is excessive. They also contended that as

recommended by the Committee, they have taken all steps for
%

removal of fly ash deposited in the river area and after direction

of this Tribunal, they have stopped the work of laying of

k

{

££pipelines for the intended

74. It ltted area

pipelinl

TAND Is under CRZ zone and though it

lrk onI-actl\
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liability. In order to ascertain the same, Joint Committee was

appointed by this Tribunal in O.A. No. 122 of 2021 and the

Joint Committee categorically found in the inspection report e-

filed on 14.09.2021 that the Environment Clearance and CRZ

Clearance was granted for foreshore facility only and not for

laying of pipes, which is gross violation as per CRZ Notification,

2011. It is specifically mentioned that Environment Clearance

92

B



178

cum CRZ Clearance was granted for expansion of lx800 MW

ETP and foreshore facility only. On scrutiny it was evident that

laying of pipeline for carrying ash across Kosasthalaiyar

backwaters has not been covered in these clearance granted.

But as regards damage caused to the environment is

concerned, they have mentioned that the TANDGECO had

started the work of laying the pipelines for Stage III and
}

crossing across the Kosa€t}la;laiyar River has not taken up so

far and hence the environkhental damage due to crossing of

q-b

t

J

out the compensationpipes has not been assess'

dam=due to en' 'GECO in.s state

tO pe: ,eratedEIA reI

,mpe(iwill bg Led by the end consumers and

hIred@mergencY§

that lust be 1 'ea to avo :e 0

lby as.

averte
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at: 1statlng out clearance
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had commenced and constructed a portion of the ash pipeline

for its new project without Environmental Clearance and CRZ

Clearance. Various reports filed including counter filed by

MoEF&CC have testify to that effect, 2) there is no provision in

law to grant post facto clearance under EIA or CRZ Notification.

It is antithetical to EIA and C:RZ Notification, the objective of

environmental good governance and sustainable development.

4

A
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Following the law is the path to sustainable development- not

the condonation and rewarding the violations, 3) TANDGECO

has now applied for clearance of this project, post facto and

misleading the MoEF&CC that they are applying as directed by

3

•

the Joint Committee constituted by this Tribunal and citing the

orders of this Tribunal, 4) the attempt of the TANDGECO

deserves to be deprecated, there is no provision in law to grant
\gg

such clearances. The pipeline illegqlly constructed deserves to
gj:

be demolished and used to replace the leaking pipes of Stage I

TANDG 'osecuted

lolatior; ash pondLd 5) T]

led aw S case

.s not a viable solution to take a om

under, ;ame

and Stage II for its

repeated el

NCT

poll

In

of
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ash
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report

8. Recommendations of the Committee

1. The TANGEDGO shan resume the activities pertaining to the NCTPS Stage IiI and

Ennore SEZ Power Plants within the CRZ area in Kosasthaiaiyar River/

Buckingham GanaUBackwaters only after obtaining amendment to the existing
CRZ Clearance korn MoEF&CC.

The TANGEDCO sha:i expedite removal of debris and dredged material from

Kosatha}aiyar dyer and restore natural flow within October 31, 2021.

The TANGEDCO shalt strictly fulfiN and comply with the conditions imposed in the
Environmental Clearance under the EtA Notification as amended and CFRZ

Clearan@ under the CRZ Notification as amended without violations and

deviations for NCTPS Stage III and Ennore SEZ Power Plants unlike the
environmental damage already caused by the operation of NCTPS Stage-l & Ii

Thermal Plants due to ash deposit in the water bodies and the air-borne fly ash in
the nearby villages causing nuisance and air pollution.

2.

3

A

A
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+/
4. The TANGEDCO shalt procure and replace the existing ash slurry pipe lines 1, 2,

3, 4 & 5pertainjng to the NCTPS Stage I with new cast basalt pipe before

December 2021 as already committed to the Hon’ble National Green Tribunal in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016.

The TANGEDCO shaH also procure and replace the retrieved pipes from ETPS

utilized for ash slurry pipe lines 1 & 5 pertaining to the NCTPS Stage 1 with new
cast basalt pipe to permanently resolve the slurry ash disposal into water bodies.

The TANGEDCOis stopping the pumps soon after identifying leaks, followed by

flushing with water and replacing the damaged portion of the pipe. However, the

TANGEDCO is not taking any measures to clean up the area, where teak has

taken place. The committee suggests that in addition to stopping the pumps,

repairing the pipes, the TANGEDCO shall also take measures to clean up the

area, where ash slurry has leaked, and transfer the ash it into ash dyke

From the log books, the committee observed that, pipeline leaks due to pipe

burst/rupture of joints due to ageing of pipes are very common and frequently

(average frequency of one leak/week) taking place in old pipelines. Apart from the

;

a

5.

6.

7.

#&%i , „.Y h„„h„

leaks due to pipeline bursts/rupture, pinhole leakage is taking place in all three old
pipelines. The TANGEDCO is not taking measures to rectify pinhole leakages. If
timely action is not taken to rectify these pinhole leakages, it may lead to a major
leakage. The committee submits that the TANG£DCO shall immediately rectify
the pinhole leakages in the pipelines that are noticed by the patrolling team,

8. The TANGEDCO is replacing the portion of the old damaged pipeline with pipes
retdeved fForn Ennore Thermal Power Plant to arrest leakage. After replacement,
the damaged pipelines are laying at the place of leak itself, The cornrnittee submits
that TANGEDCO shaH take measures to remove all the old damaged pipelines
laying in the ground and keep it in stores and subsequently dispose it.

9. The TANGEDCO shaH carry out patrolling of ash slurry disposal pipe lines round
the clock to notice and avert the leakages of pipe lines, so as to prevent the

disposal of ash into Kosasthalaiyar River, Buckingham Canal etc. till the
replacement of existing pipe lines

IO. During inspection, the committee observed that the ash previously rernoved from

Kosa$thalaiyar River and Buckingham canal was stored near the point of
excavation.During rainfall, the ash will get into river & canal again. The committee
submits that the TANGEDCO& PWD shall ensure that the removed ash shall be
transferred to ash dyke,

11 . The NCTPS Stage-i shall remit the environmental compensation

ofRs.4,12,28,000/- (Rupees Four crore twelve lakhs & twenty thousand only)
assessed by the Committee for continuing the disposal of ash slurry in water
bodies

12, The unit shall provide dust nets/mesh towards Seppakkam village to minimize the
impacts of flyash dust and stack emissions.

13. The unit shall augrnent the air pollution control devices instaFled in Stage-l & iI and

ensure that stack emissions are complying with notified standards. The units shan

ensure that OCER4S installed in Stage-l & Ii are working properly and real time
actual data is transmitted to CPGB and TNPCB servers.

14. The unit shall strengthen the earthen bund laid towards Seppakkkam village and
ensure that runoff from ash dyke or ash depositions are not carried to villages. The
unit shall provide a drain before the bund so that runoff water is collected in drains

and can be lifted back to ash dyke.

R

S

A

95



77. Further, as per the direction of this Tribunal, the Joint

Committee also filed further report during October, 2021 which

was also extracted in the previous paragraphs and as such we

are not re-extracting the same. Except extracting the

observations and recommendations of the Committee which
a

were dealt with the report which reads as follows:

6. Recommendations of the Committee

I The TANGED(',o shall complete the recommendations of the committee
constituted by the Hon'ble NGT in 0.A.No.08 of 2016, 152 of 2016 & 198 of 2016'
within the time line committed.

2 The TANGED('/C) shall also complete the recommendations of the committee
constituted by the Hon’ble NGT in O.A-No'162 of 2021 '

3. The NLTPS Stage_I shall remit the Environmental Compensation of
Rs.4 12l20,000/. (Rupe,, Four crore tw,Ive lakhs & twenty thousand only> as

b// '\\d
assessed by the committee constituted by the Hon'b le NGT in O'A'No’162 of 2021
and submitted to the Tribunal in SeptembeF 2021 '

4 The unit M/s NCTPS Stage_II shaH augment the air pollution control device:
installed and ensure that stack emissions are compIYing with the stipulated

standards at all times

5. The unit M/s NCTPS Stage- I shall Inc ease the height of the bund near

Seppakkam Village to 2rn.

6 The construction debris removed korn the water body bY M/S NCTPS Stage- iii
shalt be utilized or disposed safeIY in M/s NCTPS own iand awaY from the wateF

body b9 November 30, 2021

it is therefore I prayed that this Han*b Ie Tribunal maY take on record the above

status repoR based on the observations made by the Joint Committee and paTS

appropriate and further orders as this Hon*He Tribunal may deem nt and necessarY in

the circumstances of the case and thus reneiet Justlce

q

i

78. The Committee has assessed an environmental compensation

of Rs. 4,12,20,000/- for the damage caused to the environment

on account of spilling of ash in Kosasthalaiyar River region

though in O.A. No. 08 of 2016 in another matter pending in

respect of similar issue, they have been directed to pay some
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compensation which was remitted by them, but in spite of that

such breaches are recurring causing damage to the riverine

environment. So under such circumstances, we do not find any

reason to reduce the compensation directed to be paid, namely,

Rs. 4,12,20,000/- as compensation by TANDGCEO for the

damage caused to the environment on account of their

negligent act of discharge of fly ash slurry due to pipeline

leakages, into the Kosast&rb}qiyar River basin. CRZ Clearance

granted clearly shows that there is no permission granted for

t/

It was admittedcarrying ash sl1 plpe ZO

&CC and

Coas' that

clearance requiredperrnl

CIe cove

So, the s- adegros clearan

the TANDCoun

TAN the:

d to be aalso to th.

led out fordiversion
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CRZ

P

4

the

and

implementation of the project in question and as such there is

no separate clearance required cannot be accepted and they are

rejected .

79. In the Decision reported in Key stone realtors private limited

vs. Ann V. Tharthare and ors.2 the Honl)le Apex Court has

observed that for the purpose of expansion of the project the

project proponent has to file fresh application for

2 (2020) 2 SCC 66
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Environmental Clearance and the Environmental Clearance can

be granted only after complying with all the procedure provided

under EIA Notification, 2006 and such an expanded activity

cannot be granted by way of amendment to the existing

Environmental Clearance granted for the earlier or same project

of the project proponent. In this case, though drawing of

pipelines for carrying the ash slurry to the ash pond may be a

part of the envisaged project but the, documents produced and
}it!!!!i:\ i }{{};{g

also the EIA report and also the Environmental Clearance and

CRZ Clearance gr: .ted

not been proj ec-

en

add this'antspropo

thenEnvi

,nvlronmeapp
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ect
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all the p] lvided
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i

Authority and consideration by MoEF&CC again and no

deviation can be made in this regard by MoEF&CC and the

project proponent, if they want to make any inclusion of this

aspect in the existing project. This aspect must be taken note of

by the MoEF&CC when any application has been filed by the

project proponent for the purpose of inclusion of laying down
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the pipeline through the CRZ zone and other area and also for

collecting the ash slurry through the existing ash pond.

80. Since, TANDGECC) had violated the conditions they are not

entitled to proceed further with the construction of the pipeline

without getting necessary permission from the authorities in

this regard. It cannot be by way of an amendment to the

Environmental Clearance granted as omission in earlier

permission granted. They*,a'all' have to apply afresh, obtain ToR
;}:ii!!!

g

b!iF:

and also conduct separate environmental studies, public

;

.earing will that basis freshbe andave

appraisal LUthO: ,dment

iitionallear,En

Fthout conducting further Impa< ,smentpermis

Stud under©nt1

theotificatio

Trib- thecan pro

obtaini:

\hatcannot

have to takeshould allow ;

B

I

after

also

they

an independent decision on this aspect, on the basis of the

material produced before them and also after considering

impact and the law on this aspect as well as has been observed

by the Honl)Ie Supreme Court in Key Stone realtors private

limited vs. Anil V. Tharthare and ors.3

81. It is true that whenever any construction is made against the

permission or in violation of clearance granted, it must face the

(2020) 2 SCC 66
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consequence for the same. Since, the construction has not

reached the Kosasthalaiyar region as observed by the Joint

Committee and they have only filled up the area for this

purpose and they have already taken steps to remove those

obstruction caused by virtue of the same we feel there is no

necessity to demolish the already made construction, if any.

But, however, we feel that they can be made to pay an

V

additional compensation over and above the

environmental compensa1 Id by the Tribunal for the

the edamage caused tI due to breach of fl- ash

slurry. Thi It the er;

82. As re :med to soilHS 0

leposit of fly ash in the Buckin: andon ac

are being lnal

02016 othlnO nnected

such :xpres nlon

lded Bse wH rrtheropen tt

s of the.pen

recommendatil ted b

B

i

Tribunal in that case.

83. The TANDGECO also is directed to carry out the replacement

of the pipes within the time line given by them, by giving an

undertaking to this Tribunal in O.A. No. 08 of 2016 mld other

connected cases, so as to avoid further breach in future. So

under such circumstances, we feel that both the applications

can be disposed of as follows:
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1. The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and

CRZ Clearance granted to them in 2016, without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

with law and the dire(#{+iF:..br this purpose cannot be
Q:

treated as a direction to the' authorities to grant the

be feasible or.S npermlsslon

under must corn
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ted vs. An ,arthare and ors.4

'ected

fixe,000/of Rs

lbunthisapprove

£heBoPo

enviro

the Kosa;

permissible

with the
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I

!ntal
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led to

slurry in

above the

compensation already remitted by them as directed by the

Pollution Control Board in O.A. No. 08 of 2016 and other

connected cases.

iii. The TANDGECO is also directed to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.e. preparation

for constructing the pipeline and making some attempts for

2 SCC 664 (2020)

+
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that purpose in violation of the Environmental Clearance

and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for

damage caused to the environment on account of deposit of

fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. 08 of „2016 and other connected cases

within the time line fixed „ by the Tribunal, on the basis of

T

IV .
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V.

i

any

of the

already

appointed by this Tribunal in O.A. No. 08 of 2016and other

connected cases.

vi. The TANDGECO is also directed to take steps to remove the

fIY ash already deposited in that area, as directed by the

Joint Committee as well as the Pollution Control Board at

the earliest possible time to reduce the impact of damage to

rlverlne envIronment any further.

+
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BI
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vii. The TANDGECO is also directed to take necessary steps to

avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their

replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum. The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu
{ g

Pollution Control Bowd which they can utilise for the

purpose of protecting Kosastha:}aiyar River as well Ennore
i!}% %

the demage causedcreek tha area

also btectron toe necen

avoidLCh :ntspre
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% andEnvironmen

.amelyhe We

.uthorityMoEFl

'ANDGECOare directel
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accordance with law. :A -#/

The points are answered accordingly.

&

•

84. In the result O.A No. 122 of 2021 and O.A. No. 162 of 2021

are disposed of as follows:

I. The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and
103



CRZ Clearance granted to them in 2016, ' without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

with law and the direction given for this purpose cannot be

treated as a direction to the authorities to grant the

permission, if it is not otherwise feasible or permissible

under law. This must be strictly in compliance with the
;:#!!;;

decision of Honl)le Supreme Cburt in Key stone realtors

P
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III. The TANDGECO is also 'chrected to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.e. prepmation

for constructing the pipeline and making some attempts for

that purpose in violation of the Environmental Clearance

and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for
5 (2020) 2 SCC 66
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damage caused to the environment on account of deposit of

fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. 08 of 2016 and other connected cases

within the time line fixed by the Tribunal, on the basis of

the undertaking given by them to avoid future breaches.

The TANDGECO is directed to carry out recommendations

made by the Joint Comtnittee in both the cases in its letter

-$
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to remove the

fly ash already deposited in that area, as directed by the

Joint Committee as well as the Pollution Control Board at

the earliest possible time to reduce the impact of damage to

riverine environment any further.

VII. The TANDGEC=O is also directed to take necessary steps to

avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their
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replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum. The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu

Pollution Control Board which they can utilise for the

purpose of protecting Kosasthalaiyar River as well Ennore

creek in that area to restore the darnage caused to

prevent encroachments in that ' areas in future and avoid

q

e

further environmental well as Le damageLver

that

As tted

CO violation of 'onmental le and

lelyres
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IX. It rs

feel that TANDGECO can be directed to pay a cost of Rs.

25,000/- to the applicant in that case.

If the above amounts including the compensations and

costs are not paid within three months from today, then the

Pollution Control Board and the applicant are entitled to

initiate proceedings for recovery of the same under Section

25 of the National Green Tribunal Act, 2010 or through

X
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District Collector for recovery of the amount invoking

Revenue Recovery Act, 1890 in accordance with law.

XI. The Registry is directed to communicate this order to the

official respondents including TANDGECO for their

information and necessary compliance.

85. With the above observations and directions, the applications

are disposed of.

+

•

J.M
(Justice K. Ramakrishnan)
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Korlapati)

O.A. No. 12
O.A No. 162
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Item No.04:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

a Monday, the 23rd day of September 2024.

+
(Through Video Conference)

Miscellaneous Application No.13 of 2024(SZ)
In

Oriqinal Application No.162 of 2021(SZ)

IN THE MATTER OF:

1) Tamil Nadu Generation and Distribution Corporation,
Rep. by its Chairman and Managing Director,
6th Floor, TANTRANSCO Building,
144, Anna Salai, Chennai - 600 002.

2) The North Chennai Thermal Power Station,
Rep. by its Chief Engineer,
Athipattu, Thiruvallur,
Chennai - 600 120.

... Applicants / Respondent Nos. 9 & IO

Versus
8

1) Tribunal on its own motion- Suo-Motu
based on the news item Published in
the Times of India Newspaper, Chennai Edition
dated 01.07.2021, under the caption
"Another Pipeline leak at Ennore power plant".

+

...Respondent No.1/Applicant

2) Union of India,
Rep. by its Secretary,
Ministry of Environment of Forests and Climate Change,
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 110 003.

3) The Secretary to Government of Tamil Nadu,
Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu- 600 009.

4) The Principal Secretary to Government,
Public Works Department,

Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 009.

8

a 5) The Secretary to Government of Tamil Nadu,
Department of Environment, Climate Change & Forests,

Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 009.

in

6) The Principal Secretary to Government,
Department of Energy,
Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 009.
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7) Tamil Nadu Coastal Zone Management Authority,
Rep. by its Member Secretary,
First Floor, Panagal Building,
Saidapet, Chennai - 600 015.

8) The Chairman,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
New Delhi - 110 032.

B

b

9) The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,

Chennai, Tamil Nadu - 600 032.
+

... Respondent Nos. 2 to 9 / Respondent Nos.1 to 8

IO) The District Collector,
Tiruvallur District.
First Floor, Collectorate,
Tiruvallur - 602 001.

... Respondent No. 10 / Respondent No.11

11) The Chief Engineer,
Public Works Department, WRO,
State Ground Water & Surface,
Water Resources Data Center,
Taramani, Chennai - 600 113.

... Respondent No. 11 / Respondent No.12

For Applicant(s) : Mr. Abdul Saleem, Senior Advocate along with
Mr. S. Saravanan.

j

e

For Respondent(s) : None.

CORAM :

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SAWAGOPAL KORLAPATI, EXPERT MEMBER

JUDGMENT

1. Pursuant to the order dated 31.01.2022 passed in

O.A. No.122 of 2021(SZ) and O.A. No.162 of 2021(sz)/ the

Project Proponent had approached the MoEF&c-c- vide letter

dated 15.05.2024 seeking the acknowledgement of the
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MoEF&CC for the proposal submitted with no deviation in CRZ

area and slight deviation in non-CRZ area under 7 (ii) (c) of the

EIA Notification, 2006.
•

B

a 2. Before the acknowledgement is received, the above

Miscellaneous Application is filed before us to permit the

applicant to proceed with the construction activity of the

conveyance corridor of the 2x660 MW Ennore SEZ Supercritical

Imported Coal-based Thermal Power Plant in an approved route

in CRZ Area as per the CRZ Clearance dated 01.01.2014 and

Environmental Clearance dated 07.01.2014, and best possible

route in Non-CRZ Area in the interest of the project and

environment, in compliance with Clause 7 (ii) (c) of EIA

Notification, 2006.

I

t

3. As already the Project Proponent has approached the

MoEF&CC in this regard, it is open to get their acknowledgement

and try to stick to the original proposal without any deviation.

4. Incidentally, when the application was taken UP, it

was brought to our knowledge that there were concrete

structures to an extent of 5460 m3, which were abandoned in

the CRZ area have to be removed.

i

•

5. The Chief Engineer - Tamil Nadu Power Generation

Corporation Limited (TNPGCL) has filed an affidavit dated

21.09.2024, wherein it is stated that for the clearance of the

above concrete structures, tenders have to be floated as per the

Tamil Nadu Transparency in Tender Rules, 2000, which would

approximately take 145 days or 5 months minimum.
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6. We, while disposing of this miscellaneous application,

direct the Project Proponent to stick to the timeline given in the

affidavit and remove the concrete structures within the time.

T

&

7. With the above directions, the Miscellaneous

Application [M.A. No.13 of 2024(SZ) in O.A. No.162 of

2021(SZ)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/
Dr. Satyagopal Korlapati, EM

M.A. No.13/2024(SZ) in
O.A. No.162/2021(SZ)
23'd September, 2024. AD.

J

i

+
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. It
BEFORE THE NATiONAL GREEN TRiBUNAL SOUTHERN ZONE AT CHENNAI

4

+

OA NO. 226/2025

T. Desappan

-Vs-

:Applicant

The Union of india

& 2 others :Respondents

REPLY AFFiDAVIT FILED BY 2’'d RESPONDENT

i T.MURUGAN son of C.K. THAVSIYANANDEM ,aged about 59 years, Chief Engineer, Ennore '
SEZ Project, TNPGCL, having office at Ennore Project site office. Voyalur, Pin Code 601 203 ,
do hereby solemnly affinn and sincerely state as follows

1. I submit that i am the Chief Engineer in TNPGCL, 2-d Respondent herein and am well
acquainted with the facts and circumstances of the case from records

2. I deny at: the contenHons raised by the Applicant in the present appti<=aden

3 I submit that the Applicant inter-alia of the application is seeking the following reliefs
from this Hon’tHe Tribunal

A. Direct the 2"a Respondent to remove the concrete pillars and other structures
constructed in the Kosasthalaiy3r and its back waters in the Konamudukky and

Pazhankatva} areas in Porrrteri Taluk. Tiruva tiur District,Tamil Nadu

I

+,

B. Punish the 2-d Respondent for violation of the order of this Hon’tHe Tribunal dated

23.Q9.2024 in MA.No. 1=3 of 2024

G. Direct the 4H Respondent to take action against the 2nd Re$pandent for violation of

clause 3(iv) of the CRZ Notification, 2011.

D. Pass such further orders as may be fit, proper and necessary in the interest of the

case, and thus render justice

lumbiy submit that it is appasite that the following facts are brought before this
n’tIle Tribunal:-

a. The Tamil Nadu Electricity Board was fanned on JuIY' 1957 undet section 54 of

the Elo<,tricKy (Supply) Act 1948 in the State of Tamil Nadu as a veRbalIY

integrated utility responsible for power 9enemtionf transmission and di$tdbubon
The electricity network has since been aMended to all village$ and towns

throughout the State

q

+

MEgf642:b
(> Scanned with OKEN Scanner



199 g

Ip
I\ +

b TNEB was restructured on 01 11 2010 Into TN£B United; Tamil Nadu Generation

and DistrIbution COrpOratIOn LImited (?ANGEDCO) and Tamil Nadu TransmissIon

Corporation Limited {TANTRAN SCO). Further~ TANGEDCO have been re_

structured on 24 01.2024 as Tamil Nadu Power Generation Corporation Limited
(TNPGCL), TamIl Nadu Power DistrIbution Corporation Limited (TNPDCL) and

Tamil Nadu Green Energy Corporation LImited (TNGECL).

&

t

c The 2 X 660MW Ennore SEZ Thermal Power Project "Power Project" was

pn>posed to cater the ever-growing electricity demand of the State of Tamil Nadu

The project is estimated to provide employment to 3000 people directly and 2000
people indirect+y

d The Respondent No.2 had obtained the prior Environment Clearance (EC) and

Coastal Regulation Zone (CRZ) Clearance for the present power project wide CRZ

clearance dt.01.01.2014 &EC dt.07.01.2014, Thereafter. an amendment was

obtained from the MoEF & CC for change in plant capacity from (2 X 800 MW to 2

X 660 MW) on 14,08.2018 due to spare management of units TNPGCL.

Subsequently ade F.No. J-43012-36-2010-IA-II(T).di.17,09.2025, the MoEF & CC

had extended the validity of the EC for a further period up to 31,12'2025

e The following are the expenses incurred and Invested

development of the Ennore SEZ Thermal Power Plant:

Total Cost of the Project: Rs.9,800 Crs
> Revised Cost of the Project:Rs.18,085.49 Crs

> So far invested: Rs.12228.24 Crs

towards the

I

+5. I submit that the Applicant has filed the captioned Application before this Hon’ble

Tribunal in gross abuse of process of law. I further submit that the Applicant has been

repeatedly approaching this Hon’tHe Tribunal for different pretexts with an attempt to
staN the construction process at the power project. I submit that the Applicant’s

pleadings in the present Application reek of misre}3resentadon with the motive to mislead
this Hon’t>Ie Tribunal

6. I submit that the averments under the Para 1,2,3,4,6,7.8,9,1<J,11.13,34 of the application

are completely denied except which are a matter of record.

a) The application in O.A no 162 of 2021 was taken up suo-moto by this Hon’bta

Tribunal on the bags of the newspaper reports published in Times of India
Chennai Edition dated 01.07.2021 under caption "Another pipe leak at Enrtore

Power Plant” and also another new8pap8r r8part published in New Indian Express

Chennai edition 13.07.202{ under Caption "TANGEDCO Vtoiating rubs in Eone@’

and alSO another new§paper ropein published in the same newspaper namely The

c:: ::=>jig:igti:1 1iT!!!!IfI:iR1!

+
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+

New Indian EXPRESS dated 15.07.2021. “TANGEDCO's Ennore SEZ Project
devlating apptwed alignmedt" were one of the subject matter that fen into

consldefation of the npc>rts that TANGEDCO was alleged to be de\,flat}ng the

a#lgnment of the FxoPO sed ErIrtore SEZ project Coal conveyor against the

approved alignment

b> That the 2“1 respondent herein had proposed to establish 2X800MW Ennore SEZ

SupeF CRtical Imported Coal based Thermal power plant in the abandoned primary
ash pond of M/s,North Chennai Therrnal Power Station at Voyalur Viiiage of

PonneR Tatuk, Tiruvat}ur Dist

c) That the environment clearance for the said TPP was granted by MOEF on

07.01.2014 wide proceedings in MoEF Lr.No.J-3Q12/36/2C>10-IA-II(T) and the CRZ

Clearance for the said project was accorded on 01.01,20$4 \ride proceedings in

F.No.11-80/2011-tA.Iii. It is submitted that the CRZ Clearance for the above

project was granted for the provision of Cod pipe Conveyor and CW pipeline

system from Ennore Port and NCTPS Complex respectively. proposed to fan
under the area situated at R,S.No.1,2.47/1 of Ennore village, R,S,No.143 of

Puzhudhivakkam village, R,S.No.2042 of Voyatur Village. Covering about 4.5 km

of long closed conduit coal conveyor

d) it is submitted that thereafter, for the convenience of spare management the sizes

of the TPP units were reduced from 2X800MW to 2X660MW and necessary

amendment in the environmental clearance for the reduced size of units was

obtained from MoEF&CC on 14.08.2018

I

+

e) That with respect to the Construction of the closed conveyor system for the subject

TPP, due to Technica# reasons, had to be erected in a smooth curved line
adjacent to the approved atignrnent and as such the routing of pipe conveyor was

designed suitably in a cuwitinear manner as per the technical requirement to erect

pipe conveyor to avoid spillage of coal dust for environmentat friendly approach.
which was a deviation from the approved route as per the CFRZ Oiearance norms

f) The joint committee appointed by the Viburtai had fRed its report dt. 23.09.2021
with the foilowing ncornmenda dans in respect of Ennore SEZ STPP

B The TANGEDCO shaH resume the activities pertaining the NCTPS

Stage iII and Ennore SEZ power plants within the CRZ area in

Kosa$thailayar river/Buckingham canal/Back water only after obtaining

amendment to the existing C;FtZ clearance from MoEF& CC.

• The TANGEDCO shaH 8tdctiy ful nii and cornply with the condItions

imposed in the environmental clearance under the EIA Notification as

B

+

;:%g#,
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amended and CRZ Clearance under the CRZ Notification as amended

wlthout Violatlons and deviation for NCTPS Stage Iii and Ennore SEZ
Power plants.

8

e

i
9> That this Hon’bie tribuna} vide its final order dated 31.01.2022 was phased to

dISpose the sub3ed application aiong with other applications whereby it has
dIrected the TANGEDCO to carry out the recommendations rnade by the Joint

Comrnittee

h> The 2-d respondent' in compliance of the directions of the Hon’b Ie Tribunal and the

recommendaOon$ of the Joint ComrrliHee had approached the MoEF & CC to
amend the EC and CRZ Clearance for the revised alignment of the conveyance

coFrldor along with requisite recommendations of the state coastaf regulation zone

Management authoritY <CRZMA). This was considered by the designated expert

appFaisai comrnittee (EAC), MoEF on 16.10-2023. The proposal was delineated

and explained threadbare before the EAC and the justification for the alteration in
the Fc>ute was presented. However, it is submitted !hat the EAC. MoEF & CC in its
meeting had exptessed the view that since a deviation was made from approved

route and construction was started without obtaining approval/ Clearance, it was
deemed to be heated as a violation of the EIA notification 2006 and had asked the

appii c;ant to apply for fresh TOR under vioia8on category as per CRZ regulations

2019 and EIA Notification 2006

i) En this regard. it is submitted that this 2rW respondent had applied on 28.11.2023

for reconsideration of the above decision taken by the EAC, in }ine with the office

memorandum issued by MoEF& CC dated 19.02.2021 which allowed project

proponents to be issued clearances where construction of essential activities to

the safety of already erected were done during the period of processing EC

extension. However, nothing transpired subsequently

I

e

i) Therefore, it is submitted that the alignment of the conveyance corridor in CRZ
area win be as per the route approved in the envi©nrnental clearance from

NCTPS complex UP to the Kasasthataiyar river crossing and will not have any
deviation from the approved rout9 and once the conveyance corridor crosses the

Kosasthalaiyar dyer this 2"I respondent wHI adopt best possible route in the
interest of the project and Environment in the non-CRZ area which is under its
own/leased possession

k) it is submitted that this decision of the 2nd respondent tQ use the original approved
route for the corridor in the CRZ area and a best possible route in the non-CRZ

area WIth no increase in production capacity or pollution and the proposal was

cW-
,::©£P3£,
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mmunlc8ted to MoEF & CC ade Letter dated 15 05*2024 for its ConSideration

and acknaw+edgert+ent

i) The 2"d Fe spar\dent has f}led M, A,No 13 of 2024 in OA.No 162 of 202{ has

ptaYed to petmit to proceed with the eon$traction activity of conv8yance corridor of

the 2X660 MW £nnc>re SEZ Supercritical import8d coal based thermal pow8r plant

in an apptcve ci (cute in CRZ area as per the CRZ clearance dated 01 .01.2014 and

EnviFonmenta! clearance dated 07,01.2044. and best possible route in non-CRZ

ana in the interest of the project and Envtrorlmer& in cornpliance with clause

7(ii)(C) of EIA Notification 2006. White taking the petition it was heard that about
5460 Cum of concrete structures which were abandoned in the CRZ area have to

be removed. The Chief Engineer- Tamil Nadu Power Generation Corporation Ltd
has fiied an affidavit dated 21.09.2024, wherein it was stated that for the removal

of the above concrete structures. tenders have to be floated as per the TN

Transparency in Tender Rules 2000, which would approx. take 145 daYS OF 5

months minimum, The Hon’ble tribunai ordered on 23.09.2024 that while disposlng

of the miscellaneous application, direct the project proponent to stick to the

timeline given in the affidavit and rernove the concrete structures within the bme'

m) I submit that the 2nd resporIdent has been consecutiveIY compIYing the c>Fdets

passed by the Tribunal, the removal of 5460 Cum of the concfete structures

was cornpleted on a.07.2025 and the photogFaphs of the completion of the
removat of concrete structures is enclosed as the annexures with this FePIY

affidavit. The same faa has been communicated to MoEF & CC while anaIYsis

for issue of EC extensIOn

t

i

n) Thereafter vUe F.No. J_13012_36_2010_IA-tI(T).di.17.09.2025, the MoEF & CC

had extended the validity of the EC kx a further Fnriod UP to 31'12~2025

0)

f AL & r & H(B& &#:;;C T I!I:::ILcI

I
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demonstratlng that an aden passed bY the Han'ble Madras HC were compiled

wlttl' The same fact has been communicated to MoEF& CC white analysis for
issue of EC extensIon

g

8

e

i
P) I submit that the avement s under the Para 12 of the application are campletety

denied except which are a maHer of record

q> Thipu K- $amvanan has filed application O'A.no.11 of 2020 before this Hon'ble

cc)ud fof challenging the MoEF& CC clearance granted to the Tami1 Nadu

PoIYmer lndustne$ pad in S'F'No-143 & 187 of puzhudhivakkam vHlage and

S'F- No:2053 B paN of voYaiur village, ponneH Tajyk. Tiruvallur Dist

r) This Hon'ble Coud disposed off and ordered dt-04.05.2022. The EndronmeMal

Ciea'''"” (EC> granted to the TPIPL i, ,et „id, ,.d the ,ame is ,emWed to

the SEtAA - Tamilnadu for fresh consideration with some other candK ions

TPiPL has filed civil Appeal no-(S) 4709/2022 before the Hon'ble Supreme

court of India for challenging this Hon'He court order dt. w.05.2022

Han’ble Supreme couN of India passed an order dated 29.07.2022 stating as

Status quo' as an date' be maintained in the meanwhile„. Mr.$abarbh

SUbFamanian’ Advocate of TPIPL stated a legal opinion that "fundamentally
TANGEDCO cannot continue to work in the Right of way area within Tplpl

site- Fudherrnore' TANGEDCO need to get separate permission by 81 ing

sepaFate impleadment application before the Hon’ble Supreme court and seek

the relief to vacate the stay or the perwriss}on to continue to any out the work,.

AccoFding#Y M/s.TNPGCL has filed implead petition in CMI Appea1 No

4709/2022 at Hon’bk SC in I.A.No.224219/2025 & I.A.No,224218/2025. The
Hon’tile Supreme Court has passed the order to proceed the project woR in
the iarger public interest on 19.09,2025.

4

i

7. 1 hurnbly submit that the 2'ldRespondent reserves its right to file addKionai counter
affidavit with necessary documents as and when required

8' it is requested to Nrma the continuance of project work since1 the projea is so

essential to meet out the ever growing power demand of State of Tami iNadu and the
Power project is executed with huge investment &am public exchequer.

9' For the above reasons and dnumstanc,e s, I pray that, this Han'bb Tribunal may be
phased to dismiss this OA No,226 of 2025 and pass any order or orders as this

Hon'ble Coun maY deem nt considering the facts and thus render justice

(’a6'’
cweF t8©Ne€8/&€C?R©&

enron $EZTtHnRd ?emi PM ect

TAH6€DCO, Uw4lor$01 ieS.
BEFORE ME.

8

Solemnly affirmed at Chennai

This the day Qf Dec8mber 2025

And signed his name in my pre$8ncn

ADVOCATE, CHENNAI

(> Scanned with OKEN Scanner
g
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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI

0.A.NO. 227 OF 2025

T.Desappan, S/o.Thangavel,
No.13, 2nd sheet, Ramamoorthy Nagaf)
Ennorel Kattivakkam, Tiruvallur,
Tamil Nadu – 600 057 Applicant

-V-

1. The Union of India,
Rep by its Secretary to Government,

Ministry of Environment & Forest & Climate Change (MoEFCC)>
Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2. North Chennai Thermal Power Station, III
Represented by its Chief Engineer,
Athipattu, Chennai, Thiruvallur (District) – 600 120.

3. Tamil Nadu Power Generation Corporation Limited (TNPGCL)I
Represented by its Managing Director,
7th floor, NPKRR Maaligai,
Anna Salai, Chennai - 600 002.

4. The Tamil Nadu Pollution Control Board,
Represented by its Member Secretary,
No.76, Mount Salai, Guindy,
Chennai – 600 032.b

\ 5. The Tamil Nadu (’oastal Zone
Management AuthorIty .
Represented by its Member Secretary.
No.1, Jeenis Road, Panagal Building.
Ground floor, Saidapet Chennai – 600 015' Respondents

REPLY STATEMENT FILED ON BEHALF OF THE 2"d & 3'd RESPONDENT

i M. SETHU&&MAN9 aged about 58 yearst son of G. MURUGESAN. Chief Engineer. NC'I'PP

Stage 111, having once at Athipattu, Chem&i 600 t 20' dQ solemnIY &RInD and state as th ilo\vs

1. I &m the Chief Engineer/Elecuic a1 of Tamil Nadu Power Generation CoQot&tion Limited

(TNP(,CL). North Chennai Thermal Power Project <NCTPP> Stage-til' duIY auat)rind

to file this Counter AtBdavit on teh alf of the 2"d &nd 3d Resp'ndents healin' Chtei

Engineer, North Chennai Thermal Po\ver SUtion and Managing Dimetof’ TNPGC-1' and

um conversant with the Q:cts of the case from the 8\MI able NCORis &nd ciRumst&aces '’1

8

G

the present Original Application.

ieP ENGiNEs: R / :: i„ IT :-. T:{;CI
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2. h is submitted that the present application in O. A. No'227 of 2025 (SZ) has been filed by

the applicant herein under Section 14, read with 18(1) of the National Green Tribunal Act

2010 for the following reliefs:

a. To direct the 2nd and 3rd respondents to obtain fesh clearance under the EIA

Non$cationj2006 and CRZ Notyl€.'ation,2011, if they propose to convey ash via

pipelines and for estabhshwlent of ash pond and retain tom using the Stage 1 aand

Il ash pipelines and ash pond.
b. To direct the 2nd and 3rd respondents to strictly comply with the ash management

plan in the EIA report dated May 201 S based on which EC aa/za CRZ clearance was

obtained on 20.01.2016.

t

3. h is submitted Mat I have read the contents of the above application and submit the Rue

and correct facts in response to the allegations and averHKntS made bY the Applicant in the

O,igi„a1 Appli,ation. 1 am HUng this reply statement in mY oHcial capacitY on behalf of
the 2-d and 3'd Respondent and reserve the right to 61e additional repIY statement bY

TNPGCL at a later stage.

4. It is submitted that at the outset, all the allegations and averments mentioned in appllcatlon

are denied as being false9 vexatious, misleading and contrarY to facts and the appllcant must

be put to said proof of the same. The allegdions which are not speci6cally demed cannot

be bken M a&dssion and all are denied except those that are specifically admitted hereIn

d

i5. I categorically submit that-

a DIe Envkomnental Clearance (EC) ald Coastal Regulation Zone (CRZ) clearances

issued on 08.03.2025 read MM the recommendations of the Sub-commhtee of the

EAC and the minutes of the EAC's 18 at and lga meetings allows the 2nd and 3'd

Respondenb to operatbnalize the Stage – III plant and utilize the ash pipelines of

Stage _ II plant M per dIe ash management plan approved by sub-committee of the

EAC) and also in case of emergencIes'

b. The NC,TPS Stage – in plant is shay compIYing with the applicable ash

management plan as approved by the MoEFCC) that was submitted with thT

anen&neat proposal No: WI'Na'HE/475354/2024 along with an additional EIA

study, as referenced in the minutes of M 18th and 1 9th EAC meetIngS 8

y

It is s,lbmited that the Tamil Nadu ElectackY Board aNEB) was congUtuted in Juy 195

..d„ s,',a.. 54 ,f th, £kchcity (Supply) Act, 1948 in the State of Ta11’i1 Nadu ? a

====:'T==='==:"T§
CHIEF FtFei?)tETE.LE\: 7JR iCAL
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3

all villages and towns across the State. Subsequently, TNEB was restructured with ef

from 01.11.2010 into TNEB Limited, Tamil Nadu Generation and Distribution

Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation Lirnited

(TANTRANSCO). Further, pursuant to G.O.(Ms.) No.6, Energy (B2) Department dated

24.01.2024, TANGEDCO has been reorganized into Tamil Nadu Power Generation

Corporation Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited

(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL).

a

e

7. It is submitted that the North Chennai Thermal Power Project was conceived in 1989 as a

three-stage project. Based on the power demand and financial status ofTNEB, these power

plants are executed in a phased manner utilizing the public exchequer. The Stage-1 power

plant of installed capacity of3x2 iO MW is being operated from 1995 onwards and Stage-

II power plant of installed capacity of 2 X 600MW is generating power from 2014 onwards

inside the NCTPP Complex.

8. It is submitted that existing NCTPP Stage I and Stage II plants are situated within the

industrial land of NCTPP complex, which is enclosed within a puc;ca compound wall

constructed during 1990. The Chennai Metropolitan Development AuthoritY (CMDA) has

also declared the subject complex as 'industrial land’. The lands required for

accommodating all three stages of the NCTPP have already been acquired during the stage

of conception of the project and the Stage – III project is conceived and developed in a

manner wherein de existing features of NCTPP Stage I and II are used for generating

power.

+

9. It is submitted that the NCTPP Stage-III project is now being established to offset the ever-

growing power demand of Tanil Nadu using the existing facilities of NCTPP complex

without acquisition of any other land &om the public and 90% of work have been

completed9 simultuleously, trial operation of Stage-III plant was carried OUt and it has

reached Commercial Operation Date (COD). It is pertinent to note that the Stage – III plant

is only an exparuion and not a standalone project and hence, the infrastructure and

foreshore facilities shall be common for the NCTPS COmplex power plants'

8

V

3

10. It is submitted that EC and CRZ clearances for expansion bY additi(m of IX 800MW

(Stage-III), North Chehnai Thermal Power Plant was obtained from th MinistrY of

Environment, Forest and Climate Change (MoEFCC) vide Ref No' J-13012/14/2012-

IA.II(T) dated 20.01.2016: subject to various conditions. The cleuances were accorded

under the provisions of EIA Notification dated September 14 p 2006 and CRZ Noti6caUc>n’

2011, along with subsequent amendments. The validitY of the EC and CRZ clearances were

’”-“'"”-””’' ~MP
CHieF !=&$}hE[R / ELECTRiCAL

NCT?? ST,a== - !! !
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11. It is submitted that the validity of the EC for Stage-III project was extended till 19.01.2024

due to the coViD-19 Pmrdemic since the period from 1/4/2020 to 31/03/2021 wm not

considered for the period of validity as per the substituted clause 9A provided in MoEFCC

notifi1„ationl s.o.221 (E) dated 18/01/2021. The validity was further extended for three

more years9 i.e.> up to 19.01.2027 as per the MoEFCC Office Memorandum dated

13.12.2022.

a

e

b12 it is submitted that the validity of the CRZ clearance was increased from five to seven

years> with provision to further extend the validity for another three years, vide MoEFCC

Notification S.O.1002(E) dated 06.03.2018 amending the 2011 CRZ Notification- The

validity of the CRZ was further extended vide MoEFCC Notification S.O. 2903(E) dated

03.07.2023 whereby the period from 1/4/2020 to 31/03/2021 was not considered for the

period of validity in light of the COVID-19 pandemic. TherefOn9 as on date, the CRZ

clearance stands extended till 19.01.2027.

13. It is submitted that the requisite “Consent to Establish” (CTE) under the Water Act, 1974

and Air Act, 1981 were obtained on 13.04.2017 with validitY UP to 12'04'2024-

Subsequently, TNPGCL applied for extension of CTE under both acts on 18-09-2024 and

the validity was extended till 19.01.2027 \,ide Consent OrdeT No'2403159001562 and

No.2403259001565 dated 05.11.2024.

14. It is submitted that the EC clearly indicates that the clearance was Wanted for “expansIon

by addition of Ix.800 MW” since the NCTPP Stage – III pIM is conceived and developed

to generate power using the existing facilities of NCTPP Stage-I and IIi including the

foreshore facilities such as mh dyke of NCTPP. Therefore, the subsisting EC and CRZ

clearalces are applicable hr the entire NCTPS complex and the foreshore facilities that

are pm, and parcel of the pIM, essential for its functioning and does not warrant anY fresh

clearmlces under EIA Notification, 2005 and CRZ Notification, 2011.

8

15 it is submitted that the EC and CRZ clearance> inter alia) explicitly record the following –

a. Land required for the proposed expansion is 190 acres which is located inside the

N(...'TPS complex and entire land is in possession ofTANGEDCO.

b. Sue Leve1 comm Zone Management Authority (SCZMA) has recommended

clearance for foreshore facilities in itS meeting dated 19-05'20 15

c. Plant will be run on imported coal requiFement of 2'09 MTPA which wi11 be

sourced though MMTC New Delhi

8

J
+

ab

i

16. It is submitted that the only applicable conditions pertaining to ash disposa1 related to

“""”'–:"”'"-"'“”“'-– ~ MW
CHiEF ENGiNEER / ELECTRICAL
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a.

b.

Fly ash and bottom ash would be collected and stored in silos and supplied to

cement/brick industries or sold through e-auction.

The power plant shall endeavour to enter into MoUs with NH Al, Associations of

cement industries and municipal authorities for ensuring full ash udlization' MoU

was executed with M/s Dalmia Cements (Bharat) Ltd for off take of fIY ash from

the NCTPP Stage III plant.
The utilization of ash shall be done in a phased manner. The EC permIts a gradual

increase in ash disposal/utilization, allowing for the disposal of ash in the initial

four years of operation as follows: 50% in the first year, 75% in the second Year9

90% in the third year, and 1 00% thereafter.

6

i

B

C.

17. It is subrnitted that in the EIA report and the SCZMA meeting held on 19.05.2015, based

on which the recommendation for EC and CRZ clearance was proposed9 TANGEDCO has

categorically informed that there would be no ash disposal in sea/river and 100% of drY fIY

ash collection would be in silos and dry bottom ash would be disposed through the drY

bottom ash handling system. It was further submitted that onIY in case of emergencles,

bottom ash would be disposed in the ash dyke of NCTPS.

18. It is submitted that pursuant to O. A. No. 122 of 2021 and guo-moN case O.A- No' 162 of

2021 initiated by this Hon’bk Tribunal based on a news item published in the Tunes of

India newspalnr titled “Another Pipeline leak at Ennon Power Plant”, this Hon’b le

Tribunal constituted a Joint Committee for inspection of tIn NCTPP Complex vlde order

dated 07.06.2021. The Joint CommMee aBer inspection ofNCTPP complex, submitted its

report on 23.09.2021 and October 20219 md has recommended that TANGEDCO shall

resmle the activities pertaining to NCTPP Stage-III and Ennore SEZ power plants within

the (,Az area in Kosasthalaiyar RIver> Buckingham canal/Backwaters only after obtaining

an amendment to the existing CM clearance from MoEFCC.

t

+

19. It is submided that ths Hon'ble'Tribunal vide its judgment in O.A No' 122 of 2021 and

0 A. No. 162 of 2021 dated 3 1.01.2022 directed that TANGEDCO cannot proceed nlnhel

with @nstnlction of pipelines hr the Stage_ III plant by way of a mere amendment to the

existing EC and CRZ cle©ances dated 20.01.2016 without getting best: permlsslon fTom

authorMese AdditionalIY) this Hon}ble Tribunal imposed an environmental compensatIon

cost of Rs.50 Lans and the sane has been paid by the 2"d Respondent on 28'03'2022
i

a&

20. It is submitted that based Qn the above judgeawnt and the 'ecommendadons 'f the Joint
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constlnction uld laying of ash slurry pipelines for NCTPP Stage-III project. The SCZMA

recommended the above proposal and the Expert Appraisal Committee (EAC) on Thermal

Projects considered the same in its 2nd meeting held on 3 1.10.2023 to 01'11'2023 wherein

the amendment proposal was deferred and recommended for site visit bY a sub-committee

of the EAC.

+

a

+

a21. it is submitted that a sub-committee of the EAC constituted foF inspection for laYlng of ash

slwry and recovery pipelines visited the NCTPS complex on 13'03'2024 and 14'03'2024'

The sub-committee recommended, inter alia, to prepare a report on th design of ash slurrY

pipeline corridor for Stage – III plant and also an adequacY report on the cauYlng capacltY

of existing ash pond wherein ash from Stage I and Stage II is being disposed and emergencY

ash disposal of Stage – in plant is proposed. More importantIYp the sub-commHtee also

reconunended to explore the feasibility of using the existing ash slurrY pipelines of Stage

land Stage II plants for the proposed Stage III plant and prepare a report ngardlng the

sarne

22. It is submitted that the recommendations of the sub_committee were considered by the

EAC during the llb EAC meeting held on 27.06.2024 to 28.06.2024 which discussed

TANGEDCO9s amendment proposal (No: l7VTNrrHE/475354/2024 – hereinafter the

second amendment proposal) submitted on 14.06.2024. This amendment ptoposal

pdmarily sought a change from use of 100% imported coal to use of domestic and imported

coal in equal proportion in compliance of MoEFCC O.M. dated 06.12.2023, and the same

was granted by the EAC subject to fulfilment of additional conditions prescribed therein.

+

4

23. h is submitted that thereafter> the EAC in its 18th meeting held on 24.01.2025 again

reconunended the proposal for amendment (second amendment proposal) for change of

coal souce subject to i)llowing additional conditions –

a. Withdrawal of proposal in IA/TNrrHE/442379/2023 (first amendment prop.)

b. Compliance Mtb all the directioru passed by the Hon’ble NGT vide its judgment

dated 05.07.2022 in o. A No.8 of 2016, filed by one Mr. R. Ravivannan (died).

24. It is submitted that this Hon’He Tribunal videjudgeawnt dated 05'07'2022 in O' A No'8 of

2016 issued the following substantive directions qua the pFesent proiect:

a. To carTy on actMdes satelly in accordance with law and conditions imposed in EC

ald consent granted by the State Pollution Conaol Board (SPCB)'

b. To replace the ou ash slurry carrying pipelines and minimize future leaks bY taking

necessary precautions and preparing mechanisms for leak detection accordingIY'

c. To pay comperuadon already assessed by the SPCB in connected matters viz'' O' A
o.8 of 20162 in O.A N

MgM%
CHiEF ENGINEER / ELECTRiCAL

No. 122 of 2021 and 0.A No. 162 of 2021. dated 05'07'202
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25. It is submitted that all previously reported leakagcs in Stage-1 and Stage-If pipetincs have

been permanently nctined by replacement of old pipelines with new pipelines and fixing

of leakages. As on date, there is no unauthorized discharge of ash slurry, and no deviation

from the approved ash management plan. The present system ensures environmental

safeguards9 minimizes impact on CRZ areas and balances the imperative of uninterrupted

power generation with environmental protection. Furthermore, the compensation cost of

Rs.50 Lakhs imposed by this Hon'ble Tribunal in O.A No. 162 of 2021 and connected

maKers has been paid by the 2nd Respondent on 28.03.2022. Therefore, all pre-requisite

conditions for operationalising the Stage – III power plant trove been satisfied and NCTPS

is in strict compliance with EC, CRZ clearance and CTE'

a

+

26. It is submitted that the EAC in its 186 meeting held on 24'O1'2025 wooF(led that the

Comnittee has dehberated on the additional information regarding the ash handlhB and

di,p.„1 p1,n, „,bmM,d by the TANGEDCO as mandated bY d” EAC and MoEFCC al'd

found it to be satisfactory. The ash management plan nltxniaed is as fo11ows –

,. ASH HANDLING – t, be done using newly „x„tn„ted sik”' 2 x 2520 MT “los

for handling fly ash and 1 x 1800 MT silo for bottom ash evacuation' BoKom ash

i, i,ii,Hy evacuated in the dry tYpe th„,ugh closed “’nveYOT SYstem IW to the

intermediate silo and from there bY pipellne'

b. ASH UTILIZATION _ Th, ,sh MII b, sold to '.,m'"t / b'i'k i”dustdes through e-

auction M b,i.g f.Howe,i in NCTPS Stage I and ll. The fIY ash will be k)ade'i in

closed trucks/bulkers through telescopic SPout assembly of fly ash silo and

transpo Ind to cemenVbrick companies. The bottom ash will be conditioned by

quench@ Mh water (18m3/hour) and win be loaded in truck and covered with
tag)au}in for t,ansp„Mg. Hence 1 100% 'sh Utilization Will be achieved as per

MoEFCC Noti6(,.ation dated 3 1 .12.2021.

c ASH DISPOSAL IN EMERGENCY - in case of emergency, both fly and bottom

ash Mn be made as slurry and #alsported to existing NCTPS ash dYke thl:011gh

existing ash pipelines ofNCTPS. Water required for making slurry will be HOUR:

8082 m3/daY3 which will be sourced Bom CT blow down pump and guard pane

water (reject sea water). 12 Nos piezomeaic weUs are already available in .and

Mom the existing ash dyke 8fNCTPS. It is Msured that the ash sh”TY pipelines

win be monitored to avoid anY leakages to pn)ted the nealbY area

&

a

'&

a

(
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,b.~„,, ,.crc ,ubnlittcd bcn>rc the EAC. tip'ln their satisfaction of coTnpllance with

conditions prescribed earlier and following the revised apptoach, the amendment pFoposaI

No: tA/INfl-HE/442379/2023 specific to the laYing of pipelines was withd[awn'
t

+

U

28. It is submitted that in compliance of the recommendations bY the sub-commIttee of EAC'

TANGED(,'o represented before the EAC that the ash slurry pipelines of Stage-III will be

connected to the existing ash slurry pipe}ines of Stage-H instead of constructing new

pipelines thereby to minimize environmental irnpact and existing ash pond of NCTPS is

sumcieN as ash will be disposed of promptly tO cement9 eY ash baCk industdes and otha

works. Usage of existing ash slurry pipelines will be undertaken onIY (luang unavoldable

and emergency CIrcumstances.

29. h is submitted that the second amendment proposal (No: 475354/2024) was filed along

with additional EIA study report regarding change in coal source from 100% imputed to

mix of domestic and imported coal in 50:50 ratio was AlrtheF ncommended to EAC-

Thermal. The MoEFCC vide approval dated 08.03.2025 Wanted th amendment m EC

and CRZ clearance dated 20.01.2016 to the project Ix800MW Stage III plant, including

the foreshore facilities.

i

j
i

t

i

!

I

I

i

i

30. 1 categorically submit that all the required statutory clearances mandated under relevant
Environmental and other laws have been obtained by the 2nd and 3fd Respondents. As on

date9 there are no deviations or alterations from the details already submitted to the

satisfaction of the MoEFCC and relevant EAC for the proposed project, especially with

respect to the ash mulagement plan and transportation pipelines.

31. It is submitted that this Hon'ble Tribunal has emphasized in its judgment dated 20.02.2013

in R. Veeranlani v. Secretary, PWD, Appeal No. 3 1 of 2012 that " the Tribunal has re strike

a balance between the jynplemenlation oJ project...in public interest...on the one side and

the environmental impact that is likely to be caused...on the other" and held that where

deficiencies do not give rise to any substantive environmental violations, "if would su$ce

to impose necessary conditions to be complied with by the proponeN" rather than quasIling

the clearance or halting the project. The Stage – III project is implemented in put>ln

interest, without any serious damage to ecology as it is mitigated by way of comprehensive

procedures for protection of environment (such as the ash management plan) as approved

by the relevant statutory authorities. The ash management plan has been examined bY the

EAC, safeguards have been imposed, and emergency utUizaUons of existing pipelines is

regulatorHy permitted. The applicant has failed to establish any ongoing environmental

damage or breach of statutory conditions and must be put to

+

q

a

strict proof of the same
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32' It is submitted that the primary mode of ash handling for Stage_111 is dw ash co11ection

through SIIOS, with fIY ash being fulIY evacuated and supplied to cement and fly ash brick

manufacturing units pursuant tO executed MoUs9 ensuring progressive utilization in

accordance with the approved ash management plan. Bottorn ash is also handled in a

controlled manner and disposed as per approved norms. Utilization of ash slurry pipelines

is envisaged only under emergency conditions and) in such circumstances, the existing ash

slurry pipelines of NCTPS Stage-II are utilizedp as recommended by the EAC, thereby

obviating the need for construction of any new pipelines or ash ponds. Therefore, the

extraordinary relief of granting of injunction does not arise, and the balance of convenience

hes in permitting regulated operation of the Stage-III power plant subject to oversight

rather than stalling a critical public utility project.

PARAWISE REPLY

33. It is submitted that the averments made in para no.I of the application an admitted to the

limited extent that the NCTPP Stage-In unit was synchTonized with oil on 07'03-2024 and

the unit underwent continuous trial operations with coal firing from 17.03'2024' The tHaI

.p„,ti.. w„ ,.'„„6,ny „mpI,t,d ,„ 24.or.2026 and is operating at a capacity of

600MW_800]VW. COD has been declared with effect from 24.01.2026 vide MD/TNPGCL

Proceedings No.06 dated 29.01.2026. The said trial operation was carried out strictIY in

accordance with the subsisang EC and CRZ Clearance dated 20.01.2016 as amended and

extended by MoEFCC appl:oval dated 08'03'2025'

\b

V

34. It is submMed that the avennents made in para no.2 of the application are vehemently

denied as false misconceived and legally untenable since the EC and CRZ approvals for

the eHsthg procedue for ash disposal and wet ash pond rnanagement of Stage – II were

alreadY obtdned in Clause 1 1 and 13 of EC dated 10.05.1996' There is no requirement for

a fresh EC or CM clearance separately for NCTPS Stage- III since it is only an expansion

p,oje,t ,onceived to operate using the existing ash managealeFlt in6:astrlK;ture and
n>reshore facilities of NC'TPS Stage I and Stage II, which form an integral and inseparable

pad of the odghd project approvals. Th, applicant has deliberUeV suppressed the fact

that Ole existing EC u,d CRZ clea,a.„, ,*p„„ly „”t'mpI't' use of comm'x1 foreshore

faculties includhg ash dyke and pipelines which remain valid and subsisting
a

't

a

a

35. 1 f„,ther submit that the aUegati011 made in para no'2 Qf the applicati'”= that the ash pa11

was not envisaged in the EIA Report is vehemently denied as misleading' factualIY

i 1r11 1cIIIr 1:111) 1f1r e c t IIa[If]1 1E1][ k gdly untenable since an Rapid EIA Rep on Rx proposed NCT TS fIA:

800MW) %umd Power Plant, prepared by M/s.Ramky Enviro Engineers Ltd'’ Hryderabad
ement for theMP

CH}EF ENGINEER / EL EC'fi<iCAL
HCTPF> STAGE . iii

on May_2015 and subH,M,d to MoEFCC explicitIY addressed
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emergency disposal of ash and ash pond it r the Stage III plant. The report clearly stated

that emergency disposal may be required for approximately 8 days per year over the plant’s

25-year design period. The necessaw details regarding ash generation and the ash pond

requirement were thoroughly discussed within the EIA Report, specificalIY undeF Table

9.5.1.2 and in Para 2.7 under Ash Handling Plant. Furthermore, the EC obtained for Stage

Clearulce dated 20.01.2016.

which is bUy permissible-under the existing approvals

: '.i

: : I

e

ie

d

f #

with in leaer and spidt. 'PwsuaIU to the judgment, an disputed works were halted'

recommendations, EAC and its sub-committee’s scruUnY'

b

q

a

$

a

38. h is submitted that the a,,erments made in para no.5 of the application afc admitted ')11IY to

:*~a$re.,*:...A
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restricted laying of new, additional and independent facility of ash slurry pipelines without

fresh appraisal or clearance. This was in the factual context pertaining to proposed new,

fresh constructions in CRZ areas. Thereafter, upon detailed examination, the EAC and lts

sub-committee recommended utilization of the existing facilities (ash slunY plpellne) of

Stages 1 and n and avoid construction of new pipelines in oNet to minimize environmenta1

impact. Acting upon the expert recommendations, the 2'd and 3'd Respondents withdrew

the proposal for new pipelines, and no fresh pipeline has been cons&uGted' The dIrectIons

of this Hon’bIc Tribunal stand fully complied with'

a

+

39. It is submitted that the averments made in para no'6 of the appli'ation that 611flg o

amendment of EC dated 20.01.2016 is in violation of the judgnBnt of this Hon’bleTdbunat

is wholly denied as vexatious, misleading and legally unsusMnable since the 2nd Fmd 3:

Respondents bUy complied Mh the said diredons issued therein by stopping .all dispute?

works and approached the competent authorMes for appraisal in accordance wHI law' TIh:e

for exped, apprdsal wMa the relevant 2006 EIA Nod6catbn and 201 1 CRZ NotificatIon

Ther,b,ep any dlegati,n of „iol,tion of judgment of this Hon’ble Tribunal is who11Y

tmfounded9 misleading and the appliCant iS pUt tO strict prOOf of the same

b

i
40 it is subniU.ed that the averments made in para no.7 of the application is a matter of record

therefore, no response is warranted' TM application dated 04'03-2023 81ed before t le

DCZMA as refeII.ed to by the applicant was part of the statutory compliance process

med.aM pursuant to the directions of this Hon'ble Tribunal and the recommendatIOns

of the N(JT Joint CoHunittee in 0.A. No.122 of 2021. The proposal was submitted along

with requisite teclmical details and EIA inputs) strictly in accordance with the procedure

presGdbed under the CRZ Noti6c8ion, 2011. Mere filing of such an application before the

DCZMA cannot be <..onsaued as a violation of the Tribunal’s judgment, especialIY when

no consUuction activity was carried out pending regulatorY scIutlnY'

41. h is submitted that the averments nude inpala no'8 of th application is a matter of recor

the,efore no response is warranted. Th, applicatio. filed before dIe SCZMA in June 2023

was a consequential and mandatory step in th statutory appraisal process under the CR _

Nodficadon, 2011. The Tamil Nadu SCZM A examined the PWosa1 in its meeti=B an

recorded its observations, which were thereaRer fomaNed to the MoEFCC as pad oft le

prescribed regulatory mechanism. The applicant has selectiveIY nlied on anneXLT

without appreciating the regulatory context and statutory mandate governing the said

process.

a

V

a
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42. It is submitted that the avermcnts made in para no.9 of the applicatlon is a matt<!F of record

therefore, no response is warranted. The application foF amendment dated 29'08'2023 filed

before the MoEFCC under proposal No. 1A/TN/THE/442379/2023 seeklng amendment to

EC and CRZ ciearance for laying new ash slurrY pipeline fc)T Stage III was made onIY after

obtaining recommendations from the DCZM A and TNSCZM A and in full compllance with

the EIA Notification. 2006. The EAC - Thermal projects subsequentIY considered the

amendment proposa1 and recommended a site visit bY a Sub-Committee' AccordIngIY’ the

Sub_Committee of the EAC visited the NCTPS Complex (13'03'2024 and 14'03'2024)'

Upon such expert appraisal, the EAC sub-conllnMe recommended explor:ng the

utilisation of existing Stage-1 and Stage-II ash slurrY pipelines therebY mlnlauslng

environmental impact instead of constructing new pipelines' Acting upon this reWiatorY

guidan,e, the 2"d and 3'd R„po„dents withdrew the amendment application for new

pip,h„„ ,it,g,ther. It i, th„,f„, submitted that the Rgulat'”Y process culminated in

abandorunent of the proposal itself and choosing the environmentalIY preferred and

regulatorik recommended option of utilizing the existing infrastructure for

contingency use, leaving no subsisting violation or illegalitY as alleged bY the appIIcant

I

e

P

i’

43. It is submitted that the allegations made in para no.10 of the application are vehementIY

denied as faisep exaggerated and misleading because the representations dated 28-10.2023

and 05.04.2024 referred to by the applicant were duly taken note of by the Respondent

authorities and were also considered during the EAC’s appraisal process. During the site

visit conducted by the EAC Sub-Committee on 13.03.2024 and 14.03.2024, representatives

of the local fishing community from Kattukuppam, including Mr. Srinivasan and Mr.

Karunakaran9 participated in discussions at the project site conference han and raised

concerns regarding the adequacy of the ash dyke and leakage issues in the existing Stage-

land Stage-H ash slurry pipelines.

&

'i

44. 1 Rather submit that in response to their concerns, the 2nd Respondent furnished details

regarding mitigation and compliance measures as recorded in the Minutes of the 11 :h EAC

meeting, and are as follows –

a. NCTPS Stage_I has 5 Nos. of Ash slurry disposal lines running from the Ash

handling pump house to the ash dyke.

b. Pipelines 2 & 3 have already been replaced with new lines due to frequent leakages

and punctures.

c. For the remaining three pipelines, tenders have been floated for replacement, and

until replacement is complete, those pipelines are not being used.

d. The 211d Respondents assured that regular monitoring is being done regarding

pipeline integrity, and an mitigating measures are being taken from time to time.

B

a

a
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e b T h e e x 1 s t i n g a s h d y k e c o n s i s t s o f a P r i Irin any pond ( 115 Ha ) and a second a Upon

( 15.5 Ha). The tota1 designed capacitY of the pond is 57'5 Lakh Cu'rn

I t i sr ::::::: n=bf:i ==1= =t :iT:1 :e g at i o n o f i n a c t i o n or fraud is demonstrably RIse

md contrarY to the official record.

the existing Stage I ash pond for use by the Stage III disposal

m i !Ii m i 2pEb eII v i ro m e n&L1 i n1P act ) av o i dwme ces SHy cons auc th n insensitive IL: Y

=.=''::;.::*="~:’"'"'''’''":’'~;'"'T'B;>

a

i

a

't

dRiEr ENG}NQgP / ELECTRiCAL
\- T '-r '- r- \ .. : = , T ! !

t.' ::'""-'. :'' : ;: :.:': .- ;'-. t . - ....~. ;J .. 'f ':l



217

-}--

g' CIucialtY, NCTPP Stage-III will dispose of ash slurry only in emergencies. Both

FIY Ash and Bottom Ash generated during normai operation ne mandatoriiy

handled and disposed of in 100% dry form. The reliance on the existing slurry

pipeline is restricted strictly to emergency situations only during truckers’ strike.

I

/

If

q

h. Since, the commencement of the trial operation from March 2024 onwards, the

Stage-III, has generated 100% dry fly ash and bottom ash and properly disposed

and handled by transporting through truckers for vendors for mamfacturing of

cement, fly ash bricks, etc., necessity of wet disposal of ash s}uny from Stage-In

has not raised so far. As of now, the NCTPP Stage-III ash slurry SYstem has not

been fully connected to the existing Stage II ash slurry disposal pipehne9 onIY near

Stage-m end, pipeline of Stage-iII has been connected to Stage a line' The plant 15

currently relying exclusively on the 100% dry ash utilization method

i. The plant's substantial silo stocking capac;iV both drY BY ash and bottom ash

(approximately two days' worth of ash generation at full load) acts as an inherent

buffer. This capacity is sufficient to manage even tYpical contingencY scenario, VIZ'

truckers' strikes, without immediate recourse to wet disposal.

j. Therefore> dIe pIM is operating in full compliance with the environmentalIY

preferred dry ash method, and the immediate use/necessity of the ash slurry disposal

for Stage-III to Stage-I dyke arises only during emergency as stated already

a

i
46. It is submitted that the averments made in para no.12 of the application are false,

misleMing and based on incorrect technical assumptions since the existing ash slurry

disposal pipelines ard ash dyke in&astructure of NCTPS Stage-1 and Stage-II are fully

Rurctional9 desigped, renewed and maintained in compliance with statutory norms and

directioru of his Hon’ble Tribunal. The application is put to strict proof of the same.

a. AU of 5 nos. ASDL are continuously in service, convey the Wet ash slurry [mixed

with Decurted Recovery water (Saline water)] to the Primary Pond of the Ash dyke

located around 5.5 KM away &om NCTPS –1.

b. Ali uh slurry disposd lines of Stage-I have been completely renewed pursuant to

directions issued in O.A. No.08 of 2016.

c. The dlegatioru of leakage are incorrect, as the instances refund to pnain onIY to

minor O-ring weepages in recovery water pipelines carrying decanted saline water

and not wet ash slurry. There is no evidence of structural failure, slurrY discharge

or environmental contamination. Continuous monitoring/patrolling of ASDL an

M&( yn'A
Ct.!!EF CHC iNFER f EL£CTg:CAL

being carried out round the clock.
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d. Ash Slurry Disposal line infrastructure for Stage-11 involves 3 nos. Pipelines (A+ B

& c streams) for slurry disposal and 2nos. pipelines for recovery water.

e. As of now. Stageolt is relied on to use the ash slurry disposal lines only in

emergency situations such as festivals, heavy rain, when truekers ate on strike or

whenever the bulker movements are very less.

[ Whenever the ash slurry disposal system of Stage-II put into servlce in emergencY

conditions, regulw monitoring/patrolling will be conducted to detect any

leakage/defect if any and will be attended immediateIY. The replacement of basalt

pipe, both ash slurry line and recovery lines are being carrIed out bY

preventive/breakdown maintenance.

g. The available one number Ash slurry Disposal pipeline of Stage-II has been spared

to connect for slurry disposal of Stage-III as per the recommendations of the sub-

committee of EAC.

h. Both fly ash and bottom ash generated from the operdion7 collected thFOUgh

respective silos and disposed of through bulkers and trucks for external agencles

for manufacturing of cement, fly ash bricks and land filling bY open tender'

i. Further, the ash dyke has sufficient residual capacitY, is codtinuousIY monltored,

and is used only as a contingency facility. The allegation of illegal expanslon of the

ash pond is categorically denied, as no unauthorised expansion has taken place.

i

+
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47. It is submilt.ed that the apprehension regarding the capacity and design of the existing Ash

Slurry Disposal pipelines levelled in para no. 12 of the application is an attempt to mislead
this Hon'ble Tribunal and based on an incorrect premise as the Stage-Ill plant is designed

to generate and handle 100% Dry Ash (both Fly Ash and Bottom Ash). For the limited use

duIng an emergency) the existing Ash ShIny Disposal Pipeline of Stage-II infrastructure

is adeqtute. The pipeline dimensions and capacity of ash slurry pump of the Stage-III

aqcTPP III Ash slurry pipe line designed for 250 mIn ID and 324 MM OD) are, in fact, of

a lesser size compared to those ofNCTPS Stage-1 (336 MM ID, 406mm OD) and NCTPS

Stage_11 (275MM IDl 355.6mm OD). This comparison demonstrates that the existing

system hm the capacity to handle any mmgina1 or temporary requirement during an

enlergency.

48. It is submitted that the averments made in pna no.13 of the application are misconceived,

legally untenable with an intention to mislead this Hon’ble Tribunal because the NCTPS

Sage _ III plant is not another! separate plant but is an expansion and utilisation of existing

infrmtnu,.ture of the N(..-TP(.." Complex) as specified in the EC itself. It can be observed in

the minutes of the 11lh EAC meeting that even the EAC sub-committee recommended to

explore the feasibility of utilising the existing Ash Slurry pipelines of Stage-1 and II for

disposal of ash of NCTPP Stage-III and to submit adequacY re
xisting ash dyke

'M;}#CHiEF ENGiNe?dR / ELSCTi:iCAL
bICTPP STAGE - ; iI
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A:Pacit}’ to accQnlnlodate the proposed ash slurry from Stage- III since they were already.

, Called innastructure (NCl-PS Stage 1 & II pipelines and ash dyke) ofNCTPS complex. rn

.'’\1Plia"": with the „c.„mendations ,f gAC ,„b-„>mmiUee, it w„ ,„b„,itt,d t. th,

)a?EFCC that TANGEDCO will connect the ash slurry pipelines of Stage-III to the

CTIsting ash sIuNY pipeline infrastructure of Stag, I & II instead ,f -constructing ,ew

plWlines QteNbY tQ minimize environmental imp,ct. Th, ,xisting ,sh pond ofNCTPS is

PKFentIY sufbcient as ash will be disposed of promptly to cement or ay ash brick industries

and Other Works' The allegation that such Wilisdion is „utterly illegal„ is contrary to the

statutOFY reCQrds and ignores the fact that the comp,te,ta„th„ities have aed„ly exami„d

and guided the respandents through the stat„t,ry p„„„.

I

,J

\C

IP

9' h .is submitted that the averments made in para no.14 of the application are false

’:11sleading and are there&„e denied in enti,ety a.d the ,ppii„ti,„ is p„t to ,t,i,t p„,f ,f

t 1e same because there is no illegal dumping of fly ash br bottom ash within the NCTPP

Stage-III premises as aUeged

a' The ash hMNling SYstem of Stage-III is based on 100% dry ash extraction, wherein

nY ash and bottom ash generated are collected in their respective hoppers and

directIY conveYed to designated ash silos. From the silos, the ash is lifted on a daily

basis bY auttnrized vendors through bdkers and tipper hIdes strictly in accordance

wah the approved ash utilization plan, and detailed records of ash generation and

1IRing Me maiDa11ed. It is categorically stat,d that .o „h i, dump,d within th,
project premises

b' The onIY exception pertains to hard clinkers formed in the boiler which are crushed

evacuated via an bottom ash conveying system in the semi broken condition

(4C)mm -50mm), and collected through a bYpass chute into Upper/lorries so as to

avold choking of conveying pipe led. to bottom ash silos. The collected1 crushed

clinkers are temporarily stored and traasported to ash dyke though closed kucks

c' Throughout the trial operation of Stage-III plant during March 2024 to October

2025, about 5445MT hard clinkers waste has generated and the same is disposed

through closed trucks to ash dyke.

The allegation of unauthorized dumping is therefore wholly denied baseless.

IS

i

50• it 1 s submitted that the averments made in para no. 15 and 16 of the application are bald

false, speculative and therefore denied in entirety since there is no proposal to routinely

dlschafge ash from NCTPP Stage'lil through the existing pipelines and ash pond of Stage-

1 and Stage-11, and no fait accompli is being created as alleged.

a’ NCTPP Stage-III is designed for 100% dry ash handling, wherein both fly ash and

bottom ash are generated, collected and disposed through silos and authorized
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b. Operating at full \oad9 thc plant generates approximately 1600 MT of ash per day,

whereas the plant is equipped with three ,ISh silos having a substantial stocking

capacity (Fly Ash silo _ 2 nos. x 2520MT and Bottom Ash silo-lX 180GMT),

which can stock the ash evacuated from the boiler with storage capacity for

approximately minimum two days.

c. Daily bRing of ash by designated vendots is maintained at appoximateIY 1600

MT/day, and silo levels are consequentIY maintained at onIY 10% of capacltY'

d. Consequently, the necessity for wet ash disposal to the ash dYke does not aase

during normal operations and is envisaged onIY as a contingencY durlng rate

emergency situations such as transport dlsluphons'

r' B

r
\U

51. 1 baer submit that the Rapid EIA ,t„dy conducted bY M/s'RamkY Enviro Minee” Ltd’

Hyderabad for proposed NCTPS (lx800MW Stage III) on May-2015’ EIA Repo in for

laying ash slurry pipelines and Recovery water pbehnes Rom NCTPP Stag-III to NCTPS

Ash Dyke on March-2023 and Additional Impact Assessment and Revised EMP for chautBe

of coal _ NCTPS (IX 800MW Stage III) on May-2024, conducted by M/s-Choiarnandalam

MS Risk Services, Chennai and M/s. Re Sustainability Solutions Private LimIted’

Hyderabad respectively, an three reports expUcNy recognised the requirement of a

contingency for the emergency disposal of wet ash and ash pond area for StaW-Ill plant

He.c,, the pba f.r i„ju„ti,. and the claim of balance Qf c(”:v-lie11ce are wholIY

wlfowlded and contrary to be statutory clearances obtained'
BP

g.
52. It is su,bmiaed that the aveHnentS made in para no.16 of the application are vexatlous'

misleading and legally untenable because the provision for emergency disposal of wet ash

has dsa been duly ,t,di,d, a„,„d ,„d i””'p'”t'd in the approved ash management

PM in as much as the emphasis on wal-time utilization of ash through dW handing

Sy Ste]]1 S & In PILb{ (b][ ErI) (1 () /b{ C T P S S &gen HIm aintdns iB pam My comLm hn ent to 100 % d :

e11S]1 di S P 0 S a yt1ti I i Zati O n aftre r 4 & y e M of opa ation as mandated in EIF under KG : n eMI

by the applicant does not arise'
a

+

A
'J

4 =MP"
Ck IfEEl V:I!:FiIEi::thin\(IA’

jCT T.t:. T'dST, f;'iICnn: t - 126

S

1



'1

Ihuil Nadu, is clearly an abuse of the process of law and is liable to be rejected in the

larger public interest.

t
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ated at Chennai this the _ . day of March 2026.

Respondents No.2 and 3
Counsel for the Respondents No.2 and 3

VERIFICATION
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Verified at Chennai this the day of March 2026

Respondent
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WP NQ.16353 of 7021

WP Na.16353 of 2021

THe HQ,N'BLF CHIEF )vsJ£eE
aLta
PndUP;l_K;E$AVAkYr A

(Order of the Court was made by the Hon’bia Chief lu$tice)

_$-';+:;kM*#@@##ja;;

There is no di§peff& that Tangedco/ whiCh"-is an extension of the

State Government, encroached into a wat-erbody and orders of court
# ' & *.

required such encroachment to be renloved.
::-'t- . ’%

2. On October 22, 2023, an order was passed requiring

Tangecico to remove all the rubbish, rubb ie and con'crete nlateFiat that

may have been dumped into the waterbc>dy, A status report was filed
>;i

and time was sought-gtI October 31, 2021 to remoV Te the debris, Flibble

and rubbish so that the „.WBterbody couid be tetutned to its pFESt inc

character.
+b+-„.„
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3. it is now submitted on behalf of Tangedco that it does not

have the €eehr\ology to rerriove RCC pipes that had been constructed

deep inside the waterbody. Further time is sought on such ground

Page 1 of 3
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thereafteh but aPpropriate steps have not been taken.
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[ n g i n e e r i n g fH1HHpII)L e P a1 :[t rrII e n t O f the indian Institute of TechnOIOgy I ChennaI

C 0 11r:rIE P e t e d b e fO r e t h e rn1 a :1E1F1[ e r app % rs nea fa fOR night hence B
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JAi# I;y ;HT} } !' tList on 26,]1.2021.
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